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ÔAL ADMINITIVE TRIWNAL 

I. 1 	
JAHAT I BENCH. 

/ 

ginal 
MISC. petition Nd. 

contempt petition No. 

.4vteW 
pp liCatb0n NO 

Applicant (s) 

•:::'. 	ReSP0flnt( 

• 	 AdV0C3e for the Applicants 
CGSG 

dent 
Advoc.atd f or the 

T r 

11.O. 	Mr#M * Chanda7 learned counsel for 

the applicant suimits that some amenâ-

ntent has to be made to the appLication 
incsrp.rating  two .raers whióh are 

)menti.necl in the Q.A. The orders 

challenged for which he requires eemet.lxne 

Post the matter on 19.12.5. 55 

Im Vice— irmars 

19.12.005 	Mr. M. Chancta, learned counsel 

for the applicant submits that appli-

ant gets te order w4jW1 reference to 

which is impugned and amendment appli-
cation is being filed shortly, k'ost on 

21.12.2005. 	 * 

Vice-.0 ithn - 

mb 

I. 
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2t125" 	'Heard Ar4M*.C.handa le.rned' 
csunsej, for the applic nt and Mt.U: 
11necaerned MU..C.G..S.C. for the 
espafldents.. TheNp0 fer amendment 

L 	 .. ' is .aU.wed c.p'.'*f the ti.0P 3  ust'a1s. 
rz; - 	 be f.rwar&e4 t. theResp.jn4ents al.ng.. 

Ao-re 	
with the O.A.. The appl.iä 0 	 ant in the 
meantime will file censelidatesi applj.. 
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P.'st the rntter en' 	wtten 
P . 	 statenent if any, in the meantime, 7 
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Sir 
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--I 	that ne rias receivea 	of the 
- 	 amencment ap?iicatj,n, However, requests. 
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27.4.2006 
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Mr.M.U.Ahmed. learned Addl.C.G.S 

C. submits that he would like to have 

ame more time to file reply statement 

to the amendment petition. Let it be 

doneq, 
post on 27.4.2006. L - 

Vic e-Ch airman 

considering the issue involved 

in this case and that a judgment. Wh1hI 
is said to be covered, has been pointed 

oi4t the O.A. has to be  admitted. 

j&nit • tour weks time is granted tO 

the respoddeats to file reply statemert- 

post an 30.5 .2006. 

Vice-Chairman 

bb 

304,5 .2006 	Mr.n.U.hmed. learned Addl.C.OS 

C. wanted to have some more time to 

file reply statement, a Leti be done* 

post on 3.7.2006. 

Vice-Chairman 

bb 

03,07.2006 
	

Post on 13.07.2006. 

Vice-Cha irrnan 

mb 

- 	 _ 

'b 

L. 

- 	 r-  - ---i 	1--• 
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O.k. 298/2005 	
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_• _L 
13.07,2306 	Mr M.U. Akned, learned Addi. 

a. 	 .ç, 4 or the respondents submit.- 
ted,that he has been directed to 
seek time to file draft reply state-
merit since the matter is pending 

before the Ministry of Information 
and Broadcasting. It is evident that-
the case 	pertaihL to 2005 and 
right from 6612.2005 the respond-
ents are seeking time to file reply 
sttemnent, but nothing is torthCoj,u. 
ng. As a matter of last chance, 
three weeks time is granted to file 
reply statenent, If no repLy state-. 
merit is filed, the consequences will 
follow. 	 4 

Post on 04.08.2006, 

Le( 

'Nbuok Lvo 

- - 	

Vicechajryaan 
mb 

0498,2oo6 Present : Hon'ble Sri K. V, 
Sachianarian ViceChajrmar.  
Hon'ble Sri Gautam Ray, 

m1nistratjve Menber. 

Learned counsel for the respondent 
submitted that he would like to have some 
time to, file reply statement 

Post on 

mb 
	 Vi ce..Chajan 

06.09.2006 Present: Hon'ble Sri XV. Sachidanendan 
Vice-Chairmen. 

Learned 	Counsel 	for 	the 

S)ç 	 1 
	 Respondents wanted time to file reply 

statement. Let it be done. 

Ptht on 26.10.2006. 

r '2.. 

lk 	 • 	
/mb/ 

Vice-Chairman 
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26. 10.2006 Prent: i,ifAo 	; (.V. S'L. 

Vice Ch&i.an. 

Learned 	Ciise 	- - 

Respondents represenl 1. an' 

time to iIle reply strmj 

21.11.2006. 

/ 
/ mb/ 

21.11 .2006 	Mr 
C. tianted furth 
statement. Four 
to the rsponde 

post on 21 

Yo7: 

- 	

b 	• 	k 
1 LL-4 

ok 	.L 
114: 

bb 

21.12.06 	Counsel. fo -', 
V 

further time to f 
4.) 

P08t on ' 
/ 

-&, tZc, 4V 	c-e 
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In tho mcntjo,t1c 
i10 uritten ett Lizmq  
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	Mr. M. U. Ahmed, 1cirneQ  

C.G.S.C. &ubmits that repl%r stat, 

will be filed within two days. 

Post the case on 15.2.2007. 

Vice 
/bb/ 
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15.2.07 	Counsel for the app]icant submitted 

that he wanted further four weeks time to 

We rejoinder. Let it be done within four 

weeks. 

Post on 16.3.07 for order. 

Vice- Chafrman 
• • 	pg 

K,.  
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.1 1,_i •'J, • 

t, 

g'1 9?Y4 

Ccune1 for the app1icint ubrni-. 

ttucl that he antd further thL- ee t:ocks 
tirnu to file rejoindcr. Let it be done-
poet thu matter on 12.4.07. 

iernber 	 V1ue-Cairm In 

COunt5e1 for the respon1on3 iitd 
Limc't -)'file rr!tten Statcront, Lt it 
bc.,  dcrj, past thu .tter ri 12.6437. 
Tnterjm order Eh i ll continue. 
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jtoy  J.Lcftt 

Ai 
un 
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Ax 

At, tbt xequ3t of loarr,ud C)Ur ci 
tr thu Qpr)ljCtZ- t tz.ur we)cs tjmz' is cjnted 
t...; file roj'.nder. poct thu mrter :..fl 

15.6.07. 
 

v.jc e-Ch1riia n 

cun.el f;r thL zknplicort 	 tirn 

t 2il. rjindar. Lt it b.. -flu. 

thi nattcr cr 18.7.07, 
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gistry 	Date 	 Order of the Trijiunal 

72007 Counselp P0IYWeimQii8JJaIvQatRt&e learned 

time ccsj( 	JIjj 	pinder. 
l¼C1US 	

the matter oxto7caSe on 31.7.2007. 

Vice Chairme -Chairman 
/bb/m 

&64 	/ 

t05—fo I.- 

31.7.2007 

Ibbi 

3.2007 

As requested, further three weeks 

time is allowed to the Applicant to file 

rejoinder. 

Post the matter on 23.0.2007. 

Vice-Chairman 

Let the case be posted on 12.9.2007 

for filing of rejoinder and completion of 

pleadings. Thereafter matter will be 

posted before the next Division Bench or 

hearing. 

-L-7 
Vice-Chairman 

/bb/ 

) 

	 129.07. 	I 
 Counsel for the applicant wanted 

limetç file rejoinder. Let it be done. Post 

the ma tier on 3.10.07. 

( 

.4 

I 
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03.10.2007 	In this case rejoinder has already 

—. -- 	 been filed Call this matter on 13.11.07.- 
f..71 	tm-. •Jr 	• •., 	- se- a -  

5' 

S 	 — 
- u ii r:i 	.13 s:!.tr f,.. 

4s) 	S 
(Mononj 

Member(A) 	Vice-Chairman 

. 	mi 
IN  Cww 

13.11.2007. 	 In this case replyrejoinder have 

already been filed and this case is ready 

for heaiing. 

A 	 S 	 Call this matter on 6th  December, 
TZ 

2007 'for hearing before Division Bench. 

- 

- 	 Mohanty) 
I ' 	 Vice- Chairman 
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06.12.2007 
' 	

Mr.M.U.Ahmed, 	learned 	Addi. 

• 	
. 	

Standing counsel for the Union of India, is 

absent. Prayer is made on his behalf for 

S 	

adjournment. The case is accordingly 

adjourned. 

Call this matter on 16.01.2008. 
aa4& '  rw_ae!~__ 

5r 	,-jv- 

' I2M 
	

(ra 	 •(ohan 

	

'.1 	IOhj:,ITI rro" ) Member (A) 
	

Vice-Chairman 
' 5- 

-'"ri 

:1;01 	, 	 • jeard learned counsel for the pdrties. 

Hearing concluded. 

I 

For the reasons recorded separates', this 

O.A. fánds disposed of. 

(M . R.Mohanfy) 
\Ace-Choirman 

/bb/ 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH 
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Original Application No. 298/2005 

DATE OF DECISION: 16-01-2008 

Shri Raghabendra Nath Das 

.................................................. ii 1iarit/s 

Mr M.Chanda 
.....................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
......................................... . .............................. ...... Resporideiit/ s 

Mr M. U Ahmed, Addi. C.G.S.0 

.............................................J\dvocate for the 
Respondent/s 

CO RAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICECHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 YWNo " 

Whether to be referred to the Reporter or not?. 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 ,Yes/No' 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 298 Of 2005 

Date of Order:. This, the 16th Day of January, 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN. 

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sri Raghabendra Nath Dos 
Stenographer Grade-I 
Regional Office, DAVP 
Guwahaiti. 	

.. ............ Applicant.  

By Advocates Mr.M.Chanda, Mr.G.N.ChakrabOrty, Mr.S.Choudhury & 
Mr.S.Nath. 

- Versus- 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Information & Broadcasting 
'A 1  Wing, Shostri .Bhawan 
New Delhi-11000i. 

The Director 
Directorate of Advertising and 
Visual Publicity, Ministry of Information 
and Broadcasting, P11 Building 
3rd Floor, Parliament Street 
New Delhi-i 10001. 

Deputy Director (Admn;) 
DAVP, Ministry of I & B 
PTI Building, 3rd Floor 
Parliament Street 
New Delhi-110001. 

Regional Director 
Regional 'Office 
DAVP, Ministry of I & B 
Nabin Nogar, Janapath 
Guwahati-781 024. 

Respondents. 

Mr. M. U. Ahrned, AddI. c..S.0 
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ORDER(ORAL) 
16.01 .2008 

MANORANJAN MOHANTY. (V.C.): 

Heard Mr.M.Chanda, learned counsel appearing for the 

Applicant, and Mr.M.U.Ahmed, learned AddI. Standing counsel for the 

Union of India. 

Claiming a higher pay scale {Rs.1 ,640-2,900/-; whith has' 

consequentially revised as Rs.5,500-9,000/- the Applicant (a Stenographer 

of DAVP/Guwahati) approached the authorities and, as it appears, the 

Ministry of Information and Broadcasting sent a proposal to the Ministry of 

Finance; which has turned down the said proposal. The views of the 

Ministry of Finance having been accepted by the Administrative Ministry, 

the Applicant has approached this Tribunal with the present Original 

Application filed under Section 19 of the Administrative Tribunals Act, 

1985. 

Although the rejection order under Annexure V dated 

16.08.2005 of the Administrative Department has been influenced by the 

views expressed by the Finance Ministry, yet the Applicant has not 

impleaded the Finance Ministry as a party Respondent in this case; 

despite the fact that the Applicant brought on record, by amendment, a 

copy of the U.O.No.205/EJ11 (B)/05 dated 30.06.2005 of the Ministry of 

Finance. 

4. 	By filing a reply, the Administrative Department/Respondents 

have tried to support the views expressed in the rejection 
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16.08.2005 and by filing a rejoinder the Applicant has tried to support his 

stand. 

5. 	The matter was heard at length and the materials placed on 

record were examined. Mr.M.Chanda, learned counsel appearing for the 

Applicant has taken a stand that merely because the Applicant did not 

approach the Court/Tribunal, his claim to get salary in the same pay scale 

that has been extended to his counter parts in the Field Publicity 

Directorate/same Ministry would amount to discrimination/violating Article 

14 of the Constitution of India. On the other hand, Mr.MJJ.Ahmed, learned 

AddI. Standing counsel appearing for the Respondents Department, has 

vehemently opposed the stand of the Applicant by arguing that financial 

matters (like the applicability of pay scale) should always be left to the 

Administration (who should take the final decision) and the Courts or 

Tribunals ought not to act like an Appellate Authority over the decisions of 

the Administration so far policy matters are concerned. It is his stand that 

on the available facts, this Tribunal (at its Principal Bench/New Delhi) 

allowed few members• of the staff (of certain organizations of Govt. of 

India) to draw a higher pay in the scale of Rs. 1640-2900/- and that the 

Applicant, who is a member of the staff of DAVP, is not entitled to any 

such benefit and that rightly his prayer was turned down. 	 - 

6. 	In course of hearing, Mr.M.Chanda, learned counsel 

appearing for the Applicant, expressed desire to grant liberty to the 

Applicant to approach the Respondents (and other 'Competent 

Authorities) to grant him the pay scale of Rs.1 ,640-2,900/- (revised Rs.5,500- 

9,000/-); on a review of the entire matter. He expects that the 

Respondents/Competent Authorities would realize that' the Applt. 
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member of the Staff of D.A.V.P.) has faced discrimination by not granting 

him the pay scale of Rs.1 640-2900/-; while granting the some pay scale to 

similarly placed staff of other Departments of the same Ministry/ I & B 

Ministry and would remove the discrimination on a review of the matter. 

7. 	Having heard the learned counsel for the parties, this caseis, 

hereby, remitted back to the Respondents, by granting liberf' to the 

Applicant to put up his grievances in writing / by submitting a 

comprehensive .representation to the Respondents/Competent 

Authorities, and, if any such representation is filed by the Applicant by the 

end of Februy, 2008; then the Respondents (Ministry of Information & 

Broadcasting) and the Ministry of Finance of the Government of India 

should re-consider the matter afresh (by keeping in mind the views 

expressed by this Tribunal in other connected matters) as expeditiously as 

possible. 

With aforesaid observations and directions, this case is 

disposed of. 

Send copies of this order to all the Respondents in the 

addresses given in the O.A. A copy of this order be also sent to the 

Secretary to the Govt. of India, in the Ministry of Finance, (Department of 

Expenditure), EJIl B Branch (with reference to their U.O. No.205/E-111 

LB)12005 dated .30.06.2005 and O.M. No. 6(3)-IC/95 dated 15.04.2004). 

Free copies of this order be sent to the Applicant and be also supplied to 

the learned counsels appearing for the parties. I ,  

K(fKHUUJSHIRAM) 
MEMBER (A). 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 
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INDEX 

51. No. 	Annexure Particulars 	 Page No. 

1. -- Application 	 1-18 

2. --- Verification 	 -19-- 

3. Copy of O.M dated 31.07.90. 	 . 
4. II I Copy of judgment and order dated i 

19.01.96.  
5. III I Copy of judgment and order dated of the 	.. 

Hon'ble Supreme Court. 
6. LV (Seres) Copy of representation dated 0412.02 

03.12.03, forwarding letter dated 23.12.03,, 	52- - 5 

representation dated 10.01.05. 04.07.05.  
7. V Copy of the impugned order dated 	

59 	60 
16.08.05.  

8. I 	Vl Copy of advertisement dated 612t 11 July' 
2002.  

9. VII I Copy 	of 	the impugned O.M dated  
15.04.2004  

10. VIII Copy of 	pugned letter dated 30.06.2005 

Filed By: 

Date: - Advocate 

/ 



* 

f 

• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATJ.BENCjj: GUWAHATI 

(An application under Section 19 of the AdnunisLrative Tribunals Act, 1985) 

O.A. No. .298' 2005 

1 AMENDED ORIGINAL APPLICATION 

BETWEEN; 
Sri Raghahendra Nàth Das, 

Stenographer. Grade '-1 
Regional Office; DAVP, 
Guwaliatj. 

-- -- - ---

Applicant 
-AND- 

The Union of India, 

Represented by Secretary to the 
Government of India, 
Miiii.arv of Information & Broadcasting, 'A' wing, 
Shasti'i Bhawan,. 
New Delhi- 110001. 

- The Director. 
Directorate of, Advertising and Visual Publicity, 
Ministry of Information and Broadcasting, 
PTI'Building,3rd Floor, 
Parliament Street,' 
New Delhi- 110 001. 	

•: 

Deputy Director (Adnin.), 

DAVP, Mi.nisth'-  of I &E,. 	' 
PTI Building. 3i Floor, 
Parliament Street, 
New Delhi- '11(1001. 

Regional Diretbr' 

Regional Office, 	• 
DAVP, Ministv of I & B, 
Nabin Nagar, Janapath, 
Guwahatj- 781  

Respondents. 

I 
ç1 	: 



DETAILS OF THE APPLICATION 

1. 	Particulais of the order (s) against which this application is made: 

This application is made against the impugned office Memorandum dated. 
16.08.05 denying the extension of benefit of higher revised scale of pay of 

Rs. 1,640-2,900/- w.eJ. 22.08.1988 and corresponding revised scale of Rs. 

5,500-9,000/-.. w.e.f. 01.01.1996 in the tight of the decision of the Hon'ble 
CAT judgment and, order dated 1901.96 in O.A. No. 548/94, 144 -A/93 

and 985/93 to the applicant, in the cadre of stenographer Grade-H (now 

Stenographer Grade- I) and praying for direction upon the respondents to 

grant the benefit of the revised higher scale pay of Rs. 6,500-200-10,500/- 

w.e.f. 25.6.05, which was accepted and implemented by the respondents, 

Union of India to the counterparts of the applicants working under the 

same Ministry of theGovt. of India. 

Lirisdjdflon of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation; 

The applicant further declares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 That the applicant was initially selected by the Staff Selection Commissjon 

after being found suitable in the written and open competitive 

examination on All India hasi.s for direct recruitmt for the post of 

stenographer Group D in the scale of pay of Rs. 330 - 560/- (revised pay 

scale 1,200-2,040/-) in the year 1980. The applicant is a permanent resident 

of IKolkata' in the state of West Bengal, he was posted at the Regional 

Office, Exhibition, Directorate of Advertising and Visual Publicity (in 
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short DAVP) under the Ministry of Information and Broadcasting, Govt. 

oNndia, Kóllcata, as Steno Grade- ffl(Steno Group D). 

4.2 That it is stated that on 22.08.1988, the applictnt was promoted/appointed 

in the post of Steno Grade- II, against the samtioned post of Steno Grade 
• 	C. in th Regional office, DAVP. Guwahaj in the pay scale of Rs. 1400- 

2300,1- same was revised to Rs. 1400- 2600/- by the Ministry of Finance 

subsequently, (at par with the Steno -il/'C'/ PA of CSS/CSSS). 

4.3 	That it is stated that recruitment. in different cadres of stenographers are 

being made through the recruitment agency i.e. by the Staff Selection 

Commission for the subordinate offices of the Govt. of India as well as for 

the central Secretariat by holding common recruitment exaniltion by the 

SSC, however appointments are being made on the basis of the 

priority/option of the individual candidates. Moreover, Directorate of 

Advertising Visual Publicity is a participating office of CSS/CSSS in 

which department applicant is appointed on the recommendation of the 

Staff SeIection Commission On short SSC). The applicant is now, holding 

the post of Stenographer G'r.-L which is classified as non-gazetted Group 

'B' category 

4.4 That it is, stated that normally the promOtional avenues of stenographers 

working ir the cadre of Group 'D is in the cadre of Steno Group 

'C'/Personai Assistant and then to the cadre of 'Private 

Secretary/Stenographer Grade-I. Similarly, Stenographers who are 

recruited and designated as Stenographer Crade-ifi, their next avenue of 

promotion is Stenographer Grade-il and then to the cadre of Stenographer 

Grade-I. Be it stated that Stenographer Grade 'D' is equivalent to 

Stenographer Grade- III, similarly Stenographer Grade 'C is equivalent to 

the cadre of Stenographer Grade- II, having same scale of pay. 
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4.5 	That it is stated that stenographer Grade- H of the 4  Directorate of Field 

Publicity under the same Ministry of Infornia Lion and .  Broadcasting are 

getting scale of pay,  of ls. 5500- 9000/- while the applicant being 

Stenographer Grade-il under the same ministry but working in the office 

of DAVP is getting pay scale of Rs. 5000- 8000/-, only in the Grade- I aid 

as such applicant is mated out with a hostiLe disctimination in the matter 
• 	

. of allotment of scale of pay: It is reedjess to point out that Directorite of 

Field Publicity is also a subordinate office of Govt. of IndIa. Therefore, 

applicant ought to have been granted next higher pay scale of Rs. 5,500- 

9,000/.- in the Qdre of stenographer Grade - II. and next higher scale of Rs. 

6,500-10,500/- for the post of Stenographer Grade- I, presently holding by, 

the applicant w.e.f. 26.04.2005. 

4.6 	That it is stated that Govl:. of India, Ministry of Finance, Deptt. Of 

Expendithre issued an office memorandum whereby scale of pay Rs. 1400-

2300/- (pre-revised Rs. 425-700/-), which was granted following the 

reconimendaUon of the 4th Central Pay Coniniission was subsequently 

further, revised to Rs. 1400- 2600/- w..e.f. 01.01.86 by the Ministry of 

Finance .OM. dated 04.05.90 and there1iv the stenographer Grade- H of the 

subordinate offices brought at par with stenographers and Assistant of 

Central Secretariat of the Govt. of India. 

4.7 That it is stated that right from the year 1971, the scale of stenographers 

and assistants of the DAVP were always comparable to the Stenographers 

and Assistant working in the Central Secretarint. 

• 4.8 	That it is stated that Govt. of India., Ministry of Finance, . department of 

Expenditure vide office memorandum.. No. 2/I/90-CS-4 dated 31.07.90 

revised/upgraded the scale of pay of Stenographer Grade 'C' in. the 

Central Secretarial Stenographer Service from the scale of pay of Rs. 1400-

40-1600-50-2300-EB-60-2600 to Rs. 1640-60-2600-EB-75-2900. The aforesaid 

benefit. of the office memorandum .ted 31.07.90 were extended to the 
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Stenographer .  Grade. II in many. Central Gove. ent departments, who 

are working in the subordinate offices. Some of the departments have 

extended the benefit of higher revised scale of Rs. 1,640-2,900/- w.e.f. 
01.01.86 following the direction in Court cases of the various Benches of 

the Central Administrative Tribunal, which were subsequently confirmed 

by the' Hon'ble Supreme Court and some of the Central Government 

department have extended the said benefit to the Stenographer Grade-H 

working in subordinate offices following the adininistrafive orders passed 

by,  the department itself, following the. O.M dated 31.07.90. The following 

Central Government depariments have extended the benefit of higher 

revised scale: 	. 

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE 
OF Rs. 1,640-2,900 IMPL EMENTED THROUGH COURT CASES 

• ARE FURNISHED BELOW: 

SI. Case No. 	- Name of the Deptt. 	Whether. 
I Implemented 

1  i OA. No. 2865/91 CAT, New DeThi....... Yes 
.O.A. No. 529/92 .. 
(CAT 	Principal 	Bench), 
decided on 4.2.1993. 	. .. 	. 

 O.A. 	No. . 152/91, 	CAT, SaltComrn.issioner 	. Yes 
Jaipur Bench, . decided on 
9.8.94.  

 O.A.. No. .1130/91, 	CAT, IDirector 	General of 1 Yes. 
Calcutta Bench, decided on Ordnance 	Factory, 
19.5S1995 Calcutta   1 O.A. No. 1322/94 & O.A. 
No. 	276/95, . decided 	on 

I CB.D.T., Erriakujam i Yes 

26.795 and 20.7.95.. 
 O.k No. 144A/93, CAT, I CBL 	New 	Delhi Yes 

New 	Delhi 	decided 	on (confirmed 	by 	the 
19.1.96. SC) 

 
F____  

O.A No. 985/94, CAT, New I DG 	Income 	Tax Yes. 
Delhi decided on 19.1.96. 	I (confirmed 	by 	the I 

'SC)_________  
O.A. No. 548/94, CAT Ncw 11 Directorate of Field Yes 
Delhi. 	 . Publicity (confirmed  

the SC)  
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 O.A. No. 8348-50/95 (1998) Official 	Language J 	Yes 
SCC (L&S) 253 &ecided on Wing, 	Ministry 	of 

- 9.10.96. I Law & Justice. 
 CWP No. 4414/96 & O.A. I Kendriyalaya 	 Yes 

No; 3181/96 Delhi High Vidyalaya 
Court decided on 16.7. 1997. 1 Sangathan, 	New 

Delhi. 
 CWP No. 4842/96, Delhi National Book Trust 1 	Yes 

High 	Court, 	decided on 1 of India 
16.7.1997. 

ii. O.A 	No. 	407/97 	CAT, 
Principal Bench, New,  Delhi 

National Achievesof 	Yes 
India 

decided on'91.1998' 
1 

12. O.A 	No. 	527/ 97CAT, Director General of 	Yes 
Principal Bench, New DelhiI Inspection. 	Customs I .  decided on 28.91998. 	, & Central Excise  

• 	13. 

1. 
CWP No. 	381/96, 	Delhi 
High 	Court 	decided 

Central 	Pollution• ______Yes 
on Control Board 

16;10.9& 
 O.A. 	No. 	361/97 	CAT, I Central 	Ground I 	Yes 

Jaipur decided on 18.1.2000 	1 Water Board  
 O.A. No. .383/96 with MA Central 	Ground 	Yes 

No. 	811/96 CAT, Jaipur, Water Board 
.Jdecided on 20.4.2001.  

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE CF Rs. 
1640-2900 IMPLEMENTED BY ADMIMSTRATIVE ORDER: 

51. No j Name of the Depth 	•. Jrnj lenientation Order Payces 
I 	Deptt. 	Of 	.Space/JSRO No. 	.2/13 	(10)/85-I Rs. 425-700 

Centres/Units/Bangalore (Vol. VII) dt. 23.4.98 Rs. 1400-2300 
Rs. 1400-2600 

I Rs. 1640-2900 
2 	Deptt. Of Atomic Energy, 1 No. 1/27/94-SCS/407 I Same as above 

Atomic Energy Commission dated 15.5.1997 
Hyçferabad  

3 	CSIR (All Units) New Delhi No. 16/23/86-Adxn. II Rs. 425-800/- 
Vol. VII (Pt. I) dated I 
18.4.1994 	. 

Rs.1400-2600/-
Rs. .1640-2900/.. 

	

4 	1 ICMR, New Delhi 	I 

	

- 11  5 	CGCRI, Calcutta . 

Same as above 	1 
No. A- 3(1)/GC/85-EI 

Same as above
. Same as above 

(Under (SIR) 	 • dated 12.6;1995- 

IL 
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it is relevant to mention here that the counterparts of the applicant 

working tuider the same Mfrdsiry i.e. in the Directorate of Field Publicity 

in the cadre of Stenographer Grade- ii being aggrieved with the denial of 

benefit of higher revised scale of Rs. 1640-2900/- approached the Hon'bie 

Central Adniinistraiive TribunaL Principal Bench, New Delhi by filing 

O.A. No. 548/94. However, the said O.A was contested by the 

Respondents Union of India, the is involving in O.A. No. 548/94 was 

finally decided by,  the learned Tribunal along with O.A. Nos. 144-A/93, 

985/93 on 1.9.01.96. The Hon'ble Tribunal after considering the arguments 

advanced by the paiies was pleased to allow the aforesaid O.As with the 

directions to grant the benefit of higher revised scale of Rs. 1,640-2,900/-

w..f. 01.01.1986 and the aforesaid judgment and orders were 

implemented by.the respondents Union of India and others. 

The present applicant is similr1y situated like the Stenographer. 

Grade-il of the Directorate of Field Publidtv so far terms and conditions of 

the recruitments, duties and responsibilitis, nàthre of works are exactly 

same and similar as such entitled to the benefit of higher revised scale of 

R. 1640-2900/- w.e.f: 22.08.1988 with all consequential benefit. 

Copy of O.M dated 31.07.90 and judgment and order dated 19.01.96 

• 	are enclosed herewith and marked as Annexui- I & II 

respectively. 

4.9 That it is stated that 4 11t C.P.0 has recommended the pay scale of Rs. 1400-

2600/. to the Stemgrapher Grade- II and Assistants for suI,ordinate 

offices. The same recommendation was made by the 4th Pay Conin-ijssjon 
to the Assistance and Stenographer Giade- .J1 (P.A) who are working in the 

Central Sedetaxjate. Moreover, by a subsequent O.M dated .31.07.1990 

revised scale of pay of Rs 1640-2900 ji the pre-reviscd scale of pay of Rs. 

425-800 for duty post included in the Assistant Grade of Cntr1 

Secretariate Services and Grade- C Stenographers of Central Secretariate 

Stenoeravhers Service w.c.f. 01.01.86 waseiven. The same revised, scale of 
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pay was also 'made applicable to Assistath and Stenographers who are 

working in other organization like Ministry of External Affairs which is 

not participating, in, the Central Secretarial. Services (in short (255) and 

Central Stenographer Services (in short CSSS). But where the posts are 

incomparable grades with same classilica Lion and pay scales and the 

methOd of recruitment 'through open competitive examination also 

extended the benefit of revised higher pay scale of Rs. 1640-2900/- w.e.f. 

01.01.86. However, as a result of the extension of the benefit of O.M dated 

31.07.1990 on selective basis in certain subordinate offices of the Central 

Government, caused grievances to the employees of various Central 

Government department and as a result large number of cases were filed 

before the various Benches of the learnej Central Administrative Tribunal 

for extension of the biher reyised scale in terms of O.M &ited 31.07.1990. 

4.10' Thai it is stated that the judgment and order dated 19.01.1996 passed in 

O.A. No. 548/94 in favour of the Assistant and Stenographer Grade- II who 

are working under the same Ministry in the Directorate of Field Publicity 

were accepted and implemented by the. Respondents Union of India. 

However,, the iespondents Union of India preferred a Special Leave 

Petition before the Honble Supreme Court against the judgment passed in 

OA. No. 985/93 and the same was dismissed on merits vide order dated ,  

11.07.1996. 

A copy, of the :or&i of the Hon'ble Supreme Court is annexed 

herewith for perusal of T-Ion'hle Tribunal as Annexure- III. 

4.11 That it is stated that 'the applicant. was initially selected through Staff 

Selection Commission by competitive examination for drect recruitrnen' 

on all India basis in the cadre of Grde-tiI Stenograjher and subsequently. 

promoted to the post of Steno Gr. H. Stenographer and Assistant in the 

DA'VP are comparable to the scale . of Stenographer and Assistant in. the 

Central 5ecrethriate which is evident from the comparative chart shown in 
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the preceding paragraph as such the apphcant is entitled to the beneht of 

higher revised. pay scaIe of Rs. 1640-2900/- w.e.f. 22.08.1988 in teEms of 

O.M dated 1.07.1990. Moreover, post of Stenographer Grade-il and 
Assistant of. DAVP are equivalent in the rank and status and comparable to 

the Stenographer Grade-il and Assistant of DFP, since the: applicant is 

similarly situated like the applicants of (JA. No. 548/94, therefore entitled 
to benefit of higher scale of pay contained in above mentioned O.M dated 

31.07.1990. 	 . 

4.12 That your applicant.subnijtted numbers of representations for extension of 

benefit of higher scale of pay of Rs. 1640-2900 w.é.f. 22.08.1988 since the 
applicant wa rs promoted to the grade f. Stenographer Grade- IT w.e1. 

2208 1988 Applicant submitted representations on different dates ie on 

18.03.96, 29.0&96, 25.02.97, 05.01.01, 01.05.02, 30.04.02, 24.0.02, 04.12.02, 
03 12 03 1001 05 04 0705 praying interana for Pxtension of the benefit of 

the higher revied scale w.e.f. 22.08.88, in terms of the O.M dated 

31.07.1990; 1nthe light of decision rendered by the Hon'ble TrIbunal in O.A. 
No 548/94, which was accepted and unpiemented by the responaents 
Union of India, in favour of the counterparts of the applicant working. 

under the same Ministry in the department of Directorate of Field Publicit 

and on the ground that the applicant is similarly situated in rank staths 

<e those Stenographers Grade- H who are working in the scale of pay lil  

Directorate of Field Publicity and approached the CAT, Principal Bench, 

New DeThi through O.A. No. 548/94. 

Copy of few representation dated 04.12.02, 03.12.03, forwarding 
. 	letter dated 23.1103, representation dated 10.01.05 and 04.07.05 are 

enclosed herewith for perusal. of the HOn'ble Tribunal as 
Annexure- IV (Sries). 

4.13 That it is stated that the respondents Unicn of India after considering 

grievance petition dated 0312.03 issued the impugned office Memorandum 

bearing letter No. A42033/1/202/Adnm.. 1 dated 16.08.2005, whereby the 
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claim for extensloj-t of the benefit of btgher pay scale of is. 1640-2900/- 

w.eJ. 22.08.88 and corresponding revised scale Rs. 5500-9000 w.e.f. 01.01.96 

has been rejected in a most mechanical manner without application of mind 

on the pretext that benefit Of a judgment/order of a Central Adniinistrathre 

Tribunal cannot be extended to. the non-applicants and further staled that 

higher pay scale of Rs. 1640-290() has been restricted to the 

Assistants/Stenos in cSS,cSSS and the same, has not been extended, to the 

similar post in subordinate offices/ a'jtonomous organizations in terms of 

Ministry of Finance letter dated .30.06.05 and in tenns of O.M dated 

15.04.04. It is surprising to note that the ground on 'which the daimof the 

applicant has been rejected by the DAVP is not sustainable in the 'eyof 

laW, as because. Government oi India being a modal employer cannot force 

the employees of a particular class to approach the Court of law and obtain 

individual order in their favour on a particular issue more so when the 

judgment and order passed in O.A. No. 548/1994 by the learned Principal 

Bench New Delhi was accepted and implemented by the respondents 

Ministry, now they cannot deny the extension of the said benefit to the 

similarly situ.ated employees like the . applicant. Moreover, when the 

respondents Union of India accepted and implemented th e  judgment dated 

19.01. 1996 passed in O.A. No. 548/1994 in favour of the employees 

working in the subordinate offices like DFP and other Central Government 

departments indicated in the preceding paragraphs as such their cOntention 

that the benefit of higher revised scales of Rs.L640-2,900/- (corresponding 

revised scale of Rs. 5,500-9000) has been restricted to the Assistant and 

Stenos in CSS/CSSS is false and misleading, on the one hand the'r have 

admitted the implementation of the judgment and order dated 19.01,1996 

in O.A. 548/94, 144-A/93 and 985/93, therefore the statement and 

contention of the respondents are self contradictor. 'Moreover further 

contenticn of the respondents that in view of the Ministry of Finance letter 

dated 30.06.2005 and 15.04.2004 the benefi.t of higher revised scales cannot 

be granted to the applicant Is totallv wrong as because It would be evident 
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from a mere reading of the O.M dated 15.04.2004 that the Ministry of 

Finance, department of Expenditure has imposed restrictions regarding 

extension of benefit of higher scale contained in ON dated 31.07.1990 

exdusiveiy to the Assistant and Stenographers of Autonomous bodies, it is 

categorically submitted that the applicant is working in Central 

Government department, therefore the O.M dated 30.06.2005 or O.M dated 

15.04.2004 cannot be made applicable in the instant case of the applicant 

and on' that. ground alone the impugned order dated 16.08.2005 is liable to 

be set aside and quashed. 

It is submitted that although reference is made regaxding letter 

dated 30.06.2005 but the same has not made available to the applicant as 

such contention of the. U.O letter dated 30.06.2005 is not known to the 

applicant. 	. 

.A copy of the impugned order dated 16.08.05 is enclosed herewith 

for i  erusal of Hôn'ble Tribunal as Aimexure- V. 

4.14 That your applicant being similarly situated like those Stenographers 

Grade-Il. who were applicant in O.A.. No. 548/94 of the Directorate of 

Fidd Publicity, as such denial of the bencfit'óf higher revised scale of pay 

contained in OM dated 31.07.1990 is highly discriminatory, arbitrary and 

such action is in \rioiatipn of Article 14 of. the Constitution of India and on 

that ground alone theimpugned office memorandiun dated 16.08.2005 is 

liable to be set aside and quashed. 	. 	 . 

4.15 That it is stated that applicant was promoted to the cadre of Grade- I 

Stenographer in the scale of pay of l's. 5,500-9,000 w.e.f 24.06.2(X)5 and he 

was placed in the scale of pay of Rs. 5,500-9000/- vide order bearing letter 

No. 12011/3/2001 Adnin. I dated 21/23.06.2005, whereas in view of he 

O.M dated 31.07.1990 the applicant is entitled to be placed in the scale of,  

Rs. 1640-2900 w.e.f 22.08.1988 and applicant is further entitled to be placed 

in the scale of Rs. 5,500-9000 (revised) w.e.f 01.01.1996 onwards, therefOre. 

it 

4 
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his placement in the scale of Rs. 5,500.9,000 after his promotion to the 

cadre of Stenographer Grade-I w.e.f. 24.06.2005 is not correct rather he is 

entitled to be placed in 'the next higher scai.e,of 'Rs. 6500-200-10,500/- w.e.f. 

24.06.2005 with all consequential benefit Be it stated that Stenographer. 

Grade-I' and the post of Senior Personal Assistant in the office of the 

Central Government are same and equivalent in the rank and. status. II 

would be evident from the Employment News dated 612th July 2002 that 

the Government of India issued advertisement inviting application for 

filling up thepost of SeniOr Personal Assistant in the scale of Rs. 6500-200-

10,500. Since the applicant is promoted in the cadre of Stenoapher 

Grade-I is entitled to be placed in the further higher scale. of Rs. .6500-

10,500/- w.ei 24.062005. 

A copy of the Employment News dated 612th July' 2002 is enclosed 

herewith for perusal of Hon'ble Tr bunal as Annexure- VI.. 

4.15 A. That your applicant beg to say that the grounds raised in the O.M No. 6 

(3)- 1q95 dated 1.04.2004 as well as in the letter dated.30.06.2005 for 

denii of higher. revised scaleof pay cannot he sustained in the eve of 

law in view. of the fact that in the case of similarly situated employees 

thesame has already been decided by the various Benches .f the learned 

Tribunal which has been upheld by the Hon'ble Supreme Court and the 

respondents Union. of . India has accepted and implemented those 

decisions of the learned Tribunal in the case of the siniilarlv situated 

employees as indicated in the p'eceeding paragraphs as such 

respondents are barrcd by law of estoppcl to raise such objection in the 

case of the present applicant and on that ground alone the impugned 

office memorandum dated 15.04.2004 as well as the decision• of the 

respondents communicated through paragraph 2 of the letter dated 

30.06.2005 are liable to be set aside and quashed. it is a settled position of 

aw that once a benefit of pay scale extended to a particular dass of 

employees' then the said benefit cannot be denied to the siilülarly 

'a 
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situated employees belonging to the same •  category only on the ground 

that they have nct approached the Court of law. 

In the circwnstances stated above the impugned O.M dated 

15.04.2004 and impugned letter dated 30:06.2005 be set aside and 

quashed. 

• 	Copy,of the impugned OJV1 dated 15A04.2004 and impugned letter 

• 	dat'd 30.06.2005 are endosed as Annexure - VII and VIII 

respectively. 	• 

4.16 That•your apllicant submitted representations but the same have been 

rejected in a most arbitrary ,  manner and thereby denied the appropriate 

scale of pay of R. 1640-2900 (revised Rs. 5500-9000/-) w.e.f. 22.08.1988 

• and as such applicant is incurring financial loss each and every month due 

to non-fixation of his pay in the appropriate scale of pay and as such it is a 

continuous wrong giving recurring cause of action due to negligence and 

inaction of the respondents Union of India. 

In the drcunistances stated above applicant has no other altemátive, 

remedy but to approach this Hon'bie Tribunal for protection of his 

valuable and leoai right and be pleased to pass rnpropriate order 

directing the :respondents to grant and fix the pay in the scale ofRs. 1640-

2900/- w.e.f. 22.08.1988 and further corresponding scale of Rs,55Q0-9000/.-, 

w.c.f. 01.01.96 and the }lon'ble Court further be pleased to dircct the 

respondents to grant the scale of Rs. 6500-200-10,500/- w.e.f 24.06.2005 

with all consequential benefit and arrears monetary benefits. 

4.17 That this application is made bonafide and for the cause of justke. 

5. 	Grounds for relief (s) with legal prOvisions: 

5.1 	For 	that, 	the 	applicant being 	siniiar1y 	circumstanced like the 

Stenographer Grade- H of Directorate of Field publicity who were 
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applicants in OA. No. 548/1994 for extension of the benefit of higher 

revised scale of Rs. 1640-2900/- (revised Rs. 5500-9000) in terms of the 

DOI?T O.M dated 31.07.1990 entitled to the same benefit of higher scale of 

Rs. 1640-2900 w.e.f. 22.08:1.988, in light of the judgment and order dated 

19.01.1996 passed in favour of those employees of the same Ministrv 

which was further accepted by the same respondents Union of India 

5.2 	For that, the applicant is similarly drcunistanced like those Stenographers 

Grade- II of.  the Directorate of Field Publicity and was vested with 'similar 

duties, responsibilities and natu±e of work, moreover, recruitment 

conditions, rnk, status and scale of pay of the Stenographer Grade-il of 

the Directorate of Advertising and Visual Publicity are exactly similarly 

with that of Directorate of Field Publicity and both are Central 

Government department under the Ministry of hifomiation and 

Broadcasthig 

5.3 . For that, applicant was selected from open market through competitive 

examination and the Grade, rank, duties and responsibilities and scale of 

pay of Stenographer Grade- II of the Directorate of Advertising and Visual 

Publicity are equivalent' to the post included in the Assistant Grade of 

Central SecretIriate service and Grade 'C Stenographer of the Central 

Secretariate Stenographer Services and method of recruitment of both the 

categories are through open cOmpetition and posts are comparable to each 

other. 

5.4 	For that, the applicant fulfils all the criteria laid down'in the O.M date4 

31.07.1990 issued by the DOPT, Govt. of India and as such entitled to the 

benefit of. higher revised scale contained in the aforesaid O.M dated 

31.07.1990 with all consequential benefits. 

5.5 For that, denial of benefit of higher scale of pay to the applicant when the 

same was extended .to the similarly situated employees of the Directorate 
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of Filed publicity and also in other subordinate offices of the Central 

Government department either following the judgment and order of the 

learned Central Administrative Tribunal or by virtue of the administrative 

orders issud by the administrative Ministries of various Central 

Government department as such non-extension of the benefit to the 

applicant is highly discriminatory and the same is in violation of - 
principles laid down in Artid,e 14 of the Constitution of India. 

5.6 	For .that. :the judgment and order passed in favour of siniilarlv situated 

employees.ino.A.. No. 985/1993 was carried on appeal by filing a Special 

Leave ?etitjGn before the Hon'ble Supreme Court but the same was 

dismissed by the Hon'h.le Supreme Côurt.hy order dated 11.07.1996 on 

merit and thereby confirmed the judgment and order passed by the 

learned Central Admjnjstratve Tribunal in O.A. No. 985/1993. 

5.7 For that,the grounds assigned in the impugned order dated 16' August, 

2005, while rejecting the claim of the applicant for grant of higher scale of 

pay of Rs. 1640-2900/- (revised Rs. 5500-9000/-) is not sustainable in the 

eye f TJpj(j1 of India cetimot compel each and every 

employee to approach the Court of law for obtaining a particular relief 

when the same was decided in favour of the similarly situated, employees 

of the same Ministry by a competent Coxt of law by it's judgment and 

order dated 19.01.1996 passed in O.A. No. 548/94 under' the same 

Ministry and more so when the s a-me judgment was accepted and 

implemented by the respondent Union of India in favour of the employees 

ofthe subordinate offices of the Central Government department as such 

contention raised in the impugned order dated 16.08.05 is not sustainable 

in the eve ollaw. 

5.8 	For that the contention of the respondents that the benefit of a judgment 

rendered by a competent Court of law is restricted only to the applicants 



16, 

as per extend policy of the Government is highly arbitrary, unfair on the 

part of a model employer like Union of India. 

5.9 For that the contention of the respondents raised in the O.M dated 

16.08.05 that the benefit of higher scale has been, restthted to the 

	

• 	Assistants and Stenos An C.SS/CSSS is self contradictory and said 

	

• 	statement is false and misleading inasmuch as the benefit has been 

extended to the Stenographer Grade-il working in the Directorate of Filed 

Publicity who are similarly situated like the present applicant. 

5.10 For that, denial of allotment of appropriate scale of pay and re-fixation of 

pay to the similarly situated employees working under the same Ministr 

in the same rank, and status is a continuous wrong, causing irreparable 

financial loss each and every month and on that score alone the impugned 

order dated 16.08.2005 is liable to be set aside and quashed.. 

5.11 For that'the applicant being similarly situated like those Stenographers of 

Directorate of Film Publicity and working. in the Central Government 

department as such denial of the benefit of higher scale of pay' on' the 

ground• assigned in the' letter dated 30.06.2005 and 15.04.2004 issued by 

the Govt. of India, Ministry. of Finance is not sustainable in the eye of law. 

5.12. For that the contention of the respondents raised in O.M dated 15.04.2004 

as well as in the impugned letter dated 30.06.05 aft.ei having been 

implemented the decision of the learned Tribunal granting the revised 

higheay scales in terms of O.M dated 30.07.1990 to the similarly 

situated employees of the Ministry of Information and Broadcasting as 

such 'respondents are barred by law 'of estoppel to raise such, ground 

denying the benefit of higher revised pay scales to the applicant 

5.13 For 'that grounds raised in O.M dated 15.04.2004 as well as in the 

impugned letter.  . dated .30.06.05' are highly discriminatory and those 
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impugned letters have been, issued in violation of Article. 14 of the 

Consiitüiion of 'India' and on the score alone the impugned O.M. dated 

15.04.2004 as well as in the impugned letter dated. 30.06.05 are liable to be 

set aside and quashed. 

Details of remedies exhausted. 

That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application." 

Mattets not previously filed or pending with any other Court. 

The applicant further declaies that he had not previously Med any 

application, Writ Petition or Suit before any Court or any other Authority 

or 'any other Bench 'of 'the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

Rdief (s) sought for. 	• ' 	 ' 

Under the facts and drcunistances stated above, the applicant humbly 

prays that Your Lordships be pleased to, admit this application, call for the 

• records of the case and issue notice to the respondents to sho cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That. the Hon'ble Tribunal be pleased to direct the respondents to grant 

and re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with 

effect from 22.03.1938 and, corresponding revised scale of pay of Rs. 5,500-

9000/- w.e.f. 'OLO1.1996 onwards and further be pleased to direct the 

respondent5to place the applicant in the next higher scale of Rs. 6,500-200- 

10.500/- with effect from 24.06.2005 by necessary modification of the 
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V 	 . 

promohon order bearing letter No A-12011/3/2001 AdninI dated 21/23- 

6/05 with all consequenual benefits .rnduding arrear moneLm benefit 

8.1 A That the Hon'ble .Tiibuiial be pleased to set aside and quash the impugned 

P.M dated l5.04.2004 As well as in the impugned letter dated 30.06.05 

reSpectivelv(A mexüre. VII ani VIII). 

8.2 Costs of the application.:: 

83 Any other reijef (s) to which the apphcant is entitled as the Hon'ble 
Tribunal may deem"fit and proper. 	 - 

9. InterIm order pMyed:fon 	V 

V 

During pendency of the apphcaiion, the applicant praYs for the following 
intrim relief: - 	 V  

91 That the Hon'ble Tribunal be pleased to observe that pendencv of this 

apphcation shall not be a bar for grant of relief prayed for in this 
application. 	V 	

V 	

V 

10. 
.......................................- 

	.......
V 

11. Particuiis ófthe IPO 	 V 

1) JP.ONo. 
Date of issue  

 Issued from  

 Payable at  

12. list of endostires; V 

As given in the index. 
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VERIFIcATION 

Sri Ragha;hendra Nath Das, aged ..about 47 years, working as 

Stenographer tráde - . L in the office of Regional Office, DAVP, Guwahati, 

do hereby verify that the statements made in Paragraph 1' to 4and 6to 12 

are true to mi Knowledge and those made in Paiagraph 5 are true to my 

legal advice and I have not suppressed any material fact. 

And T sign this verihcahon on this the 	day of December, 2005 



Annexim- I 

(Typed copy) 

(Extract) 

No. 2/1/90-CS-IV 

Government,of India 

Ministry of PersoiinL Public Grievances and Pensioh 
Department of Personnel & Training 

New Delhi, dated the 3V July, 1990 

Su1!Ject Revision of .  Scale of Pay of Assistant Grade of Central Secretarial 
Service and Grade 'C' Stenographers of Central Secretarial 
Stenographer Service. 

1. 	The iiiderslgnd is directed to say that, the questicn regarding 

revision of scale of pay for the post of Assistants in the Central Secretarial 

etc., has been under ,  consideration of the Government in terms of order 

dated 23' May, 1989 in O.A. No. 1530/87 by the Central Administrative 

TribunaL Principal Bench, New Delhi for some time past. The President is 

now pleased to prescribe the revised scale of Rs. 1640-60-2600-EB-75-2900 

for the pre-revised scale of Rs. 425-15-560-20-700-EB-25-800 for duly posts 

included in the Assistant Grade of Central Secretarial Service and Grade 

'C' Stenographers of,Ccnfrál Scactaxial.StenographersServicc with ôffect 

'from 1.1.1986. The: same revised pay scale will also be 'applicable to  

Assistants and Stenogriphers in other Organisations like Ministry of 

External Affairs whidh arc not pariiciating in the Central Secretarial 

Service and Central Secretarial Stenographers Service but where the post 

are in comparable grades with same dassification and pay scale and the'' 

method of recruitment through Open Competitive Examination is also the 

same. 
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2 	Pay of the Assistants and Grade 'C Stenographers in position as on 

111 1986, shall be fixed in terms of Central Civil Service (Revised4Bay) 

RuJes 1986 The employees concerned shall b 
k 
 e given option to opt for the 

revised scale of pa1 from 1 1 1986. or subsequent date in terms of Rule 5 
read with- Ministry of FIIIaIiCe O.M No. 7 (52)-Effl/86 dated 

22 12 1986 & 275 1988 in the form appended to Second Schedule of the 
rule ibid This option should be exercised within three months of t1i date 
of issue of the O.M.,Thjs option once exercised shall be final. 

3. 	Formal amendment to CSS (RP) Rules, 1986 will be issued in due 
Course. 

4 	TIns issues with concurrence of MinistrY of Finance (Department of 
S 

 Expenditure) vide their U.O. No. 7(48)/IC/89 dt. 30.7.90. 

- 	

S 	 - Sd/- ifiegibie 

S. 	
Under Secretary to th.e Govt. of Indial. 

N- 	 - 	 - 
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THIZ IIIE 	19th tRAY OF TanUary_.  i. 

HC BLE iR fl.V. KRlS1-N, ACTING CHAII*AN 

Ek HON' BLE 	 'IClI 

V.R. panchal, S/o Sri Lati Lai, R/o F-49, Roau No. 4, 

Andrews Ganj, New Delhi, workinç as Crime Issistnt 

in the office of Central Bureau of Inv€stigatiOp, Deib: 

Region, 13ock No, 4, C.G.O. Complex, Lodi Road, 

New Delhi. 

2 • 8.5. Sethi, Crime Assistant/Ci3I, as on 1.1.1986 

(now Jh/CBI) 

3, Pritani Lal, Crime Assistant/CBI as on 1.1.1986 

(now a3/CBI). 

4. M.C. Das, Crime AssistanL/CEI as on 1.1.1986 

(q cx3gcBI) 

5, G.V.S. Rao, Crime..ssistant/C13I, as on 1.1986 

(nc c3/CBI). 

V.R. Prasad Rao, Crime Assistant/CEI as on 1.1.1986 

(n , 	/CBI). 

Joy Joseph, Crime Assistant/CCI as on 1.1.1986 

(now Os/CBI). 

• S. D.G.i(. Sastry, Crime iss1stant/CBI as on 1.1.1986 

)cnow CK3/CB i) - 	 - 

9 13 ... (,ocl, Crime I 	I Lant,CBI as on 1.1.1906 

• 	... .. •• ............:. 	 • 	/ 

• 	 .. 	 . 	 . 	 ... 
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11. B.13 Goel, Crime Ass istant/CBI. 
1. 

r.12. M.C. Kholia, Crime Assiatant/C131, 

13, Sobha Chand, CrlxneAssistant/C131. 
- 	 -. 	 - 

44• P.V..Krishnamurthy 9  Crime Assistar.C3I. - 	'-''. 	..l. 

• i..N. ::urthy, Crime Ass istant/CL1, 

L.A. Chatflia, Crime Iisistar.t/cBI, 

Naresh Kumr, Crime 1ssistant/C5I. 

C.K. Garg, Crime lssistant/Ci3I. 

H.S. Chakravarthy, Crime i- .ssistant/Ci. 

R.N. Prashad, Crime Assistant/ CEI. 

Rajider Sin'-h, Crime Assistant/CgI. 

F..N. Bhardiaj, Crime Assistant/CBI. 

Prem Prakash, Crime Assistant/CEl. 

NK. Tiwari, crime 	sistant/C131. 

G.K. Swarny, Crime 1ssistant/Cill. 

K.D. Singal, P.A. (Steno Gr.'C') as on 1.1.1986 

(ncfR Sr. P.t.). 

Smt. Krishna Anan, PA (Steno Gr.'C') as on 1.1.1986 

(flow Sr. P.ii.), 

Smt. Kanta Gaba, PA (Steno Gr.'Ct) as on 1.1.1986 

(now Sr. P.A.). 

Prabha B. singh P.A. (Steno Gr.'C'). 

- 	
3(. 	Oi.'. -Ltia, 	i.1&. 	(t-flO (sr. '1') 	i- 	•.' 	.1 	•:-- 



-- 

Srnt. Parvesh Chawia PA (Ste 	Gr. 'C') 	as on 

1.1.1986 	(now Sr. p.A.), 

Sri Ashok Sahaney, PA/CBI. 

N. 	N. 	Ltta, P.A./CBI. 

35.R,N, 	Lutha PA/C131. 

36 	Smt. Jayshree, P../CBI. 

S.P. 	Narula, P.A./C131. 
r 

M.L. Khanna, P/cBI, 

S.i. 	Srivastava, 	PA/Clil. 

Applicrits 

By Advcxate : 	ri V.S. .(. Krishna 

Versus 

Union of India throuch Its Secretary, 	I?a:trnent Of 

Fc.sonne1 & 'Training, 	New 	Delhi.. 

Union oflntha through its Secretary, 1:inistry of 

Finance (Departnient of Expendil:.ure), New L'elhi. 

Central Bureau of investigation, Bock No, 3 030 

Ccplex, 	few Delhi. 

Responcents 

1 y /dvccate 	Sri N. 	• Sun 

With 

Original Application No. 	985 of 1993 

Goveran Lal, s/o Late Sri Perrnanand, L/o SEC V/1558, 

R.K. 	Puram, 	NevDelhi. 	 . 
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SaJJeet Singh,, slo  Sr 	
Lai,y 548, Chir'g, Delhi. 	 S 	 -, 

- 	.. , 	 •' 	r'r) 	:i! 	I 

rAkshman La35, 
S/o Late Sri ehar' i Lal, R/c,1o, 

RishI Nagar, Shakur B3.Stj,Delhl 
 

Charan Sjngh S,'o SrI rem 	R/o 328 flur 
N, Delhi. 

6 9  C.S. egl, S/o Late Srj H.S •  Negi R/o 
 Road, New Delhi. 

'4 

R.<. Chopra, S,/o Sri Hans Raj Chopta, R/o  Nag.. 	
New Delhi. 

IJ.R, Khuljar, S/o Late Sri Lal Chand (hul:, 
:./ 	I  

60/43, Kalibari iiarg, 1)12 Area, New Delhi. 

N.N. Chopra, S/o Late Sri S.D. Chopra, 94, •::j 
Bagh, TYPEIII , New DelhJ• 

Sarnpat Sahnj S/o Sri I'.L, Sahj, R/o 165-' 	1'ur 
'j,har, Phas6 II, i'Ocktt_C : 	Dlhj, 

irar, SIO Girl Raj Pa:shad, L/o 	
•1 

U;urya Enclave, Pitam pura, Delhi. 

Miss Sarla Sachde.va, D/o Sri Kanaya LaI 

D.L.A. Flat5, Naraina N 	)e1hj 

13.R.K. 
Aroga, S/o It. Sri G.;, Arora, R/o 2 

India Park Palarn Road, New 	1hj, 

14, R.n Sharma, S/o Lt. Sri Ram Dharj Sharwi, P/o 

40-F Aram Bagh, TypE_B, New Delhi, 	
.7. 

S.R. Ghaj, S/o l-ate Sri B.R. Ghai,r/0 	3/926 
R.R.PurQm, 'New .')ehj, 



RadheY ShyaIfl, S/O Late Sri Banwari Lal, 	u, 

I,T. co
jm pura, Delhi. 

3..: 

Smt. urmil Bhatia, W/o Sri Guishan I3hati1, R/o 

C-i G.2 Disisbad Garden, Delhi. 
• 	

• 	 '•' 	' 

sri Bhanshyam;S/0Lt., Sri çhamaRam,.R/0 viii & 
t 	•. 	I 

Post Karala, Lie lhi. 

Ishwar Singh, S/p Lt. Sri Raja Ram, R/o Viii. 

Balaflr, P.O. Eahadurgarh, L)ist. Robtak (Haryana). 

Surinder Sin;h, S/o Sri J.E. Singh, R/o G-39 

flanakpurU, NeW Delhi. 

Smt. Veelam Raichand, W/o Sri Arun Kurnar Raichand, 

R/o 9, Mousarn Vihar, ew Delhi. 

Rajinder Kunr F%rora, 5/0 late Sri O.P. /rora, 

R/o H.No. 494 Circular Road, Shahadara, Delhi. 
4 

Kasturi Lal, S/o Lt. Sb. Banshi Ram, F/o 4161/65 

Gall ShahtElra, Ajrnetl Gate, Deihib 

Applicants 

By .dvocate i Sri M.L. Ohri 

V ersus 

Union of Inia through the Secretary, Ministry of 

Finance, Dept. of Ievenue, North Bock, New Delhi. 

p 

The Secretary, MinistrY of Personnel, Fublic 

Grievances and Pensions, Dept. of Personnel & 
V 

Training, New Delhi, 

The Chairman, Central. Board of Direct Taxes, 

Ministry of Finance, £partmflt of Revenue, North 

New Delhi. 

Isesonents 

By Advocate U.P. Uppal 	____ 
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Original Applidation No, 548 

Brahm Dass, Directorate of Field Publ1city, Ministry 
- 	

r of lnCormatjon & Eroadcastlng,Last Block4 	evl3, 

L.K. Purarn, New £lhj. 	•'• • 	 ; 

2.H.K. Hahto, Directorate OfFieldPuolicity,' 

Ministry of 1 &' B, 1K 	1raJew Delhi. 

3. ukhdc-v Iaj Sharrna, 4)iEectroate of Field Publidty, 

Ministry of I & a, R.K. Purarn, ew Delhi. 

J.K. Garg, Directorate of Fielá Publicity, Ministry 
	I 

I & B, R.K. Puram, New Delhi. 

V.S. Negi, Directorate of Field Publicity, 

Ministry of I & 13, R.K. Puram, New Delhi. 

Mrs. Harbans Ahuja j  Directorate of Field Publicity, 

inistry of 1 & 13, i'.K. rurdlrn, Ne Llhi. 

Mrs. Rashmi Marwaha, lirectorate of Field 

Publicity, Ministry of I & B, R.K. Puram, New Delhi. 

B. N.S.  Srivastava, Regional Office, Directorate of 

Field Publicity, Ministry of IQ B, Vidhan Sabha Marg, 

L&ckno, 

Vishan Das, Rcglonal Office, L'irectorate of Field 

Publicity, Ministry of I & B, Chttranjan Marc, 

Jaipur. 

Mrs. Shrievi 'irun flbralwar, Reona1 Officer 

L.iirectorate of Fiekt Pu1icity, Ministry of I & B, 

Vidya Vihar, P'rnc. 	
• : . 

s  

• 	•• 

i. • 	!'rm, P 02i on:ia 	LLe of 
I.- 

, z• 
0. 

\t 
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Publicity, Ministry of I &B, 1 Sector 34-h, Chandigarh. 

.._) 

DeshRaj, Directorateof Field Publicity, 

Ministry of I & B, R.K. Purarn,.New Delhi. 
• 

Desh raj, Regional Office Dte. of Field Publid.ty, 

Assam Region, Guahati. 

14.V, Paànanda.bhan, Regional Office,lJte. of Field 

Pu.licity, Ministry of I & B, TamilNadu Region, 

Madras. 

Applicants 

By idvocate : Sri V.S. R. Krishna 

Versus 

Union of India through the Secretary, Ministry of 

I & B, shastri Bhawan, New Delhi. 

The Secretary, Department of personnel & 

Traininc, Ministry of Personnel & Public Grievances 

& Pensions, Ne 	.€1Ii1. 

The Secretary, Ministry of Finance, North 

B1ock, New Delhi. 

4, The DLrector of Field Publicity, East Block 4 

Level 3, R.K. Puram, New Delhi. 

Respone nts 

V.  
By 4i.ävocate ; Sri M.. Suian 

ORDER 

D.C. VERMA, MB( 
.. 	• 	 .'. 	.. 	 . 44. 	. 	 -. 	 . 	 - 

In the three O,A.s, thc applicant.s are 

.................... 	- 

I' 

I. 

U 



• T1 	!' 
1, 	 in the Central Secretariat.. i .A.9 the points involved 

the. 3 O .A.s are Cnmon z_it 1 js' ) beihg disposed. of 

by a single order,  

2. 	In O., Nb. 144_A/93, 39 applicarts are 
ie) 

	

' 'working as Crime Assistants and Stenographerscjra 	'C' 

'(A.)jn the department of Central Bureau of 

Investigation (in short C.E.I,) attaches cfficc of 

the Ministry of Personnel & Public Grievances & 

Pensions, Govt. of india. 

	

3. 	In O.A. No. 985/93,24 apljcants are 

Assistants in the office of Director General o1 

lncaie Tax (flv), North, New DElhi which is attached 

office of Central Board ofVirect Taxes, Ministry 

of Finance, 4epartment of Revenue. 

In 3.. 	546/94, 14 	 ELE  

workinc. as Stenographers Grade-Il and Asistat 

in the i)irectorate of Field Publicity (in short 

DFP), Ministry of lnrmaU.on & Broadcasting. 

All the applicants who are working as 
ecet Steno Gr.II of the U.n. 0.56/9 

2 ssistants or Stenocraohers Grade_Ii/dere recQTLrnened 

pay-scale of p. 14002600/_ by th 4th Pay Ccrission 

(in short P.C.). The same recommendation was made 

by the 4th P.C. to the Assistanzs and Stenoahers 

G.ade.II (p.,.) who are working in tne Centra 

Secretariat. However, by a subsecueit 0.?:. No. 

2/1/90 CS.4 c3cte3l.7,90 revised scale of pay 
- 

(JL L • £ 0-2900 in the pre_ vised scale of 

/ 	 - 

i 



-. 	. 	. 	. 	. 	...... 

a 	;. 	
. tenographet s• 

r'• 	-
cr 	

- 
:c 	

.centra1eet 	t' 	 ' 

1.1.1986 was 9Lven. The same reJisedpaY 

	

I 	 - 	

It 

'scales I,JctS also made lapplicable to Assistants rend 

t' r 

o 	
nogra0her5 	eorking-i1 othe o 	tiori 

- 	 'btJ 	U1• 	 ' ' 
rg 
	:' .. .. 

t. 	.t ._-.'-  . . 	
.............- 	...' 

like Mjnis'tryof Exteral Affairs which were not 

. 	
. 

attIdia 1ttiflQ in .th&Cefltrai Secret3ritSeyjces 

(in. short css) and Central Secretariat stcnograph ers 

eryiCeS (in short .SSu'here the posts wcre 

in comparable grades with same c1agifiCati0fl and 

pay-scales ,  and the jnethoi of recruitment through 

open competitive...'examination was the same. 	his 

i the '  
01 / cause fgrieVaflce. to e'.iv1oyeeS of various 

	

- GOVt 	
ac:rieve einloyer 

Central/cept u1i 	in different 

Benches of the Tribunal. 	 . 

6. 	
Before discussing the facts of each case, 

it would be better to transverse the case law on 

the point.  

In the case of tandhr Singh Vs. Union of 

India & others (A 	1902 SC, 877), the apex court 

has1held'aS below : 

TMIt is true that eluatiofl of posts and 
equation of  py are matters primarilY for 
Executive Government and expert bodies like 
the Pay CanmissiOfl and not for courts, 
where all_thin_:ju_thatis . 

all relevant consioerati2 • re the same, 

rsOflS.hO1diflgt 	posts may not be 

'treated differentially in the matter of 
'thtir paymerely because they belong to 
differefl..dePartnt5. Of course, if 
officers.; 0f the sare 
fUnctioflS?afld the p3ctS, duties and 
responsibilities of the'poStshe1d by ther 
very, such.offiCErS may noe.be. heard to 
caTplaifl of dissimilar pay:ierely be_cause ii 

the posts are 	the sfle rankand the 

ncxnenclature is the sar.e." 
" It is well kr'OWritht hcre 'ban e and 

there are diffetent graics in C serViCe, 

varYir.Y qu3lifiC3ti5 for entry into witil
hi'hCr oric' 

Z parti(U1ar crae, th€ 	attn 



either acadjc  eng qua1jfjcj05 or based on lth 
• 	susin' the classjfjatjn of V  e n er to WO grades With'dffferent scales of 

pay. .Thcprincjp&e.Qf equal pay for eoual 
work wou be an bbstrctdoctjne no 
attracting Art 14 f.:ught to.be.'annlied  to ttn AIR 1962 Sc.ll39,$)istjr-j, 
"It is true that hTincipje o u e i 
py for EquaLw] 	flOt expressly 
declared by our Córistjthtjo to bc 
fundamen1 right, .,Eu4t certei-jy !s 
COnstjtutj-a1 V gal . sYVV. 	V.  

V 	
IS 

 Construajnc,  rrtj'c1s 14 and 16 in t1-j oz  V 	light • 	the Preambk.. and krticle 39(d) , it is clear that the'principle " 
pay for Equal work". i .deducjblC fi 	those V 	
Articles an may be properly 	 p cases for unequal.sca5 of pay 	c V 	
no classification or irrtjora1 
-ion though thoe dra;ing the differc- 

V 	
scales of pay do id.entjcal work unr :n sarnecrn1oyerI. 	

V. 

down i n  

Singh's case (supra) has been reitatcd 
V 	

case of Newa Ran Kanojja Vs. All ±nia It!tt o 
• 	 Iecjjcal Sciences and others (h.I.J 1989 (1)  

in the foliowing wors : 

The doctrine of "Eouel Pay for enal work" is not expresSy declared & 
tal rirh: ur-cr t:onstitu 

.t 1  
Article 39 (d read with Articl e c 
16 of the C:)nstitution declares Ule. 
Constitutional goal, enjoining the Gtatg  
not to deny any person equality hri:.E 
law in mat:ers relatjn to e.mploy- 	- 
including the scales of pay. Article 3S(d) V 	
read with Artic1s 14 and 16 of thVc- 
Constj.thtjo enjoins the State thet whxe 
all things are equal, persons hoL 
identical posts, performing identic 
and similar duties uncr the sane .Qrqploy e r should not be treated differently in the matter of their pay. The doctrjne o "Equal pay for euaj srk" is noz 	gtc-t 
one, it is open to the State to pescjbe 
different scic-s of Day for diffc:-t post 
having regard to educational .qua1jficatj0e 
duties and responsjbujtjjes of the post. 
The principle of "Eual pay for e;u al work 
is pplicable when employees holdirr th e 	V 

same rank perform similar fincticrns &nI 	V 

discharne similar d€Ities andresnsjbj1jt, 
re treated. differently. ThQ.application  

of the dctrjne wrs0r3 arise whrr,- e-,F'loyee ­ arc. equal in evQry relspeob but U - -e,ç Pye ...:.. 	. 	VV1 	
V 

tV 
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70 	
IneW of theabove, 1  the principle Of 

	

.. . 	
payfor equal work TM  is'applicable when 

• 

	

	 e p).crjees.hOl1iflg the samerank peXOrip similer 

functions anddischarge similar duties and 

	

..•,) 	 -- 'j- - 	•- 
responsibilities are treated differently in the 

matter relating to the scale'f pay. 	while 

dealing with the parity of the pay-scale in the 

case of State of U.P. & others Vs. J.P. Chaurasia 

& others ( 1989 SC'(L&..i) 71), the apex court 

relied on the earlier decision including Rendhir 

Singh's case (supra) and the case of Bagwandas Vs. 

State of Haryana (1987 (4) SCC 634) and observed 

as below 

"Primarily itrequires among others, 
evaluation of duties and responsiblities 
of the respective posts. More often funct-
ions of two posts may appear to be the sam 
-e orsimilar, but there may be difference 
in degrees in the performance. The quanti-
ty of work may be the same, but quality 
may be difrent that cannot be determined 
by relying upon averments in affidavits 
cE ir.terested nartieS. The e;uation of 
posts or c;ution of pay must be left to 
the Executive Government. It must be 
determined by expert bodies like Pay 
Carimission. They would be the best judge 
to evaludote the nature of duties and 
responiblities of posts. If there is any 
such determination by a Commission or 
Gxm- ittee, the court should normally 
accept it. The Court should not try to 
tinker with such eqqivalence unless itis 
shan that it was made with extraneous 
consideration.TM 

8. 	In vie:: of the above, the Court should 

normally accept the decision taken on tii basis of 

recomrni- ndatIons of the P.C, which is an expert 

body to determine pay-scales. Hoever, in case 

	

I 
	 it is 	found that for 	extraoeous consideratior 

-n, by a subs euent State action.or in action 

• 	•.• 	. -'•• 	:- 	r" 	j '" ' 

I. 

I. 

l I  

cj• 



10  

• .-, .:; may sometime 
feel. itnecessary for' the purpose 

i..Ofproviding iusCe;to1flterf 	with the bzdrs 
i..... issued by the executj 

amongst Other s , 	 below  

(i)  

-

theparcjs5j 
ommitted to 

he PaY —scal 	
Ome POSt of any particuj 

service .or . 

- .. 	 . 

the Pay_cmjsc 	recod, 
certain  

SCe15 
based on no c1assjfjt. 	or 

irrational classjfjcatn' 

after recommendatlo of 
commj0 

Is accepted by the Goyt., there 
i5 

	

unjust treatment by Subsuat arbitrary Sta 
	 . - 

acti/or in &Ctjon In Other words the 
SUbS.,t State actio  P/

In action resu1 in faVourthle 

treaent to some and unfair treaet to others 

In the CaSe of all the abovet h 

Courts intcrf erence is absolut0j 

necessary to undo the in_justice dcYorjcved 

ernployees have a rioht and 
the Courts have 

Jurisdiction to .rnedy the 
unjust treatment .  rnctt by arbitrary 5 tate action or in action 

In view of the principle of law 
derived as abe, facts of eacF4 

case has to be 
e<amined separately to find w.he t~her the 
of the three %).A.s are Cfltit1d 

to have tSej 

Paysca1es revised on the basis 
of the Oj:. of 

the Govt. of,,India dated 31.7.90. 

- 	 0 	
0 

O.144j 
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in the department of C.B.X. which is an attached 

office of 1thistry bf Personnel, Public Grievances 

& Pensions, Gt.Of:'Ina. It is stated in the 
Wi 

• 	 reply that 
• 	

.:pjOtO 24.11.1967,.all:the ministerial posts 

in C.13.I. (Head Office)wexe manned by Personnel 

belonging to CSS, 	CSSS 	and CSCS services. 

It is also not denied that for the first t.ime, 

the Ministry of 1ne Affairs vide its letteY dated 

/ • 24.11.1967 redesignated post of 	ssistantto. 
0  

Criite Assistant and Stenographer as Personal 

• 	 ssistant in the departmert of C.E.I. with a 

specific mention that U the redisignated posts 

would carry the same scale of pay and allowances 

as at present and there would also be no chançc 

in their classificatiOn s . 	The result beino that 
the Assistants anj P.A.s in the departmant of 

C.S.I. stand 	aucratica2y e>-cludd 	fr om.the 

purview of the CSS, CSSS and CSCS cadres of the 

!0 in is try of 1-icxne Affairs. 

12. 	In para 4.8 of the O.A,, 	it is 

clearly stated that thc".quality and nature of 

work, functions, duties and responsibilities of 

the Secion Officers vis-8-vis Crime Jssistants, 

Grade 'C' Stenographers vis&.vis Personal Ass1stai ia:. 
of C.E.l. are identical and similar in all 

respects' 	This fact • 	 is not denied by 

the respsnucflts in their reply. 	As regaros the 

nature of work, 	functiols, 	auties ano tcsonsiblit- 
c 

• 	 I es of th€ Crime AsistafltS and Grade 'C' Stcnora- 

• 	
• 



Assistants and tenographe 
 

S 

Civil Secretarjae are ote vIew, are 
It 

•- 	 identical and ,simijar in au, respects. The , 	;' 	." 	uh' judgment Tribuna Np. 

760/88in the Case'of.puran Chand & others Vs. 

,Union of India & othersthfol1itjng paracrph 
• 

sofar it r.elates,to work and 
duties of the issistant :  

in the CSS and Crime hssistants of the C.E,I. are 

concerned, is very relevant and so extracted 
 0 

below;  

The Ministry of Finance have not 	, agreed with the recoendatjc.ns of the 
epartyrent oPersonne1 without explajn_ • 

in; as to show the work done by' the 
Crime assistants in the C.S.I. on their 
praflotion as 3ffice Superjntenn is of 
lo'.er category. or resongthljt 	From 
the noting in the file of I:inistry of 
Personnel, it is 	ite clear that the 
Ministry 'of Personnel have reached the 
Conclusion that there is a pDrit; btweer 
the duties and respnsibljj5 of the 
applicants with these of the assistants 
and Section Officers in the CSS ar. C as  
such they shoj1d be entitled to "equal 
pay for equal work". They should be 
entitled to the sarie faciliti 	The 
.iprre Court has alrea 
" 	 y hEld that 

ual pay should be paid for euaj or  

13. 	
Thus, £rcx-n the z1ocunents on recc 	it  

is fully established that there is parity bt;een 

the duties anc' responsjbljtjes of the 

in o,A. No, 144_A/93 with those of As'istants ani 

Stenoaraphers Grade 'C' in the CSS and CSSS, 

14. 	As regards the pay_scales prior to 

4th P.C., the scales of Crime Assistants of t;e 

an the Assistants of cSS cadres were 

L. 425-800/_ and those of Personal Assistants 

of the C.B.I. andtenocraphes Grade 'C'of 

CE3s cadres were also R'. 42...60ü/_. £he 4ti PC. 
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' 	 r 

-' 	 . 
:1 •- 	 ''' 	 Asistants of the.d,artment.of\ 

'J 	L3 V,:) A. 
 

i 
V .:1 	1Cfl 	 %y 	 4Id• t• 	LJ 	 ,( 	 ' I 

: 	 ... 

ci' .the Payscales rwas .ccepted by t e Covt.. 	.( 

-. 	 is. 	' The rco'nmenoatjons of -the,4th P.C. 

has been 'quoted in para 4.14 of the O.A. The 

relevant portion of the 4th P.C. as quoted in the 

.. 	

S 	
.5.. 

O.A.; are given be1o'i : 	..
ern ' 	,• . 

4. 

The scale of R. .42S-800/_. covers 

	

..:.pots 	• fltflc Stenographer j f 
different ministries/depa.rtints, auditor 
un.er .C&it,. etc.' - ThE :recruitrr.ent is . 
either throuch competitive exa.minacion or 

• 	 . 	 . 
0 	 by pro:notion Irom;the.sc3lc of k.330-560/. 

• 	 . 	 6.42. There,are three other scales which 
are scoments of the scale of . 425-eQc/.. 	P 
and these are 	.425700/ 	.440-150/- 
(at (c) ) and L. .440-750/-(at (c)) • The 
categories of•posts covered by the scale 	. 
of P.. 425-750/ are enineering as2istant 

, ...in dordarshan an.11,;1rdia rao,' 
secction grade .inspctor of. telecca- 
nd assistant superintendent (tele.jra-i 

and telephone) in P&T 	to verific 
ir: rail'. ys. .Th 	 f r. 44C-75c/_ 
at (c) Pnz. the scale of F. 440-750/- at 
(e) arc for trained orcduate teachcr, 
the scale of • 440-750/... at (e) havino 
been introuccd subsequent to the reoort 
of the Third Pay Cormission, appointment 
to all these posts is partLy  by promotion 
from the scales of R.. 330-560/- anc 
p,,425..640/_. and partly'by direct. 
recruitment. 

8.43. the scale of p.. 470-750/_ covers 
categories of posts like scientific assis 
tant in departnents of atomic energy and  
space, tradesman in thedepartment of 
space, section controller in the rai1wys, 
assistant foreman in the depatment of 
energy and grade IV officers 6f the  
Central Iñorxation Eervice'(CIs). 

A7  "ppoinment to these catcories of posts 
is mostly by'protionfrom the level 

"sf P4 . 330-560/- and t. 425-7C0/-. There 
. 

	

	 . ' is also direct recruitment for certain . .• 
catcries of posts like rc-porter in 

	

AU lnia Aadio, Scientific essistorit in 	 F 

department of Space anc' for crade IV of 

f'. 



• 	
. ,. 

that . 	•••, , •i 	 r)p 	 pro 	otiqtó these 	e made 
•from more or less simi1ar.. 	I/ 1EelS 	WC 

alit ate§ories of pbsts tIered by thc 	a1esof 	a) 
S hr 	a i4Z5ZU007'Z' () 	 .. 	(c) 

S 	 ..P.44O-75o/_, .(.d). 	7O7SO/.an.d 	(e) 
Yci 

••- 	
to;etl)er 	arij gve' the scale O1jOO_4c_i6o0_50 

Cf the .teorjesof 
S  

?ostzjn the sc1e of 
.' 8 470...750/..wher( draduates in 5Cjn • 	e. cirectiyzectuited, we rec that a sUitable . hjcher 5 stit may be cive in the scale o.E.p3, 	1400.-40....160C_5C_2300 

S 	 S 	 ......EB-602pss.; 	
.. 

S 	,• 	,, 	• .•• 	. 	
S 

5- 	 5 	- 	, 	 • 
16. 	Thus, 	it Is clear that after CorSjriig .. S. 	 .......•..., 

- 	variousftors to attract)ersfls 	 t 
S of required S 	 ...... •S .5 .... 

t5' 	 5 	 .. 
and calib' r (e an 	with e view that 

S  the salary structure shouli be boherent 	and shou 

aaequatey reflect the substantial differencs 
in 

the 5nature anSrespoflsjbljties of th e various 
posts 

and to avoid frustration in. the enp1oyees n comprjn 
his lot 	!ith hIs 	

to minimise tr 
'.5 .; 

ber of pay_scales, 	the pay._c1,j5jon made tc 
above 	 ons on th 	haj5 of 

responsjjj5 of various posts. 	rhe conc2t c 

"Equal pay for equal work" as z)rircipl= for S 

detec.njn 
-g 	the salary of the Goverent employees Was 
also taken note of. 	The 4th P.C. observed in 
para 7.12 that " in the absence of any 

features, 	np1oyees of the Central Goverrient in 
. 

different branches should he paid e;uaily, if 
thejr  

work was acjudged to be of eqal value." ' 

17. 	
The iarned counsel for the '5po1d.nts 

has ContEsted the claim of the app1jcnts • 
	the - 	• S 	S 

gr'und that each depertrnen 	had its o2n mctrLS  o-f  
rcrujnej. t'id.s a rne/eu) 	na'.'-.- 	cann 	b' .. 



the 	 eapp)tS5,. 
is merely on 	groufld4th4 

- 

ai4 	\i•fl tP&T D.M. down 
V not satisfy the conditi8 

:;. ••..t: 	1'4 	1k 	.:,;. 

90 	
jsco'tent40fl is 

dated 31.7.. 
by the AssistntS/ 

try of the 
1  

Govt. 	0 1 1 	iand, 	t/ftnC0fl5 of the 

working in)ef.' are quite Petitioners 

adhe.P05t5 	
different qualifiCatiO 

differEnt 

different. methOS)b 	
ujteflt 	and 

have 

source 	f ertry and as 
5uc) thcre cannot be any 

parity to justifY the graitof the revi5ed hihe 

pay_scales to the petitifl .ets. 

it has been already discussed abov e  
18. 

established that soLar the work, duties 
and found 

and responsthilities of t'e applicants as Cre 

155i5taflt5 and P..S are concerflcd, they are equal 

to that of thcir counttrparts working in the 

Civil 	jcYetariat in the cdr€ 
	of 	J 

it has also been found that even the d€rUeflt 	
f 

had found parit:y between the duties and 
Personnel 

of the applicants working as responsibuties 

Crime 	ssistant with that of 
Assistants of 	SS. 

,- 

The matter was examined by 4th pC. and 4th 

recnmended the same scales to both the categories 
by 

It is/the 	
i.e. 

of employees. 

0.M. 	dated 31 • 7.0, 	spay has been 
issueof 

created bet;Zeefl the employees of CSS an 	
the ap1i- 

- cats pf this 	case. 	xxxxxxX. 	
Even in O.V. 

dated 31.1.90, 
	

it is mentioned that' s  the same 

revised 	
a_scale will also be applicable to 

: 

tflo 	aphcr5 	in othcr 	
rrtI° 

Assi 	and 
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. 	 .1. 

and the Central Eecretariat, Stenographers Services' 
- 	 I 	

(•y4 • 

- but where the posts ar('in qprable graes"with 

same classification and pascales an the riethod 

of recruitment tkrough Oeriçornpetitive Examination 

is also thesame. tThi5rp4zt  of the O.M. has been 

examined by the various.Bne.of the Tribunal 0  

Assistants & Stenographers Grade 'C' working 

in: the .deoartmt:0f Central Aóministratjve 

Tribunl, BorderSecurityForce, Indo Tibetan 

f 	Border Police, central. Industrial Secruity iorce / 

and Bureau of Police & Research Levelopment were 
carity with '.ssistants of CSS ancl. Steno Gr'C' of C.SS, 
granted/by the Tzibunal. it is also ;otthwhile 

mentioning that there was no. provision for 

direct recruitment totbe post coerne6 in 

Border Scctirity Force and to the post of ssistants 

in Central Administrative Tribunal. 

19.. 	Besides the above, this point has been 

aleady considered by the apex court in the case of 

Bhaqwan Das Vs. State of Haryana (1987 (2) A.T.J. 

479 • Therein, the.. contention on behalf of State 

was that the responc5entswere selected by the 

subord.inate service Selection Board after competing 

with candi6ates from any part of the country and 
applicant S 

that normally thselection at best is limited to the H. 

candidates from the cluster of a few villages only. 

Repelling the arguments of State's Counsel, the 	H 

apex court has held as below s  

We neet- not enter into the merits of the 
i respective modes ofiUön Assuming that' 
the selection of the petitioners has been 
limited to the cluster of a few villages I 
h:ew spondent U to 6 were selected 

by another mode wherein they had faced . 
JC r 	 t': Erorn 	11. 



I 

tobe d.tsslmflar the fact tha€ the 
recruit. wa macse In . on wa 'or the 
at r would hflrcfly berelant fran the 
point of view of àEqaj.py for 

eguaF orkN. doctrine. It wa openjto thètate to resort to'a 'selectj process here th -e canal dates . 	all 	the COuxt ry might have Competed if they.50 desired. If however they del1beratejy.hoS to r 

	

	
limit the.se1ectj 'of the Cándjates • from a cluster of a few vfllages.j.j not absolve the 

State from treating such Candidates disa&,antage of the selectees •.of irv . adiscrimjnatory manner to the once 
they are appointed Provieed the work done by the cancidates so si&ected is similar in nature." 	• 

.(nphasis made ) 
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20. 	- Thus, Sin view of the above djscussio5 .5 	
1* the applicants are entitled to the scale of 

S 

	

	
. 1640-2900/_ at ar with the Asistants and 

Stenographers Graie 'Cwa.rking in the CSS and 

CSS cadr, 

21 	 0.A. No. 985/93 

The applicants , in this case, are 
Assjstant5 1j, the office of .rector General 
of lr.corn Tax (INV) North, New Lielhi, in the 

PâY.Ca1eS of p.s. 1400_2600/_. 	TI , eoffjc€. of 
the Dir ector General of 1nccxrie Tax is an attached 

office of the Central Board of Direct Taxe s , 

Ministry of F1nance Departnt of Revenue, New Delhi 

The applicants are holders of Group 'c' Non.... 

Gazetted post .. The case of the applicants is 

that by all 4 previous p.c., parity was. najntained 

between the applic'ants and their courte,rprs 

Working i.n the CSS cathe 	In para 4.3. of the 

O.1., the par...scales of Assistant 4th the office 

of Central Board of Direct Taxes  and Cntraj 

Secretariat Services has been given, which is as 

.5 .  

(:1; 
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-MXised 	 Scaleof-pay of 
Jssistants i the attache 

,-.- 	-•. 	 .....( 	 : 	office - of Centr1 Bod of 
Direct Taxes & Central 

	

• 
S  •J v.' 	Secretariat Servjce 

	

t 	 . 	•.%'• 

• 	-. -;- 	- 	1st Py.conission 	Rs. 160-450 

	

• : 	2nd Pay.. Cc*nmissjon 	.. 210-530 
3rd Pay Commissibn 	P. 425-8C0 
4th Pay Cciission 	R.1400-2600 

• 	been 

	

22. 	The above fact has not/denied by the 

resoondents in their reply. The scale of Assistants 

working In the Central Secretariat Service Were 

revised by 0.H. dated 31.7.90 but w.e.f. 1.1.1986. 

Assistants working in the Central Secretariat 

were given the pay-scale of Rs. 1640-2900/- in place 

of Rs. 1400-2600/-. The sanie revision in the scale 

of pay of the applicants was not made and the 

re-presentation was rejected by the order dated 

4/9.12,92 (nnexuie2). The grours for rejcctio 

given in Annexure-2, is as b&äow 

"item 	Assistants in the Assistants in the 
Central Eecretariat Directorates of 

the CB  
Classification 	Groupsflh 	 Group 'C' 

(Non-gaz etted) 

?'iethod of 	Party by Direct 	1(C by promotion 
FecruItment 	Recruitme it though from .UrCs.There is 

UPSC and partWby 	no IJirect Recruit- 
prcotion frornUbCs ment 

3.Nature of Duties Assistants in the The £)irectOratsf 
&'responsibIlities Central-Secetar 	the CBiT not deal 

lat contribute to with any po'icy 
po1icy making of the matter. The naturE 
Govt. of India 	of duties an resp- 

onsibilities of 
,Assistantsis routine 
and clerical. 

4. Promotion to Assistants in the Assistants in the 

	

Uii 	Ccrt:Ql 	TEat Uirectorates er eli- - 	 • 	•. 	 • 	-. 	-- 	
1cr -r)tio:"to 

t. 

I ' 

L 

'I 
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.21.-  RIP,  
V 

as wei1aS in the scale of 

.. 20003200 p1l per Recruit- 
nent gules (Group C' Non-
gazetted). N  

- 	

7 

4: 

23. 	1 As zegards 	e grpuJ S9 	
j€ctiori at 

L 	.. 	 .. 

S, No. .txzx 2 j concerned, we.fleetn0t discusS 

the same in detail,aSthC samehas been 
already 

examined and 
Lfound not tenable in theearlier O .A.  No. 144 -A/93, 

in view of 	
in para 19 

in the case of Bhagwah 	
s Vs. state of Iaryana. 

at Si. No. 1 
s rearciS classificati0?5 corerned, ti;epO'W 

was disCUSSEQ by the r=MOX Lrnaku
lam Eench 

4inrn?flt dated 26.7.95 in O..
i . No,1322/94_ 

It, 

'S  

- 

r No. 276/95 in the case of K.R. Chand-rase)
,har an 

& oJ. 

Kunji Vs. The Secretary, . .)epartmm 	of Revenue, 

jnistry of Fi na nCe, Central 5t€t8rt, N ew  

The Ernakulam Sench has held as beloW : 

"it was aroued further that 	ssistants 

in the Ext'tflal /ffairs EnistrY are 

in 	rou' 	'!hi)s 	1istantE in the 
''• 

'asscrt 	a..e 	' •rou 	jr5 

is the grivCe of te EpliCC 
exactlY 
ts. 	t,.ccording to then tio classes s:ho 

are similai 	are 	S.if.erflt1Y treated by 
' 	 'C' 

aviinc them  into  G:Ot)p 	an 

the arg.rn&t of resondefltS 
Therefore, 
would only establish the case of dis- 

crirninati01 and no 	justify it.'
l  

The third point 	is 	-hat the 
24. 	 •. 

nature of duties and responSib1iti 	of the 

Assistants in the Central S ecrctdx:iat~-  is to 

contribute to policy making of 	
of 1n1a 

and wheieaS .e a1,lic ants who holá the posts of 

issitant5 in cear do not deal with any policy 

rnatte 	and do only routine 	clerical job'. 

The 	c2i 	2rna'ulm 	enc 	in 
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L• 
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of Revenue, Ministry of Finance, Central Secretariat 
NewDelhj, decjddd 	on20.7•95, (ura):-•• 

was also '°nsideriig 

in the Enforcent irectorate and Pabsport Office 
for the scale of 

A similar ground was takenand Ernakula.rn Bench 

observed M 

we fine itjffjcu1t to endorse the  

dw that officials at a canparatively lower 

level like ts!istäfltE in the Ministry have anythin 
td with policy matters in the real 

sense." 

25. 	 :e arc in full aoreent with the  
views expressed by the Ernaku1 Bnch. on the point. 

C 

26• 	 The fourth ground of rjectjon is that 

Assistants in thc. Central 
ecretarjat are C1jcjj.l€ 

for protjon to the 
post o Section Of.cer in 

the P-sca)e o. 	2C((.350C,_  

on the ocher hanzj, the 
Asjstants in the 

L'irectorates are 
eligible for prano:on to the 

PoSt of Senior Technical As5istant/Te_bfl1Cl 

ecerch Assistant in the scle of k. 

as well as in the scale Of L. .2000...32(O/_ Which is 

Group 'C' Non..Gazetted post. In other words, the 
case of the respoflents is that scale of 
p• 16 40_2900/_ is an intermedltaory scale between 

the post of Assistants arj Technical tesearch 

Assistant which is a prootjona]. posts of the 
1j-.- 	who. 	 in th scl of 

V. 
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thereafter. 
TechniC,alCse ch ssistan.kSca1e , 

p. 2000 — 3200/.').'nC 	
Oj 	V1L • 

- F 	 - 
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* 	27. 	the objection 'of , the r p0  çtqj 
U D1 

that dee to 

were not jivcfl the scales of p. 14O-29C,/- ris 

also not sustainable. This point has air eaiy 

been crierCd, in a similar matter byHOn'ble 

SupEe Court in the case of Union of India 

otnrs vs.Deb35h K S ar &hers ( 1995 5CC (LS)P. 

The apeY curt was sealing th th - scale aiven 

t 	:auhtSrnen Grade 11 in CWD nd 3rnaflCe 

Factories. A similar objCti, as in th case 

bEfore us cçariflg intermediatory scale, was 

taken before the apex court and the same was 

repelled in the f0fl0ijflgOrdS  

ItSri N.. Gosai, learned enio 

Counsel appearinc in support of the 
d?pel5 as wl1 as the seial l've 
'€titiofl5 am. th rviw ?titn, 

tr.t t 	C.nrEl of rc:oti.n 

in r:nnCe fect3itC i 	zieflt fro:: 

the channel o tne 	Oo:iO in cr. 
jnasruch as in C?.4D there is no furtLer 
prQ1ot.iOfl after a persOn reaches the 
scale of jraughtman Grade I hile in 
Ordnance Factories a draughtsfl is 
entitled to be pronoted as Chargernan 
Grade II and thereafter as Chargemafl 
Grade I anc as Fotnan and that the 

post of Chargemafl Grade II which is the, 
praioUal post for draughtsmafl was 
in the. pays.cale of ps. 425-700 would 
result in placeiner.t of Draughtsmafl in 
the sai pay-cale of .. 425-700/- would 
result in Drauchtsrflafl beth; placed ?t 
the samelevel asthe prornotinal post 
of ChargeTnan Graie II and, therefore, 
the benefit of the revision of pay_ 
scales under Office 	orandum cated 
13.3.19e4 cannot be.ext'3flUed to the 
i raughtsTT1afl in Ordnance Fctories. On 
behalf of the r 	ndentiS dsputad 

- th.tre are no promotional chances 
.. This 

for 	ach€ñT GradeId.fl  
tc r c 	 t tbc 	

r 

1?. 
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vç = 	sregardsfhepOStOf hargeman-GradeII. 
- 

	

	being a promotional post for DragghtmAan 
in 
•the scale of p.. 425.-70C/- cannot be a 
justification ror 'denying th revision 
of pay scales to Drughtsmen aflQ their 

• 	 being placédin the' 4 scaleof - k.s.425-700/- 
• 	 on the basis of the Office Memorandum 

• 	 dated 13.3.1984 if such1)raughtsrnen are 
otherwise entitled to such revision in 
the pay-scale on the basis of the said 

	

• 	meiiioran diri ..M 	 . 

28. 	 In the case before us, bssistants in 

the Dlrcctorate* attached to CBDTand Assistants 

in CS were in the same scale prior to issue of 

O.M. dated 31.1.9G. Thus, for iore than 4 decades 
irectorate all the previous 

s in ce es tablishnent of theiiz.*zZ/Pây-CQnmis siorE 

till the 4th P.C.,. .theparity ofthepay..scales 

between the two were maintainea • There is 

nothinç on record to show that after reccximendation 

of the 4th P.C., which was accepted by the Govt., 

any  .new developments occured to create differenciat-

ion between the status of the ?ssis-ants working 

in the irectorates atcached to cr and that of 

I..  

4 . 

CS3. 	The o.?. dated 31,7.90 has, thus# crested 

dis-paritj between the two and, thexefOL, the 

order dated 4/9.12.92 refusing the pay-scale of 

Rs. 1640-2900/- to the applicants can' - ot be sustained 

or the ground of discrimination. 

29. 	 In our view, thcrefore, the present 

:c. 	j ep-)licants are entitlEd tôthe scales of. 
. 	 -'_ 	 - 

R 1640_290C/_atPar)ithhe 'Aitatithe 
_ 	

- I 
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Dir ectóratef 	e1d 'Publièity, !1inistroE 
- 	•i. 	•T• 

Q 	 jmonfOraj 	:& 2oadc 	ih: 	Both the post •  
0 	 Lt 	bens.* 

be1onc to Geerl:Ceritrl 3ervice, Ion-3azetted 

ministerial post. .hd are.at. present in the sca le 

of 	. 1400-260(1- 6 The'Directorate of Field 

Publicity was a 	art1cipat1p9 officein the 

Central Secretariat 6erice/C.entra1 Secretariat 

Stenographers Ifervice ftom its inception. 	The 	/ 
'I 	

.. 	 ... 

psts sanctioned for the i)FP were inClUdCd in 

the auhoriced permanent strcnzh of Uhe Xini-St ry 

of Information & Broadcstina and manned by 	the 
,F .  

Personnel of the sac ?inistry uptom 1975 	i'hereafz 

er, 	'?_.ws 	excluded 	from the purview of the 

Central Secretariat Service/Central 	ecretariat. 

Stenographers Fervice. 	At.that time s  those who 

had opted for 	tije IX'P were .rtained in the 	FP 

with their ori;ina1 sttus, 	pay, 	sca15 	ftc. 

Tha 0.!. 	dated 31.7.90 is th 	cause of crievance 

to the aplicants. 

31. 	The main grcund for rejection of the 

claim of the a-,licarits is (1) 	that the method 

of recruitment to these posts 	in theirectote 

is 	through open c.jon; 	(ii) 	chat the 
dr 

pay-scales for the post of Steno;rapher Grade-U 

in the 	FP was P:. 425-70c/ 	which was subsequently 

revised to k. 1400-230C/ 	on the recommendatins 
•00 

of the 4th P.C. ard later on it was again revised ;:• 
.1' 	 0 

to 	.. 	1400-2600/- w.€,f 	1.1.1996 by the Ministry 

of 	Firncc-, 	O.E. 	(3atcd 	5.9Cz(iii) 	i' 



4 

' 

	

32 0 	It is 1 'noté!ijed.thatxjht from 

the year 19.71,.the aca1es'of"Stenographers and 

• Assistantsjn the DFP :W,ere ,cornparable to the scale 

	

H.' 	
';, 	 • 	:'.' 	) 	 - -. ':.'. 	 )*'. 

bof Steñographers..and psj.tants in the Cetral 
(•' 	 :,i '4EJ' 

Secretariat A. conarativet61ë showing the 

equation of posts and pay-ca]es has b,a'n 'Jv.n 

in pare 4.12 of the O.A., and is being reproduced 

"Year 	Pay-Scale of  EaK  Scale of, Asstts gai 
n 'i n he  Central Sectt. 	& steos i 

DFP 	 other organi_ 
sations like s,.. 

1TBP, CISF 1  
Cabinet Sectt.-. : 

• 	 0 

 

-as also in 
EPR&D AFI,IB 
CBI,SSB RAW & 
BSF- - 

1971 	210-530 	210...530 	210-530  
COEQUENT UPON RECOE24ENLTI0N5 OF 3RD PAY COMNISSIOJ 

1973 	425-800 	421.-800 	425-800 	• S. .' 

COSEtJENT UPQ 7  RECO? NLTINS OF 4Th PAY  

1986 	1400-2600 	1400-26C0 	1400-2600 	H 

Upon issue of GJI Ministry of Personnel OM No. 

2/1/90_cS.Iv dated 31.7.90 (AnnA-i) revising the 

pay-scales of Stenographers Grade'C' and Assistants 

from Ps. 1400-2600/- to R. 1640-2900/.- to be 

effective retrospectively from 1.1.1986 In the 

Central Eecretarjat Service. 

1986 	14 00-2600 • • 	1640-290C 	1640-2900 

: •i*i .33. 	The applicants till the year 1975, were 



2. 

40 
:; 

I 

pacipating in the -MS/CSSS1 and Were discharging 
.. 	- 

- their 	of Stenogrphers grade 11 and Assistar ;  fl 	 . 

1%if 	q PE%- - çu j 
inthe, same manner as--the, of;$teno±äolers and 

I Assistants in the CSS/c,S ! i bas been asserted 
'l8: C'f' 	 ftGvhj 

• 	iara4.7 of the o.A. that.the job contents of 

• 	the StenograPhers Grade IIac the Assistants in 
,.. 

the i22 was absolutely the same as in the comparb 

denartxnents. 	It has been furthar ascrted that 

status and responsiblities of the applicants in 

the DFP is in no.way infêrjdr than in any of te 

comparable posts in the CSS. This fact to has 

not been denied in the reply. Thus, as regards 

work, duties and responsiblities of the applicants 

vis-avis their counterparts in the CSS/CSSS 

are concerned, is not in dispute that they are 

comparable. 

344 	. 	The 	point that there is no 

provision for -i:ct recruitment on tx.. basis of 

open com:etition, has already been discussed 

and found not sustainable, in our thscusjn5 

in the earlier O.A.s above. 

35. 	The other point is that pay-scale of 

Sterogra,hers Grade-Il of LFP was only 13. 425-700/-

whereas those of CSS was Ls. 425-80ó/_. It is 

not disputed that the scale of Is. 425.70C/.. was 

revised to R. 1400-2300/-, but; the scale of 

Stenograhers Grade II of .FP was subsequently 

revised to P. 1400-2600/..., by O.N. dated 4.5.90 
- 	 . 

1.1.1986. Thus, th . benefit of the scale 

P of R. 1400..2600/- was math available to St'nooraher 
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maybe reasons.the Government in ts othw1s 

	

L 	thought it proper tto bring 1the Stenoers 
• 	 L 	fD1 	 .. 	 .. 	 ,.' 

	

- Grac1e-II o 	FP, tparwith cSS 	Ho'"ever,. by 
F 	n 

the impugned 
n. zvffl b..2eiV 

G 
- 	 ti ibO.i • t.( 	 39Iq tU 

'SoiTe'Dther deparnents: I'he croun mcnt -'-.~ned  

cinthc Ua!, 
bd 	 'U 

a higher pay-scale h as not been four.d tnab, 

in,view of various àpe: court judgments, by the 
• 	 . 

Tribunal in various cases, in the case before 

us, we are of the vim' tI0t .the c5se Cf t he  

aplicants who are :oriinç as Assistats & 

Stenora3hezs Grae-iI in :Lc 	p cn: be 
....... ..

C  

discriminated. 
-. 	 • 	 - 	

. 

The third point thFt since 5th P.C. 

has been a rinOunCd by..he Government 	En 

the matter will be taen-uc '..th t.ern, th 	
I - 

aj licarts shoul wait till :he :cccer.ca:-s 

oi the 5th ?.C., is a2 	not :cnale. 	:r.c. 

applicants are climin parity w.e.f. 

The Goverriment h-35, after, put:in' the a.:nts 

at par with Cs/C3SS created a discririntic: 

by issue of 	14ated 31.7.90 and hence this 

matter can be well decided by this Trihn. 

in our view, therefore, the 

applicants ;  in this. case, are also erit1ed to 

th 
I 

F scale of Rs.. 164C-29CC/- as their cour.tErprts 

in the cs/_ssS. 
• 	 • 	 . 

In vie: of our iicussion5 	atov€-, 
.2. 

	

ll the three O..c 	e l lo-eca 	zh  

-.. 	 •t. 	 :.-.-- 
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the scale of P.). 1640-2900/-, but thea!flt 

of arrears would be limited to ne year prior 
'... 	...-. .. 	 .... 

to date of filing  

Iioever, the fixe 

:.e.f. 1.1.1966. 

in the mear.ir.ile, 

of the respective O.i.S. 
— 	 - 

tion of pay will be effcctive 

if any oL t ij= applicdrt has, 

.iurircj the peder.cy of thc. C3E, 

retid he :il.l be river conseucntial benefits 

thereof. The order an;..! directions çivcn in 

the case shall be caip1ied b ith by the respondents. 

within a period of two months w.e.f. the date 

,o c 	uniC.ti0fl o this order. 

39. 	 In the facts ana circuStdflCeS of 

the case, thcre shall be. no orer as to cost!. 

• 

Ee;r1b€r (J) 
	 -cting hUirn'Cn 

1' 

-_ 

. ~Vjl 
tAP& 

t 

.1' 

./ 



- S K! 	I lb 	

OIJIH lj( 

-. 

1 t 1 1.Ui (:) 	 i 	I 	i, 
	• 	

. 	 - 0 fl II ti Iii Ic,i I P11 	ci 	gr 	
19.1 eu 996 	

/.i6 C 	

I 
C L 	

L LQ l ye Lv! bui, Prin 	ci enc1i, 	D1aj, 

j U. A. N3 0 9351 93  

Union Of .rx)(11 a C< 

	

PeIk 	(s) 

Versus 

I tc 	rorrcJ, II cr.) 

I or Iii, 	I 	ro 

I 	lIp 	1 ( 	tic)I,p 	(;) 

UZVeXCthan Lci o (Wj 	l.A1(c/dr) in Lung SLP) 
Dalo 

COirM < 
iri hi'? tvlr •JlHIjrp 

I Io;l) Mr. iusiice 

ioil I)JU.Mi, 
JOSI ice 

I his i• II'?S,? 	(•IIIiCiPi () W/Wrrp .II,rrf c . , i for 	Is sq 

c.iried ts ba true oopY •L.)L. Agrw 	 -. 

still 

rIUR 

V.3nugop 	
tdUy,sj../kUv 

14 
Mr. ki, 

S 	
lerdol, Adv,,Ms. &Jch LI1t url AU1 1 .j and Hr. ti e  V• Bciar 	Das , AdV 

Mr 1.K1 Atl,Athr.(Caveathr) 

UPON heari;ig 	JLlhe Court made the tOilowirig 
°flDEA 

Delay. r0X1doned1 

1he pecici leave P Lti 'd an i3 dian:L3eci On U3erjts1 

/17 
( V.i.' 	I/tI1A) rt, 

  (Jj vi; 11as 	
t-ourt tas tet 

a 

( 



JO, 	' 

'I he Joint ,jicc rctary( P&A). 
a 

Director of(rievance. 

v1inistr'y of lnforrnation&'13'Casting, 

'A'Wing. Shawstri Bhawan. 
New Delhi-I 10001, 

Sub:- Grievance Petition of Sh.R.NJ)as, StenoErapher-Gr.II of DAVP-re2. 

Sir. 

In resprnse to Min,of l&fl,Admn.IV Section's 1.D.No.5/6/2002-AdninlV dtd.13.l.05 and subsequent 
it's letter of even no. dtd. 03.02.05,on the above subject, kindly refer to the endorsement letter of DAVP 
I. 1) .No.A-12033/h/2002_Adiiin.I(part) dtd. 04.02/05 to Sh.G.S.Pundir,JJS(A),Mjnof h&B and also its 
cndnrsement, letter of evcn iiu.dtd. 17/22/2/05 to him, the original of which are addressed to Sh.Dinesh Arora. 
Sect nw ( )fliccr, MV(',Mjn,of I&fl. lint, so far, I neither received the due henelits nor any decision in this 
FL' 	I ii. I 

'leaiiwliile, I talked lt Sh.N.P.Joslii,S.O,MtJ(,4jiitif l&h3 over Pl1011C on 15.03.05 aiid$.3.05 while I 
e heet in h itied thai the tile has heeii ieüri'ed to the D()l'&'I'/I aw Ministry Fespectkel) 

Si . y ' ii may kindly he aware that the decision is pending almost (w 10 yeats and I do not know how 
much iimc ihl liii thmei he reqtiiied tu get the legitimate claims /Ministry's decision. As slated earlier that I was 
selected through Staff Sekction Coinmissioii and not by any Depaittitent and hence couskieting all the 
facts narrated by tile in mv several grievances supported with various required papers . I think personally 
that the decision for its implementation is unnecessarily being delayed causing harassment to rue like anything. 

I 'uu hem. I aiii to milemit ion here that the El)dnditure Secretary,  Minist 	of Finance hind a meeting 
itli the staff side of All India iudit and Accoumits 	 on 15.02.1999 tuid 

the ' ic s as opined h) the Expenditure Secretary as indicated in the letter No.AIAJItQ/01-5/99 dId. 23.02.99 
iii cgai d 	the pa -sea Ic of Stenographer (ir.U. the extinct of the views is reproduced below for kind 
ihuiimitnn. perusal amid ncecssar action. 

(ie)titIiieIits the Stciiographer-G F. II 	crc iii the pu -scale of Rs. 1400/- -Rs.2600/-1lae been 
I lie mippi aded pa -scale of Rs. 1640/- - 2000/- and also iiiipleiiiented by the Goernmiieni. The result is 

that Sftmiogra lihers G r. II iii soiit (lepaitnients tIve beeii asignetl (lie higher grn(!c of Rs.5500/- - 
Rs.000t)/- still Rs. 5000,'- -Rs.8000/- in other departuictits Where they could not go to the Tribunals or 

het t' the th'cis ion of ('AT could not he im l)leIllelitcd before the pay-sea ks (of V ('PC were iimi l)kIneli ted. 
'the r: 	ttll(hif tile Secielit m 	sni(I 111111 ('AT (lee lsloii shouki be lummpkineii ted befote 1111.1 coittetupt hlt't It bits 
art I ik'd'' 

in the 119111  of time abo e. I '\ oiikl request 	Oil to please take some paid for is expeditious 
)Ii)t'bcIflcIItatioIl 'dccki.ii 'A l  that I being a junior staff 	lily faith and regards to time Superiors for ever. 

I liankimig \ oi.i. 

't'oui's faitlllull\ 

I late: (i4(i 

	

().S 

RN. Pas 
Ste imogiaphei-G r. 

Regional O11ic, PAVP. 
Min.oI l& 13. Nabiii Nagat. 

ahati-78 1024. 



- 

Lo 	 a, 

Ic nut Secrctary( l'&A) 
\Aud 

I )irtr of ( rievai ices, 
Ministry ot I&R. 
A WIii. Sluisti i I tlsuwiti,, 

New Delhi - I 10003 

Sub: -  Grievance Petion -Other Service matters in respect of 
Sh, RN. l)as.Stenographer Gr.lI/'C',Regiorial 011ice,DAVP, 
Giiwahati- regarding. 

Respected Sir, 

With rekrciice to my letter dated 3.32.03 on the above subject, I have the honour to draw Your kind attention under compulsion again to (he died (hat .1 received a letter on 31.12.2003 ,issUe(I by I he l)v.l)ircetor(Ad,fli,l)i)AVpN W  I)elhi, intimating mc vide its letter No.A12033/1/2002_Ad.1 dated 23.12.2003 that the matter relating to the revision of pay-scale etc. was still under consideration in consultation with the Min.ofl&JJand the decision taken by the Ministry would be communicated to ne in due course. I am enclosing hcrcith U Copy each of (he above two letters lbr your ready r(Crci,ec 
. isa1 arid kind intervention plea.sc(Ann ure-'A&H). 

Sir. I am sorry enough to pntion here that it is almost 	yirs ten) passing away but, I hitve qithc. received tire due and genuine he 1tts as requested for in my Grievance I'ctitioiis time to time lior E'bnv bLur coi llill unmLlicd the Ministry dccis,on so far dcsprk lucre is clint guidelinis conimnid In (hi Nttts of I..rsorrnd Public (irlcvanccs 4 Pensions '1) 0 Lettir No K-I 103 1/5-2003-PG dated 3rd 
May,2001 )  iliat the petit loner should be inIbrmec.  ~~ f  the progress of his/her grievance And it may he stated thai, whn  ii 

dccision has r hem takeny the inistry for last 10 years, it may he presumed that obviously thue was a merit and this should he considered favourably without further loss of time and energy in all respects. Sir, t hough it may he irrlevant but I like to say here that my Home Town is at Kolka1a( West Jiengal ), I hwM served at R0,DAVP,Guwahalj(NJ Region) being promoted wrongly from Kolkuta,l'roui 
August'g to l)cccnihcr'95, transferred to DAVPJlqrs along with the post and ervcd there from January'96 to 

.lulv97 and again transferred along with the post to REO,DAVP,Kolkata and served there from 
A gust' 97 In Nov. '2001) and further translCrred to (iuwuhati and have been working from Dec.'200() to till (hue. 

I Inwever, on tIre above subject, I have requested before l)ircctor ,DAVP, conveying in details so as tO take icccssat 
arid proper action administrativc%,by the E)cptt./Ministry as well. I am also enclosing 

Ircu '.'wi iii ci uc pv of life let icr along with its tic3oute , addressed to tire l)ircetor, DAV P,New L)elhrl, for your' k rid per usa I arid iuiririedicric relief from this long pending nlatter(Annexut'e-'C). 
I believe in right ear nest Sir, that perhaps you would be kind enough for its convincing ,if you would 

k i rid ly take S( ci ice pain to go through the merit of tiny ease narrated in the enclosed copy of my letter to the l)ircctur,l)AVp,Nw Delhi, 
urrir kit id iii rot s oo nest fi,vuu,'uhle iieiknii Is hIghly exjieetcd In this reuid. 

'I lumnik iirg ''uu, 

Lirels: I )Annexurc-A&U' 
2)Copy of' le(ter to I)ircctor a/W 

its enclosures. 

I )ate: JJ 1)3 OS 	 I 
/2'.U\') k>a•r  

0 ,0 
Z' I(J) I o'y- 

O)Ci' C,y. jL / 'c1 
6j5"%cN,lt o 	i C bA... t4)  C, uIv71-, 

Yours fiiithfully, 

orso5" 

(R.N,Das) 	 H 
Slenogniphier Gr.11/'C' 

Regional Oflice:I)AVP:(juwahatj 



l)ior. 
l)AVI'. Min.of I&U. 
New Delhi- Il (M)Ol 

(Through Proper Channel) 

Sub:- (irievance petition for revising the pay-scale from Rs.1400/--Rs.2600/- to Rs.1640/- - 
Rs.2900/- w.e.f. 1.1.1986 on the basis of O.A.No.548/94 of Prinicipal Bench of the CA'l', New Delhi's 
judgement dtd. 2/2/1996 and from Rs.5000/- -Rs.8000/- to Rs.5500/- -Rs.9000/- w.e.f. 1.1.196 in respect of 
Sh.R,N.Das.Stenographer Gr.lI/'C',Regional Office, DAVP,Guwahati and other service matters-reg. 

Rcf:1)Lettcr No.42/4/239/2002 —AD IV(PG) dtd. 12.8.02 of Sh.V.K.SekIi,Under Secretary to the 

Govt. of India ,Min.of 1&B,New Delhi(Copy enclosed- Annexure'A'). 
2)I.ctter 	No.A-12013/l/2002-Admfl.l 	dtd. 	23.12.2003 	issued 	by 	Dy.Director 

(Admn. I ).l )AVP.New I )elhi(Copy encloscd-Annexure-'B), 

Respected sir. 
I have the honour to draw your kind and proper attention sympathetically on the above subjects and 

for the decision of the Ministry as indicated in the letter under reference (2) above which is still awaited. 
though as per Ministry of Personnel. Public Grievances and Pensions' letter dtd. 5.3.2003, the petitioner 
should he informed of the progress of his/her grievance. 

Sir, I have been writing on the above revision of Ipay-scale for about 10(ten) 

years. But, the reason for keeping it non.implementedlundecided over the matter by the Deplt./Miuistry as 
well for such a long years causing me irritated because of deprivation from the legitimate claims since 

August'88 and onwards , is not known to me. 
On the above matter. I like to state here that I belong to Kolkata (WestBengd). I applied and 

appeared in the All India Open Competetive Examination conducted by the Staff Selection Commission in 
198() for the post of Stenographer Gr.11l/'D' in the pay-scale of Rs.330/- -560/-(revised as 1200-2040/ 
&4(X)0/- -6000/-) and was appointed at Regional Exhibition Office. DAVP.Kolkata in July. 1 982 in the post 
of Stenographer Gr.11I/'D'. And afterwards, I was offered promotion for the post of Stenographer Gr.11/'C' 
at RO.I)AVP,Guwahati as sanctioned vide Ministry's letter No.3/8/81Bud./DAVP/DS(I)dtd. 

28.1.1982(qpy Enclosed-Annexure-'C')ifl the pay-scale of Rs.1400/- -Rs.2300/- which was revised it 

subsequently to Rs.1400/- -2600/-(now Rs.5000/- -Rs.8000/-) wrongly, and I joined in August1988. I was 
also transferred to DAVP,Hqrs. in Dec.1995 to DAVP,Kolkata in July,1997 and to Guwahati in Nov.2000. 
But, the candidates joined in Dclhji including DAVP and other places in the poast kof Stenographer 

ir.l 11/ , 1)' in the same pay-scale ol Rs.330/- -560/-(rcvised I 200/--2040/.4000/- -6000/-). whilc promoted to 

the posi of Stenoraphcr Gr.Il/'C' or P_As they have been given the pay-scale of Rs.1640/- -2900/-(now 

Rs.55001- -9000/-). It may he found that there was absolute anomalies towards pay-scale and also in the 
designation despite the rank mature of the job was same. Moreover, there was clearly mentioned in the said 
judgement that even the similarly placed persons having similar nature of duties, posted in any corner 
including the villages/remote areas of the country, pay-scale would he the same and jthere should not be any 

discrimination. Again. it may he reiterated that the Supreme Court has given the similar view for a 

particular case published in the Swamy's News in Agust'04. A copy of the same is also enclosed for 

ready reference and kind perusal(Annexurc-'E)"). 
lhough. I had been appointed through the Open Competetive Examination conducted by the Staff 

Selection (ommisSion in All India basis and not through Employment Exchange or through 

Advertisement published in the News papers for a particular post and for a particular Department, I 
do not understand why I am not given the due benefit so far as like the benefits given to similarly placed 
persons and treated me other categories of employees wrongly by the Deptt. And thus. I have been holding 

the post of Sieno.( ir.l......as yet ,otherwise perhaps. I would have been eligible for the post of P.S during 
23 years of service in I )A VP. In this regard. I am enclosing herewith a copy of an extract taken from the 

C 



• 	
Swamy's Master Manual fur DDOs and heads of Offices towards mode of recruitment etc,(i.c.Recruitment 

9y Staft Selection Commission-, II (iv)- Allotment of candidates by the Commission, fur ready reference, 
:Psal and necessary action(Annex.ure-' El). 

j 	Accordingly, it sceiiis ilint prior to ( 'oin,nission MUuts, II the recruitment uwde either through local 
Employment Exchange/Central Employment Exchange/Advertisement in the News papers for it particular 
post and for a particular l)cplt., onl', seniority lists would be prepared by the emicernetl L)eptt., only, 
while like me, the candidates selected through Staff Selection Commission for various posts, common 
Inter-se-Seniority list would be prepared in the state/Region by the Deptt., after it was ascertained 
from the Commission which had not been done. 

It may be mentioned here that the other categories of officers appointed through UPSC/through open 
Advertisement etc., and posted in various parts of the country are drawing the same pay-scale those who 
areJ . Ds/ROs/Eos/Sos/Aos/FEO5/Exh.Astts./Sr.Artists/TA(M) etc.etc. 

Further. I like to say that, as I have come to know from DAVP Admn.l Sec.. I am going to he given 
upgradation pr()fllOtiOIl in the post of Stenographer Cr.l in the pay-scale of Rs.5500/- -9000/- In stead of 
the pay-scale Rs.65001- -10500/- of P.S( which should be promoted like from Gr.11l/D' to Gr.11'C'or PA to 
(ir.! or PS). It may he mentioned here that Regional Director is also eligible for one P.S. 

view of the above, I shall he highly grateful, if you would arrange to give me the due benefits 
accordingly or intimate me the Ministry's decision immediately without killing furthermore time as this has 
already been delayed by taking 10 years which also proves that there was a merit to my grievance, to avoid 
any lit igat ion in the matter in future. 

1 hanking you, 

Yours faithfully. 

Incl:as above 

(Annexue-A-E') dcQp-)c, U—ws 
-v5.; 

l)atc:l0.0l 05. 

R.N. Das) 
Stenographer Gr.11/'C' 

REGIONAL 0FFiCE;DAVPGUWA1JATI 



/k 

To 
Sh. V. K. Sekhri, 
Under Secretary to the Govt of India, 
Ministry of I&B, 
'A'Wing, Shastrl Bhavan, 
Dr.Rajendra Prasad Road, 
New Deihi-il000i. 

Sub: - Grievance Petition- Other service matters. 
Ref- Leter No.4214/23912002-AD IV(PG),Dtd. 12.08.02. 

Sir, 
With due respect, I would like to draw your kind attention on the above subject and 

reference. 
Sir, I am enclosing herewith a copy each of letters dtd. 29.7.02 and 3.9.02 so far 

received from my Deptt.,Hqrs.,New Delhi, for your kind perusal and action. 
As advised in the above cited reference ,accordingly under compulsion I am to state here 

that I have not received the due claims so far from my Hqrs.,New Delhi. And thus, I am still 
being deprived from getting the legitimate claims such as non4mplementation of revised 
pay-scale from Rs. 1400/- -2600/- to Rs. 1640/- -2900/- w.e.f. Augus41988 applicable to me, 
on the basis of Judgement dtd. 2.2.1996 vide OA No.548/94 of CAT Principal Bench, New 
Delhi and from Rs.5000/- -8000/- to Rs.5500/- -9000/- w.e.f.1.1.1996, ACE and also the 
benefit of upgradation of post as pr DOP&T's letter dtd. Au3ust,1999. 

Meanwhile, I requested again to the Dy.Director(Admn.I),DAVP,NeW Delhi on 29.11.02 
on the above subject and the same has been duly forwarded by this office vide letter 
No.GHT/R0/A-20012/10/01-02-1 148 dtd. 29.11.02. I am also enclosing herewith a copy 
seek of the same for your kind perusal, ready reference and immediate action on the matters. 

In view of the above, I would request you to kindly look into the matter so as to settle all 
of my long pending cases and relieve me from all mental anxieties without further delay. 

Thanking you in anticipation,Sir. 

Yours faithfully, 
E1above  

ad,vei 	'. 

(R.N.DAS) 
Date:04. 12.02 	 Stenographer Grade-1L1'C' 

Regional Office, DAVP, Mm. of I&B, 
Nabin Nagar, Janpath, Guwahati-24. 



Government of India 
Ministry of Information & Broadcasting 

Directorate of Advertising & Visual Publicity 
3rd Floor, PTI Building, Parliament Street, 

No.A-12033/l/2002-Admn.1 	 New Delhi, dated 23-12-2003 

Office Memorandum 

Subject:- Representation of Shri R.N. Das, Stenographer Grade 11, DAVP for 
enhancement of his pre-revised pay scale from Rs. 1400-2600 to Rs. 16402900 
w.e.f 1.1.1986 as per CAT, New Delhi's order In O.A. No.548/94 filed by 
Assistants and Stenographers Grade —II of DFP. 

The undersigned is directed to refer to a Grievance Petition dated 3.12.2003 of 
Shri R.N. Das, Stenographer Grade LI. DAVP, Guwahati on the subject noted above and 
to say that the matter is still under consideration in cônsu1ton with the Ministry of 
Information & Broadcasting. In this connection the Ministry has sought some additional 
information in respect of Stenographers in the Directorate of Field Publicity (DFP). 
Accordingly, DFP has been requested to furnish the requisite information for onward 
transmission to the Ministry. The matter is being persued with the DFP to expedite the 
information. The decision taken in the matter will be communicated in due course. 

(Puran Singh) 
Dy. Director (Adrnn.) 

tiri R.N. I)a, 	 I Through RO, DAVP, (Juwahati 
Stenographer Grade 11, 	1 
Regional Office, 	 I 
DAVP Guwahati 	 I 

It 



—___/ ---- 

Sh.Sudhlr.Sharma, 
Joint Sccretary(P&A) 

And 
Director of (rievances, 
Ministry of I&B, 
'A' Wing, Shastri Uhavan, 
New Delhi-i 10001. 

Sub:-Grievance Petition - Other Service matters4 
Sir, 

Kindly refer to letter No.42/4/239/2002-AD IV(PG) dtd. 12.08.2002 of 
Sh,V.K.Sekhri, Under Secretary to the (iovt. of India, Mm. of I&13, New Delhi, on the 
above subject. I am enclosing herewith a copy of the same for your ready reference and 
kind perusal. 

Sir, I understand From the endorsement copies of I)AVP 1.1).No.A-12033/I/2002-
Admn.1 dtd. 29.7.02 and subsequent of its even no. did. 03.09.02, that the decision on my 
grievances is still awaited. I am also enclosing herewith both the copies for your ready 
reference, kind perusal and necessary action. 

Sir, I am surprised to state here that almost 8 years have been passed away to take 
a decision on my grievances for its implementation and thus I have been depriving from 

44
getting the due claims in regard to revision of pay-scale as was requested for earlier and 

4 also thupgradation of Post as has already been restructured in the ratio 40:40:20 of the 
Cadre of Non-Secretariat Stenographerslt.&" IKOI VCt bC.QA.( 	10 iA.4Q.1 . 

I am writing this again, because till today I have neither received the benefits nor 
any decision about the progress of my Grievance Petition. 

With a view to the above facts, I would seek your kind intervention on my 
grievances so as to settle the cases expeditiously and accordingly I may not have to 
disturb you time and again. 

Thanking you, Sir, -  
(/o' 4,a z e d,va.ivvw/Ai 

(RAGIIABENI)RANATII DAS) 
Encls;us above 	 Stenographer- Gr.11 

Regional Office, DAVP,Mi.ofl&B, 
Nabin Nugar, Janpath, 

Date: 03.12.2003 	 Guwahati-781024(ASSAM) 
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BY SPEEI) OS'1' 

No. A- 12033/1 /2002-Admn.1 
Government of India 

I)irectorate of Advertising & Visual Publicity 
(Ministry of information & Brcadcasting) 

Soochazia lihavan, C.C.O. Comple!, Lodhi Road, 

New I)cIhI, I)ati1 the 16th  Auguit 2005 

OFFICE MEMORANDUM 

Subject 	Representation of Shri R. N. Das, Stenographer Grade- II (now Stenographer 
Grade-I), Regional Office, E)AVP, Otiwahati regarding enhancement of pre-

revised pay scale of Stenographer Grade - U as per CAT, New Delhi's Order in 
O.A. No. 548/94 filed by Assistants and Stenographers - IL of DIP. 

The undersigned is directed to refer to a Grievance Petition dated 03. 12.2003 of Shc'i 
R. N. 1)as, Stenographer Grade - II (now Stenographer Grade - I), Regional 0111cc, DAVP, 
(Iuwahati on the subject cited above and to say that th matter has been examined in 
consultation with the Ministry of Inf.mnaUon & (3nrndeaing, Ministry of Law & Justice, 
1)epatiment of Personnel & Training and Ministry of Finance, Department of Expenditure. 

The Department of Expenditure has not agreed to this Dhieclorat&s proposal for extension of 
benefits of the CAT's Order dated 19.01. 1996 in O.A. No(s) 548/94, I 44-A/93 and 985/93 to 
Yin R. N. 1)as, Stenographer Grade - LI (now Stenographer Grade •-. I), Regional Oflice, 
1)AVI>, (}uwahati fqr revision of the pay scale of Rs.l400-6O() w.e.f. 01.01.1986 and from 
Rs. 5000-8000 to Rs.5500-900() w.e.f. 01.01 .1996. Asier ih extant pólicy the benelit f Y 

be extended to the nou-pplicants. Further, the 
higher pay scale of Rs. 1640-2900 has beètietdcted to the Assistan67Siènos in CSS/CSSS 
and the same has not been extended to the similar posts in subordinate ollices/autonomous 
otganzations. A copy of the Ministry of Finance, Department of Expendittre's tJ.O. No. 
205/F111 dated 30.06.2005 along with their 0,M. No. 6(3)-LC/95 dated \15.1.2004 is 
enclosed for ready reference. \ 

l.ncl. As above.  

(ASIIOk( KUMAR) 
DEI'IJI'Y 1)IRE(2'IOi (AI)f1N.) 

1 EL E. 2371 7023 
Sit ml It. N. flas, 	 . 
Ste ungra itlier ( made --I, 	('Ihiougli Regional Office, DitV I', Buugaloi'e) 
Regiozial 001cc, I)AVP, 

1%aIat_i. 



va 
0 PY to :- 

Reginn 	
0

tlice (Slirl S. C. Thl(ikdar, Assjs(aiit 
1 ditor), DAVp (iuwa 	i is 

leoluesled that the enclosed O
.M.addressed to Shri R. N. Das, Stenogrf) 

	Ut Lie I III(Regiof)f Omce DAVP Guwaliati tnay please be got delivered to hit1 
IU er 

to this I)irecforate 2. 	Mitiistry of 11118011 &  New lieIj3j, 
Broadcastinp, 'dIflijV Section Sliasirj Wiv 3 	Ministry of 

InIbnnatjo11 & Broadeastuig (SIni 
S. V. Krislmaii US ( C), sh;tsi I 

lihavari, New Delhi wi( refrence 
to their J.D. Note No, 1 /35/2003 M4( dic 1 

All 

06,072005 	

1 

(AS;Io 
I)EPtJ'I'y ')IRECI'o 
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• 	

010.No.O(3).lc/95 
GovCrflfl)0fl( of India - 	

- 	 Ministry of Firance 
DOINWInplIt IL 

15th 

• 	
Sub: Revision of scale of py of Assjslart Gr_"Jo ol, (14r 

Secretariat Service and Grdde C' Strn(gr l 
r cç Central Secretariat Ster1ogra)he(S Servo 

•Thendersjgfled is directed to refer to DOPT'5 O.M. 
No.GlGIgoCS..l(}.... 3.1.91 and Minit of Finance O.M. o.744/JC/D riatprj I 

 • 	
thesubje mentioned above and to state that DOpi'5 O.M. dId 31 /d 
meant exclusively for AssisLants/Stenograpiers of iho CSSIcss 

and this  to he extended to auton ous organjza(j etc. Howev 
	it has Comb tO.th 

• -
of the Govt. that some autonomous organjza(j5 have adopted the pay ccth Rs. 164

02900t0 their Assistant s/Stenographers 
inadvertenijy Iri sonic cnep ,  IL 

scale has been extended to 
auLono,iou organjza(j0,1 

on Ue hsi; of Order bf 
CAT. 

It may be stated in this Connection that the honble High Ceurl Of Doll their judgment dated 31 .5.2002 and 18 .122003 have SPOcilically rejectrj contention of the employees of autonomous organi:tjflç 
0. KVS/NV; riit NIEPA etc. that Assistarils/Steriograt 	of euIonn;fJs bod 	i (? 01 

the 
scale of Rs.1602900(pre. 	w.e.f. 1.1.0 	ACcordinqty the benft higher pay scale is being withdra,n 

from all the autonorlious bocJie; 
cQr' ' 	Ainistr- , 	

i•--tJ& WiHu employees of other au(onoc1ous 
bodies of Govt. of India s well 

All the Financiai Advisors are reques 	to take uIqeflt COrrpCljvp i 
to Withdraw the scale of Rs. 1 GO29OO(PrP1OViOd) from ASS tnrllc;/ct(j)fl( 	t 
of autonomous oronnj 	

ions Th afno,( or Pny Allr-,, ut rp employees on lilis account 
may also b recover ed 

•,'.•' 	(- i i  

(Ar Itjr a(fi in 
I.)irCc:t( )1 

/'H i/\; 	
I.  

,1 

X/-Z P- 
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Ministryof Information &. Broadcstinq may please 
th 	 u eir notes on pre pages reitinq to the extision of the l.)enelit 1 
CAT's order dated 19.1.96 in OA Nos. 548/94, 144-A/93 and 93/i 

flied by Assistants and Stenographers Gr. 11 of DFP(M/o 1&B), (hi 
and CBDT respectively, to Sh. R.N. Dos, Stenographer Gr. ii (e: 
cadre) of DAVP for revision of the py sc:oie of Rs. 1400-2600 to h.s. 
1640-2900 w.e.f. 1.1.86 and from Rs. 5000-8000 to Rs. 5300-900ft 
w.e.f. 1.1.96. 

2. 	The matter has been examined in This Depattment and Hwt  

ag ree5 	 p ollcy, 

lt/Qr.deroL.court/CAT cannot be exteride1 
thon-applicaats Further, the higher pay scte of  
ITCI§been restricted to the Assistants/Stenos in CSS/CSSS and th 
same has not been extended to the similar posts in autonomnoi 
organizations/sUbordinate offices. The enclosed OM dated 15.4.20) -1 
issued in this regard may also be perused. 

1. 3. 	JS(Per) has seen. 

(Ka an Singli) 
Undcr Secretary to the Govt. of India 

FA(Jiifor (atioti & BroadcasnILt!)  
NI/O Fiiice, 1)cptt. of Ex1). UAJ.No. 	 (/ 	dated 	/ ;/ 

/ K\I 
All 

,4-/0 
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IN THE CENALINT5 TRIBUNAL 

GUWAHTh BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	/2005 

Shri Raghabendni Nath Das 
-Vs- 

- 	Union of India and Others. 

LJSTOF DATES AND SYNOPSIS OF THE APPLICATION 

1980- 	Applicant was mttially selected through competitive examination 
through Staff Selection Conmiission in the post of Stenographer 
Grade 'r/m (Group 'C' non-gazetted) and was appointed as 
Stenographer Group 'D in the department of Directorate of Audio 

- 	VIsual and Publicity (for short DAVP), Kolkata under the Ministry 
of Information and Broadcasting. 

22.8.1988, 4.5.1990- Applicant was promoted to the grade of Stenographer grade 
II on 22.08.1988 in the pay scale 1400-2300 subsequently revised to 
Es. 1400-2600 following the order of the Ministry of Finance dated 
04.05.1990. 

31.07.1990- That the Govt. of India, Ministry of Finance vide OM dated 31.7.90 / 
granted higher revised scale of pay of Rs. 1640-2900 to 
stenographers and assistance of CSS/CSSS and the said benef(t of 
higher scale was extended to stenographers and assistance who are 
working in other organization like Ministry of External Mfairs, 
which is not participating in the CSS/CSSS, but where is the post 
are in comparable grades with same classification and pay scales 
and the method of recruitment through open competitive 
examination. The benefit of higher scale of Es. 1640-2900 extended 
w.e.f 1.1.1986. 	 (Annexure-I) 

19.01.1996 The Hon'ble CAT, Prindpal Bench, New Delhi 'passed judgment 
and order on 19.1.1996 in O.A No. 548 of 1994 along with O.A No. 
985 of 1993 in favour of the similarly situated employees working 
in the grade of Stenographer Grade II in the Dircctorate of field 
publicity and ES1 corporation for granting the benefit of higher 
revised scale of 1640-2900 (corresponding revised scale of Rs. 5500-
9000), instead of Es. 1400-2600 (revised 5000- 8000) in terms of OM 
dated 31.7.1990. '  (A.nnexuie-rn 

18.03.96, 29.08.96, 25.02.97, 05.01.01, 01.05.02, 30.04.02, 03.12.03, 10.01.05,24.06.02 
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04.12.02- 	Applicant submitted series of representations praying for extension 
of the benefit of higher revised scale Rs 1640-2900 (revised 5500-
9000) w.e.f 22.08.1988, in terms of the OM' dated 31.7.1990, in light 
of the decision rendered the decision rendered by the Hon'ble 
CAT, Principal 04.07.05 Bench in O.A. No 548/94, but to no result. 

16.8.2005- Impugned order passed on 16.8.2005 by the respondents rejecting 
the claim of the applicant for grant of higher revised scale on the 
alleged ground that the benefit of the judgment has been restricted 
only to the parties as per extended policy of the Govt. And also on 
the ground that the benefit of higher revised scale provided in 
terms of 31.7.1990 exclusively restricted to the employees of 
CSS/CSSS and employees of subordinate offices of the Covt. of ,  
India and PSU employees are not entitled to the same. 

(Annexure- V 
Hence  this Original Application. 

PRAYERS 
Relief (s) sought for. 	 - 

Under the facts and circumstances stated above; the applicant humbly 
prays that Your Lordships be pleased to admit this application, call for the  
records of, the case and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

That, the. Honb1e Tribunal be pleased to direct the respondents to grant 
and re-fix the benefit of higher revised scale of pay of ls. 1640-2900 with 
effect from 22.08.1988 and corresponding revised scale of pay of Rs. 5,500-
9000/- w.e.f. 01.01.1996 onwards and further be pleased to direct the 
respondents to place the applicant in the next higher scale of Rs. 6,500-200-
10,500/- with effect from 24.06.2005 by necessary modification of the 
promotidn order bearing letter No. A-12011/3/2001 Adnin. I dated 21/23-
6/05 with all consequential benefits including arrear monetary benefit. 

Costs of'the application. 
 

. Any other relief (s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 	 . 

Interim order prayed for. , 

During pendency of the application, the applicant prays for the following 
interim relief: - 

1. 	That the Hon'ble Tribunal be pleased to observe that pendency of this 
application shall not be a 'bar for grant of relief prayed for in This 
application. 

.1 
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FN THE CENTRAL 	 iEAIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 O.A.Noj2O05 

Sri. R4ghabendra Ndth Das. 	: Applicant. 

-Versus- 

Union of India and Others. 	: Respondents. 
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 Si. No. Annexure Particulars 
j_Page No. 1. --- Application 1-17 

Verification 48- 
3. I Copy of ON dated 31.07.90. 19-20.  
4. II Copy of judgment and order dated 

2. 	43 19.01.96. 
5. ifi Copy of judgment and order dated of the 

Hon'ble Supreme Court. 
6. IV (Series) Copy of representation dated 04.12.02, 

03.12.03, forwarding letter dated 23.12.03, 5i 
representation dated 10.01.05, 04.07.05.  

7. V Copy of the impugned order dated 
16.08.05. 

8. VI Copy of advertisement dated 61211L July' 
2002. 

Filed By: 

Date: - 	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	/2005 
BETWEEN: 
Sri Raghabendra Nath Das, 

Stenographer Grade - I 
Regional Office, DAVP, 
Guwahali 

--Applicant. 

-AND- 

The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Information & Broadcasting, 'A' wing, 
Shastri Bhawan, 

• 	 New Delhi- 110001.. 

The Director. 
Threctorate of Advertising and Visual Publicity, 

• 	 Ministry of Information and Broadcasting, 
PTI Building, 3rd Floor, 
Parliament Street, 
New Delhi- 110 001. 

Deputy Director (Admn.), 

DAVP, Ministry of I & B, 
PTI Building, 3rd.  Floor, 
Parliament Street, 
New Delhi- 110 001. 

Regional Director, 

Regional Office, 
DAVP,Minjstryofl&B, 
Nabin Nagar, Janapath, 
Guwahati- 781024. 

.. Respondents. 
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DETAILS OF THE APPLICATION 

1. 	Particulais of the order (s) against which this application is made: 

This application is made against the impugned office Memorandum dated 

16.08.05 denying the extension of benefit of higher revised scale of pay of 

Rs. 1,640-2,900/- w.e.f. 22.08.1988 and corresponding revised scale of Rs. 

5500-9,000/- .w.e.f. 01.01.1996 in the light of the decision of the Hon'ble 

CAT judgment and order dated 19.01.96 in O.A. No. 548/94, 144 -A/93 

and 985/93 to the applicant, in the cadre of stenographer Grade-TI now 

Stenographer Grade- I) and praying for direction upon the respondents to 

grant the benefit of the revised higher scale pay of Rs. 6,500-200-10,500/-

w.e.f. 25.6.05, which was accepted and implemented by the respondents, 

Union of India to the counterparts of the applicants working under the 

same Ministry of the Govt. of India. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is ified within the 

- 	limitation prescribed under Section- 21 of the Adniinistrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 That the applicant was initially selected by the Staff Selection omniission 

after being found suitable in the written and open competitive 

examination on All India basis for direct recruitment for the post of 

stenographer Group - D in the scale of pay of Rs. 330 - 560/- (revised pay 

scale 1,200-2,040/-) in the year. 1980. The applicant is a permanent resident 

of Kolkata in the state of West Bengal, he was posted at the Regional 
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Office, Exhibition, Directorate of Advertising and Visual Publicity (in 

short DAVP) under the Ministry of Information and Broadcasting, Govt. 
of India, Kolkata, as Steno Grade- ifi (Steno Group I)). 

4.2 That it is stated that on 22.08. 1988, the applicant was promoted/appointed 

in the post of Steno Grade- II, against the sanctioned post of Steno Grade 

C, in the Regional office, DAVP, Guwahati in the pay scale of Rs.1400 

2300/- same was revised to Rs. 1400- 2600/- by the Ministry of Finance 

subsequently, (at par with the Steno -IJ/'C'/ PA of CSS/CSSS). 

4.3 That it is stated that recruitment in different cadres of stenographers are 

being made through the recruitment agency i.e. by the Staff Selection 

Commission for the subordinate offices of the Govt. of India as well as for 

the Central Secretariat by holding common recruitment examition by the 

SSC. however appointments are being made on the basis of the 

priority/option of the individual candidates. Moreover, Directorate of 

Advertising Visual Publicity is a participating office of CSS/CSSS in 

which department applicant is appointed onthe recommendation of the 

Staff Selection Commission (in short SSC). The applicant is now holding 

the post of Stenographer Gr.-I, which is ckssffied as non-gazetted Group 

'B' category. 

4.4 That it is stated that normally the promotional avenues of stenographers 

working in the cadre of Group 'D' is in the cadre of Steno Group 

'C'/Personal Assistant and then to the cadre of Private 

Secretary/Stenographer Crade-L Similarly, Stenographers who are 

recruited and designated as Stenographer Grade-ill, their next avenue of 

promotion is Stenographer Grade-il and then to the cadre of Stenographer 

Grade-I. Be it stated that Stenographer Grade 'D' is equivalent to 

Stenographer Grade- ifi, similarly Stenographer Grade 'C' is equivalent to 

the cadre of Stenographer Grade-il, having same scale of pay. 

11 
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4.5 That it is stated that stenographer Grade- H of the Directorate of Field 

Publicity under the same Ministry of Information and Broadcasting are 

/ getting scale of pay of Rs. 5500- 9000/- while the applicant being 

Stenographer Grade-H under the same ministry but working in the office 

- of DAVP is getting pay scale of Rs. 5000- 8000/-, only in the Grade- I and 
- - - 

as such applicant is mated out with a hoslile discrimination in the matter 

of allotment of scale of pay. It is needless to point out that Directorate of 

Field Publicity is also a subordinate office of Govt. of India. Therefore, 

applicant ought to have been granted next higher pay scale of Rs. 5,500-

9,000/- in the cadre of stenographer Grade -II and next higher scale of Ps. 

6,500-10,500/- for the post of Stenographer Grade- 1, presently holding by 

the applicant w.e.f. 26.04.2005. 

4.6 That it is stated that Govt of India, Ministry of Finance, Deptt. Of 

Expenditure issued an office memorandum whereby scale of pay Ps. 1400-

2300/- (pre-revised Rs. 425-700/-), which was granted following the 

recommendation of the 4th Central Pay Commission was subsequently 

further, revised to Ps. 1400- 2600/- w.ef. 01.01.86 by the Ministry of 

Finance O.M. dated 04.05.90 and thereby the stenographer Grade-Il of the 

subordinate offices brought at par with stenographers and Assistant of 

Central Secretariat of the C,orL of India. 

4.7 That it is stated that right from the year 1971, the scale of stenographers 

and assistants of the DAVP were always comparable to the Stenographers 

and Assistant working in the Central Secretariat. 

4.8 That it is stated that Govt. of India, Ministry of Finance, department of 

xpenditiire vide office memorandimi No. 2/1/90-CS-4 dated 31.07.90 

revised/upgraded the scale of pay of Stenographer Grade 'C' in the 

Central Secretarial Stenographer Service from the scale of pay of Rs. 1400-

40-1600-50-2300-EB-60-2600 to Rs. 1640-60-2600-EB-75-2900. The aforesaid 

benefit of the office memorandum dated 31.07.90 were extended to the 

1- 



- 	 5 	€1- 

Stenographer Grade- H in many Central Government departments, who 

are working in the subordinate offices. Some of the departments have 

extended the benefit of higher revised scale of Rs. 1,640-2,900/- .w.e.f. 

/ 01.01.86 following the direction in Court cases of the various Benches of 

the Central Adnthijstraj.jye Tribunal, which were subsequenily confirmed 

by the Hon'ble Supreme Court and some of the Central Government 

department have extended the said benefit to the Stenographer Grade-il 

working in subordinate offices following the administrative orders passed 

by the department itself, following the O.M dated 31.07.90. The following 

Central Government departments have extended the benefit of higher 

revised scale: 

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE 
OF Rs. 1,640-2,900 IMPLEMENTED THROUGH COURT CASES 
ARE FURNISHED BELOW: 

SI. I 	Case No. Name of the Deptt. Whether 
No.  Implemented 

 O.A. No. 2865/91 CAT, New Dell-il Yes 
O.A. No. 529/92 
(CAT 	Principal 	Bench), 
decided on 4.2.1993.  

 O.A. 	No. 	152/91, 	CAT, Salt Commissioner Yes 
Jaipur Bench, decided on I 
9.8.94. 

 O.A. 	No. 	1130/91, CAT, Director General of Yes 
Calcutta Bench, decided on Ordnance 	Factory, 
19.5.1995. Calcutta 

 O.A. No. 1322/94 & O.A. C.B.D.T., Ernakulam Yes 
No. 	276/95, 	decided 	on 
26.7.95 and 20.7.95. 

 O.A. No. 144A/93, CAT, I CB1, 	New 	Delhi Yes 
New 	Delhi 	decided 	on (confirmed 	by 	the 
19.1 .96. SC)  

 O.A. No. 985/94, CAT, New DG, 	Income 	Tax Yes 
Delhi decided on 19.1.96. (confirmed 	by 	the 

[Sc)  
1 O.A. No. 548/94, CAT New I Directorate of Field Yes 

Delhi. Publicity (confirmed 
by the SC)  

f 
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8, O.A. No. 8348-50/95 (1998) Official 	Language Yes 
5CC (L&S) 253 decided on Wing, 	Ministry 	of 
9.10.96. j Law & Justice.  

 CWP No. 4414/96 & O.A. Kendriyalaya Yes 
No. 	3181/96 Delhi High Vidyalaya 
Court decided on 161.1997. 1 Sangatban, 	New 

Delhi. 
 CWP No. 4842/96, Delhi National Book Trust Yes 

High 	Court, 	decided on of India 
16.7.1997. 1 

 O.A 	No. 	407/97 	CAT, National Achieves of Yes 
Principal Bench, New Delhi India 
decided on 9.1.1998.  

 O.A 	No. 	527/ 97 	CAT, Director General of Yes 
Principal Bench, New Delhi Inspection, Customs 
decided on 28.9.1998. & Central Exdse  

 CWP No. 	381/96, 	Delhi Central 	Pollution Yes 
High 	Court 	decided 	on Control Board 

____ __ 16.10.98. 
14. O.A. 	No. 	361/97 	CAT, Central 	Ground Yes 

Jaipur decided on 18.1.2000 Water Board  
15. O.A No. 383/96 with MA Central 	Ground Yes 

No. 	811/96 CAT, Jaipur, Water Board 
decided on 20.4.2001. 

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE OF Rs. 
1640-2900 IMPLEMENTED BY ADMINISTRATIVE ORDER: 

51. No. Name of the Deptt. Implementation Order Pay Scales 
1 Depth 	Of 	Space/ISRO No. 	2/13 	(10)185-I Rs. 425-700 

Centres/Units/ Bangalore (Vol. VII) dt. 23.4.98 Rs. 1400-2300 
Rs. 1400-2600 
Rs. 1640-2900 

2 Deptt. Of Atomic Energy, No. 1/27/94-SCS/407 Same as above 
Atomic Energy Commission dated 15.5.1997 
Hyderabad  

3 	1 CSW (All Units) New Delhi No. 16/23/86-Adin. II Rs. 425-800/- 
Vol. WI (Pt. 1) dated Rs.1400-2600/- 
18.4.1994 Rs. 1640-2900/- 

4 ICMR, New Delhi Same as above Same as above 	I 
5 CGCRJ, Calcutta No. A- 3(1)/GC/85-EI f Same as above 

(Under CSJR) dated 12.6.1995  

-J 
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It is relevant to mention here that the counterparts of the applicant 

working under the same Minis Iry i.e. in the Directorate of Field Publicity 

in the cadre of Stenographer Grade- II being aggrieved with the denial of 

benefit of higher revised scale of Rs. 1640-2900/- approached the Hon'ble 

Central AdnthiisLraLive Tribunal, Principal Bench, New Delhi by filing 

O.A. No. 548/94. However, the said O.A was contested by the 

Respondents Union of India, the issue involving in O.A. No. 548/94 was 

finally decided by the learned Tribunal along with O.A. Nos. 144-A/93, 

on 19.01.96. The Hon'ble Tribunal after considering the arguments 

advanced by the parties was pleased to allow the aforesaid O.As with the 

directions to grant the benefit of higher revised scale of Rs. 1,640-2,900/-

w.e.f. 01.01.1986 and the aforesaid judgment and orders were 

implemented by the respondents Union of India and others. 

The present applicant is siniilarly situated like the Stenographer 

Grade-H of the Directorate of Field Publicity so far temis and conditions of 

the recruilments, duties and responsibilities, nature of works are exactly 

1 same and siniilar as such entitled to the benefit of higher revised scale of 

j Rs. 1640-2900/- w.e.f. 22.08.1988 with all consequential benefit. 

Copy of ON dated 31.07.90 and judgment and order dated 19.01.96 

are enclosed herewith and marked as Annexure- I & II 

respectively. 

4.9 That it is stated that 4 11,  C.P.0 has recommended the pay scale of Rs. 1400-

2600/- to the Stenographer Grade- IT and Assistants for subordinate 

offices. The same recommendation was made by the 4th Pay Commission 

to the Assistance and Stenographer Grade- II (P.A) who are working in the 

Central Secretariate. Moreover, by a subsequent O.M dated 31.07.1990 

revised scale of pay of Rs. 1640-2900 in the pre-revised scale of pay of Rs. 

425-800 for duty post induded in the Assistant Grade of Central 

Secretariate Services and Grade- C Stenographers of Central Secretariate 

Stenographers Service w.c.f. 01.01.86 was given. The same revised scale of 

VA 
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pay was also made applicable to Assistant and Stenographers who are 

working in other organization like MLnisLry of ExLernal Affairs which is 

not participating in the Central Secretarial Services (in short CSS) and 

Central Stenographer Services (in short CSSS). But where the posts are 

incomparable grades with same dassif.ication and pay scales and the 

method of recruitment thrcugh open competitive examination also 

extended the benefit of revised higher pay scale of Rs. 1640-2900/- w.e.f. 

01.01.86. However, as a result of the extension of the benefit of O.M dated 

31.07.1990 on selective basis in certain subordinate offices of the Central 

Government, caused grievances to the employees of various Central 

Government department and as a result large number of cases were ified 

before the various Benches of the learned Central Administrative Tribunal 

for extension of the higher revised scale in terms of O.M dated 31.07.1990. 

4.10 That it is stated that the judgment and order dated 1901.1996 passed in 

O.A. No. 548/94 in favour of the Assistant and Stenographer Grade- II who 

are working under the same Ministry in the Directorate of Field Publicity 

were accepted and implemented by the Respondents Union of Tndia. 

However, the respondents Union of India preferred a Special Leave 

Petition before the Hon'ble Supreme Court against the judgment passed in 

O.A. No. 985/93 and the same was dismissed on merits vide order dated 

11.07.1996. 

A copy of the order of the Hon'ble Supreme Court is annexed 

herewith for perusal of Hon'hle Tribunal as Annexui- III. 

411 That it is stated that the applicant was initially selected through Staff 

Selection Commission by competitive examination for direct recruitment 

on all India basis in the cadre of Grade-ifi Stenographer and subsequently 

promoted to the post of Steno Gr. R. Stenographer and Assistant in the 

DAVP are comparable to the scale of Stenographer and Assistant in the 

Central Secretariate which is evident from the comparative chart shown in 

4  
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the preceding paragraph as such the applicant is entitled to the benefit of 

higher revised pay scale of Rs. 1640-2900/- w.e.I. 22.08.1988 in terms of 

O.M dated 31.07.1990. Moreover, post of Stenographer Grade-il and 
Assistant of DAVP are equivalent in the rank and status and comparable to 

the Stenographer Grade-il and Assistant of DFP, since the applicant is 

similarly situated like the applicants of O.A. No. 548/94, therefore entitled 

to benefit of higher scale of pay contained in above mentioned O.M dated 

31.07.1990. 

4.12 That your applicant submitted numbers of representations for extension of 

benefit of higher scale of pay of Rs. 1640-2900 w.e.f. 22.03.1988 since the 

applicant was promoted to the grade of Stenographer Grade- IT w.e.f. 

22.08.1988. Applicant submitted representations on different dates i.e. on 

18.03.96, 29.08.96, 25.02.97, 05.01.01, 01.05.02, 30.04.02, 24.06.02, 04.12.02, 

03.12.03, 10.01.05, 04.07.05, praying interalia for extension of the benefit of 

the higher revised scale w.e.f. 22.08.88, in terms of the O.M dated 

31.07.1990, in the light of dedsion rendered by the Hon'ble Tribunal in O.A. 

No. 548/94, which was accepted and implemented by the respondents 

Union of India. in favour of the counterparts of the applicant working 

under the same Ministry in the department of Directorate of Field Publicity 

and on the ground that the applicant is similarly situated in rank, status, 

scale of pay like those Stenographers Grade- II who are working in the 

Directorate of Field Publicity and approached the CAT, Prindpal Bench, 

New Delhi through O.A. No. 548/94. 

Copy of few representation dated 04.12.02, 03.12.03, forwarding 

letter dated 23.12.03, representation dated 10.01.05 and 04.07.05 are 

endosed herewith for perusal of the Hon'ble Tribunal as 

Annexure- IV (Series). 

4.13 That it is stated that the respondents Union of India after considering 

grievance petition dated 03.12.03 issued the impugned office Memorandum 

bearing letter No. A-12033/1/202/Admn. 1 dated 16.08.2005, whereby the 

- 	 - 
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claim for extension of the benefit of higher pay scale of Ps. 1640-2900/-

w.e.f. 22.08.88 and corresponding revised scale Rs. 5500-9000 w.e.f. 01.01.96 

has been rejected in a most mechanical manner without application of mind 

on the pretext that benefit of a judgment/order of a Central Administrative 

Tribunal cannot be extended to the non-applicants and fur Iher stated that 

higher pay scale of Es. 1640-2900 has been restricted to the 

Assistants/Stenos in CSS/CSSS and the same has not been extended to the 

similar post in subordinate offices/ autonomous organizations in terms of 

Ministry Of Finance letter dated 30.06.05 and in terms of O.M dated 

1504.04. It is surprising to note that the ground on which the claim of the 

applicant has been rejected by the DAVP is not sustainable in the eye of 
law, as because Government of .  India being a modal employer cannot force 

the employees of a particular class to approach the Court of law and obtain 

individual order in their favour on a particular issue more so when the 

- judgment and order passed in O.A. No. 548/1994 by the learned Prmdpal 

Bench New Delhi was accepted and implemented by the respondents 

Ministry, now they cannot deny the extension of the said benefit to the 

similarly situated employees like the applicant. Moreover, when the 

respondents Union of India accepted and implemented the judgment dated 

19.01.1996 passed in O.A. No. 548/1994 in favour of the pir1cv 

working in the subordinate offices like DFP and other Central Government 

departments indicated in the preceding paragraphs as such their contention 

that the benefit of higher revised scales of Rs. 1,640-2,900/- (corresponding 

revised scale of Ps. 5,500-9000) has been restricted to the Assistant and 

Stenos in CSS/CSSS is false and misleading, on the one hand they have 

admitted the implementation of the judgment and order dated 19.01.1996 

in O.A. 548/94, 144-A/93 and 985/93, therefore the statement and 

contention of the respondents are self contradictory. Moreover, further 

contention of the respondents that in view of the Ministry of Finance letter 

dated 30.06.2005 and 15.04.2004 the benefit of higher revised scales cannot 

be granted to the applicant is totally wrong as because it would be evident 

14,  
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from a mere reading of the O.M dated 15.04.2004 that the Ministry of 

Finance, deparirnent of Expenditure has imposed resiriclions regarding 

extension of benefit of higher scale contained in O.M dated 31.07.1990 

exclusively to the Assistant and Stenographers of Autonomous bodies, it is 

categorically subiuiUed that the applicant 1s working in Ceniral 

Government department, therefore the O.M dated 30.06.2005 or O.M dated 

15.04.2004 cannot be made applicable in the instant case of the applicant 

and on that ground alone the impugned order  dated 16.08.2005 is liable to 

be set aside and quashed. 

It is submitted that although reference is made regarding letter 

dated 30.06.2005 but the same has not made available to the applicant as 

such contention of the U.O letter dated 30.06.2005 is not known to the 

applicant. 

A copy of the impugned order dated 16.08.05 is endosed herewith 

for perusal of Hon'ble Tribunal as Annexure- V. 

4.14 That your applicant being similarly situated like those Stenographers 

'Grade-il, who were applicant in O.A. No. 548/94 of the Directorate of 

Field Publicity, as such denial of the benefit of higher revised scale of pay 

contained in O.M dated 31.07.1990 is highly discriminatory, arbitrary and 

such action is in violation of Artide 14 of the Constitution of India and on 

that ground alone the impugned office memorandum dated 16.08.2005 is 

liable to be set aside and quashed. 

4.15 That it is stated that applicant was promoted to the cadre of Grade- I 

Stenographer in the scale of pay of Rs. 5,500-9,000 w.e.f 24.06.2005 and he 

was placed in the scale of pay of Rs. 5,500-9000/- vide order bearing letter 

No. 12011/3/2001 Adnm. I dated 21/23.06.2005, whereas in view of he 

O.M dated 31.07.1990 the applicant is entitled to be placed in the scale of 

Rs. 1640-2900 w.e.f 22.08.1988 and applicant is further entitled to be placed 

in the scale of Rs. 5,500-9000 (revised) w.e.f 01.01.1996 onwards, therefore, 

9 a1AM4t IM 
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his placement in the scale of Es. 5,500-9,000 after his promotion to the 

cadre of Stenographer Grade-I w.e.f. 24.06.2005 is not correct rallier he is 

entitled to be placed in the next higher scale of Rs. 6500-200-10,500/- w.e.f. 

24.06.2005 with all consequential benefit. Be it stated that Stenographer 

Grade-I and the post of Senior Personal Assistant in the office of the 

Central Government are same and equivalent in the rank and status. It 

would be evident from the Employment News dated 612th July' 2002 that 

the Government of India issued advertisement inviting application for 

filling up the post of Senior Personal Assistant in the scale of Es. 6500-200-

10,500. Since the applicant is promoted in the cadre of Stenographer 

Grade-I is entitled to be placed in the further higher scale of Rs. 6500-

10,500/- w.e.f 24.06.2005. 

A copy of the Employment News dated 612th July' 2002 is endosed 

herewith for perusal of Hon'ble Tribunal as Annexure- VI. 

4.16 That your applicant submitted representations but the same have been 

rejected in a most arbitrary manner and thereby denied the appropriate 

scale of pay of Rs. 1640-2900 (revised Rs. 5500-9000/-) w.e.f. 22.08.1988 

and as such applicant is incurring financial loss each and every month due 

to non-fixation of his pay in the appropriate scale of pay and as such it is a 

continuous wrong giving recurring cause of action due to negligence and 

inaction of the respondents Union of India. 

In the drcuinstances stated above applicant has no other alternative 

remedy but to approach this Hon'ble Tribunal for protection of his 

valuable and legal right and be pleased to pass appropriate order 

directing the respondents to grant and fix the pay in the scale of Es. 1640-

2900/- w.e.f. 22.08.1988 and further corresponding scale of Es. 5500-9000/-

w.e.f. 01.01.96 and the Hon'ble Court further be pleased to direct the 

respondents to grant the scale of Rs. 6,500-200-10,500/- w.e.f 24.06.2005 

with all consequential benefit and arrears monetary benefits. 

-S 
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4.17 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief (s) with legal provisions: 

5.1 For that, the applicant being similarly circumstanced like the 

Stenographer Grade- II of Directorate of Field publicity who were 

applicants in O.A. No. 548/1994 for extension of ,  the benefit of higher 

revised scale of Es. 1640-2900/- (revised Es. 5500-9000) in terms of the 

DOPT ON dated 31.07.1990 entitled to the same benefit of higher scale of 

Es. 1640-2900 w.c.f. 22.08.1988, in light of the judgment and order dated 

19.01.1996 passed in favour of those employees of the same Ministry 

which was further accepted by the same respondents Union of India 

5.2 For that, the applicant is similarly circumstanced like those Stenographers 

Grade- II of the Directorate of Field Publicity and was vested with similar 

duties, responsibilities and nature of work, moreover, recruilment 

conditions, rank, status and scale of pay of the Stenographer Grade-il of 

the Directorate of Advertising and Visual Publicity are exactly similarly 

with that of DirecIorate of Field Publicity and both are Central 

Government department under the Ministry of Information and 

Broadcasting. 

5.3 For that, applicant was selected from open market Through competitive 

examination and the Grade, rank, duties and responsibilities and scale of 

pay of Stenographer Grade-il of the Directorate of Advertising and Visual 

Publicity are equivalent to the post included in the Assistant Grade of 

Central Secretariate service and Grade, 'C' Stenographer of the Central 

Secretariate Stenographer Services and method of recruitment of both the 

categories are through open competition and posts are comparable to each 

other. 

21 
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5.4 	For that, the applicant fulfils all the criteria laid down in the O.M dated 

31.07.1990 issued by the DOPT, Govt. of India and as such entitled to the 

benefit of higher revised scale contained in the aforesaid O.M dated 

31.07.1990 with all consequential benefits. 

5.5 For that, denial of benefit of higher scale of pay to the applicant when the 

same was extended to the similarly situated employees of the Directorate 

of Filed publidty and also in other subordinate offices of the Central 

Government department either following the judgment and order of the 

learned Central Administrative Tribunal or by virtue of the administrative 

orders issued by the adniiiiistrative Ministries of various Central 

Government department as such non-extension of the benefit to the 

applicant is highly discriminatory and the same is in violation of 

prindples laid down in Artide 14 of the Constitution of India. 

5.6 For that, the judgment and order passed in favour of similarly situated 

employees in O.A. No. 985/1993 was carried on appeal by filing a Special 

Leave Petition before the Hon'ble Supreme Court but the same was 

dismissed by the Hon'ble Supreme Court by order dated 11.07.1996 on 

merit, and thereby confirmed the judgment and order passed by the 

learned Central Administrative Tribunal in O.A. No. 985/1993. 

5.7 For that, the grounds assigned in the impugned order dated 16th August, 

2005, while rejecting the daim of the applicant for grant of higher scale of 

pay of Rs. 1640-2900/- (revised Rs. 5500-9000/-) is not sustainable in the 

eye of law inasmuch as Union of India cannot compel each and every 

employee to approach the Court of law for obtaining a particular relief 

when the same was decided in favour of the similarly situated employees 

of the same Ministry by a competent Court of law by its judgment and 

order dated 19.01.1996 passed in O.A. No. 548/94 under the same 

Ministry and more so when the same judgment was accepted and 

implemented by the respondent Union of India in favour of the employees 
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of the subordinate offices of the Central Government department as such 

contention raised in the impugned order dated 16.08.05 is not sustainable 

intheeyeof law. 

5.8 For that the contention of the respondents that the benefit of a judgment 

rendered by a competent Court of law is restricted only to the applicants 

as per extend policy of the Government is highly arbitrary, unfair on the 

part of a model employer like Union of India. 

	

5.9 	For that, the contention of the respondents raised in the ON dated 

16.08.05 that the benefit of higher scale has been restricted to the 

Assistants and Stenos in CSS/CSSS is self contradictory and said 

statement is false and misleading inasmuch as the benefit has been 

extended to the Stenographer Grade-li working in the Directorate of Filed 

Publicity who are similarly situated like the present applicant. 

5.10 For that, dnial of allotment of appropriate scale of pay and re-fixation of 

pay to the similarly situated employees working under the same Ministry 

in the same rank and status is a continuous wrong, causing irreparable' 

financial loss each and every month and on that score alone the impugned 

order dated 16.08.2005 is liable to be set aside and quashed. 

5.11 For that the applicant being similarly situated like those Stenographers of 

Directorate of Film Publicity and working in the Central Government 

department as such denial of the benefit of higher scale of pay on the 

ground assigned in the letter dated 30.06.2005 and 15.04.2004 issued by 

the Govt. of India, Ministry of Finance is not sustainable in the eye of law. 

	

6. 	Details of remedies exhausted. 

That the applicant declares that he has exhausted all the remedies 

available to and there is no Other alternative remedy than to file this 

application. 
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7. 	Matters not previously filed or pending with any other Coutt. 

The applicant further declares that he had not previously filed any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition,or Suit is pending 

before any of them. 

S. 	Relief (s) sought for. 

Under the facts and drcunistances state4 above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to direct the respondents to grant 

and re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with 

effect from 22.08. 1988 and corresponding revised scale of pay of Rs. 5,500-

9000/- w.e.f. 01,01.1996 onwards and further be pleased to direct the 

respondents to place the applicant in the next higher scale of Rs. 6,500-200-

10,500/- with effect from 24.06.2005 by necessary modification of the 

promotion order bearing letter No. A-12011/3/2001 Admn. I dated 21/23-

6/05 with all consequential benefits including arrear monetary benefit. 

8.2 	Costs of the application. 

8.3 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim order prayed for. 

During penitency of the application, the applicant prays for the following 

interim relief: - 

- 	 - 	 - 	 •. 	 - 	 - 	 - 	
- 	 I 
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9.1 That the Hon'ble Tribunal be pleased to observe that penclency of this 

application shall not be a bar for grant of relief prayed for in this 
application. 

10. 

11. 	Particulars of the I.P.O 
l.P.O No. 	 t 

Date of issue  
Issued from 	 ca ç. 	j CO 

Payable at 	 1' o. 	t.rO 

12. 	List of enclosures: 
As given in the index. 

7 
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14 
 Now 

VERIFICATION 

L Sri Eaghabendra Nath Das, aged about 47 years, working as 

Stenographer Grade -1, in the office of Regional Office, DAVP, Guwahatj, 

do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 

are true to my knowledge and those made in Paragraph 5 are true to my 

legal advice and I have not suppressed any material fact. 

And I isign this verification on this the 	day ofvSqAeMbi9x, 2005. 

- 	 2 
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Annexure- I 

(Trped copy)J.  

(Extract) 

No. 2/1/90-CS-IV 

Government of India 

	

- 	Ministry of Persomiel, Public Grievances and Pension 
Department of Personnel & Training .  

New Delhi, dated the 3 11 st July, 1990 

Subject: Revision of Scale of Pay of Assistant Grade of Central Secretarial 
Service and Grade 'C' Stenographers of Central Secretarial 
Stenographer ServiCe. 

	

1. 	The undersigned is directed to say that the question regarding 

revision of scale of pay for the post of Assistants in the Central Secretarial 

etc., has been under consideration of the Government in terms of order 

dated 23th vfay, 1989 in O.A. No. 1530/87 by the Central Administrative 

Tribunal, Principal Bench, New Delhi for some time past. The President is 

now pleased to prescribe the revised scale of Rs. 1640-60-2600-EB-75-2900 

for the pre-revised scale of Rs. 425-15-560-20-700-EB-25-800 for duly posts 

included in the Assistant Grade of Central Secretarial Service and Grade 

Stenographers of Central Secretarial Stenographers Service with effect 

from 1.1.1986. The same revised pay scale will also be applicable to 

Assistants and Stenographers in other Organisations like Ministry of 

External Affairs which are not parhcipathig in the Central Secretarial 

Service and Central Secretarial Stenographers Service but where the post 

are in comparable grades with same classification and pay scale and the 

method of recruitment through Open Competitive Examination is also the 

same. 

I 
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2. 	Pay of the Assistants and Grade 'C' stenographers in position as on 

111986, shall be fLxed in terms of CenLral Civil Sewice (Revised Pay) 

uies 1986. The employees concerned shall be griven option to opt for the 

revised scale of pay from [.1.1986 or subsequent date in terms of Rule 5 

ibid, read with Ministry of Finance O.M No. 7 (52)-E.111,'86 dated 

22.121986 & 27.51988 In the form appended to Second. Schedule of the 

rate ibid. This option should be exercised within three months of the date 

of issue of the O.M. This option once exercised shall be final. 

Formal amendment to CSS (RP) Rules, 1986 will be issued in due 

course. 

4. 	This issues with concurrence of Minisiry of Finance (Department of 

Expenditure) vide their U.P. No. 7(48)/IC/89 cit. 30.7.90. 

Sd,'- illegible 

Under Secretary to the Govt. of India. 
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- 	 - 	 - 	 - 	 S  
- - 	 - 	

- 

Original JpplicatioflNO..l44 	of 1993 	 - 

ViJa SIE 	 1996. 

• Hc1' BIE MR N.V. KR1S1-!, ACTI3 CHAIRAN 

HON 1 BLE mRL.C.VEIA, 	iICIkL !1MbEL 

V.R. panchal, Sb 	Sri 	ati Lai, R/o F-49, Roac No. 4, 

Andrews Ganj, New 	1.)elhi, workinci as Crime 1ssistflt 

in the office of Central Bureau of InvstiQatiO,p, 	Deib: 

Region, Bock flo. 4, C.G.O. Complex, Loii Road, 

New Delhi. 

2 • E.S. Sefthi, Crime Assistant/CBI, as on 1.1.1986 

(now J/CBI) 

Pritam Lal, crime Assistant/çBI as on 1.1.1986 

(now OS/C131). 

M.C. Das, Crime Assistant/CBI as on 1.1.1986 

(now 0SCBI) 

G.V.S. Rao, Crime ,ssjstant/CBI, as on 1.U986 

(now 	/CBI). 

V.R. Prasad Rao, Crime Assistant/CEI as on 1.1.1986 

(now cs/CLI). 

Joy Joseph; Crime AssiStflt/CD1. as on 1.1.1986 

/ 	
no os/cBI). 

D.G.R. Sastry., Crime Ass 1stant/CBI as on 1.1.1986 

nc1i 4X/CBI)- 

1 	 - 	 - 
9, B.D. God, 

Crime As'istant,CBI as on 1.1.1986 

	

(n. os/c:I) 	 • 



Pl 
Goel, Crime Ass istant/CBI, 

• 	
. 	:r42. M.C. Kholia, Crime I4ssistant/CBI.' 	 1 • 	

. 	

S 	 • 	 ' 	 •• 	 . 	
. 

• 	 . 13. Sobha Chand, Crime' Ass istant/CBI. 
4. 	.' 

	

.. 	 - 

p , • 'r 	 P.V..Krishnmurhy, Crime ssitar.VCBI. 
S.- - 	 'SS*S 	

'•' 	 . 	 ' 	 ' - - 

i5. .N. 4urthy, Cr.me Ass istant/CLI. 

•-- 	- 

16. L.t. Chadlia, Crime Jbsistant/CB1. 
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• . .17. Naresh Kumr, Crime Assistant/C5I. 

o.K. Garg, Crime .hssistant/cBi. 

H.S. Chakravrthy,Crjmesjstaflt/CEj. 

R.N. Prashad, Crime Assistant/ CEI. 

hajiñder Sinch, Crime Assistant/CBI. 

IS• 	

' 	22. t.N. Bharcaj, Crime Assistant/CBI. 

Prem Prakash, Crime Assistant/CBI, 

N.(. T±wari, Crime Assistant/CB1. 

G.K. Swamy, Crime Assistant/CEI. 

K.D. Singal, P.A. (Steno Gr.'C') as on 1.1.1986 

(ncw Sr. P.rt.). 

Smt. Krishna Anan, PA (Steno Gr.'C') as on 1.1.1986 

(now Sr. P.ii,). 

V.  

Smt. Kanta Gaba, PA (Steno Gr.'C') as on 1.1.1986 

(now Er. P.4;.). 	 . 	 S  

Prabha B. singh P.A. (Steno Gr.'C'). 

S ............................. (jS 	
j•4p 	• 	t i 	, 	F'. A. 	(St. 	uo G r • 	1.' ) 	- 	. 	• 	ri.'. 
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- 	 - 	
- 	I 

Smt. Parvesh Chawla PA (Steno Gr,'C') as on 

1 1.1.1986 (nob. Sr, P.A). 

Sri IshokSahaney,.pA/CBx...;i. 

• ,34... N. .Ztta, 	,/B 0  

350ft,N. Lutha PA/CBI. 

36.°Srnt. Jayshree, P.t./CBI, 

S.P. Narula, P,A./CBI, 	S  

M.L. Khanna, PA/CBI. 

39. S.i. Srivastava, PA/CBI, 

Applicants 

By Advccate : 	ri V.S. A. Krishna 

Versus 

Union of India through its Secretary, Deoartment of 

Pesonnel & Training, New Delhi. 

Union oflndia through its Secretary, I-inistry of 

Finance (Department of Expenthture), New belhi. 

Central Bureau of Investigation, Bock No, 3 OGO 

Ccinplex, few Delhi. 

Respondents 

By Advocate : Sri N.M. Sudan 

,IT•. With 
or 

- 

Original Application No, 	985 of 1993 

Si 	 4 
GovercThan Lal, 5/0 Late Sri Permanand, rt/o SEC V/1558,  

R.K. Puram, New  Delhi, 

Ll, :i 	Ers'.i. 	 /o E-574 , 	 st 



'-V P 	
j 	 $ 	 1 	

pzS 

3, Bajjeet Singh, S/ Sri Ranj j.
548, Ch1r, 

Delhi, 

	

4. La)sj 	
Lass, S/olate Sri. ehari Lal R/o 510, 

Pj.shj Nac,ar, Shakur Bastj, Delhi 

S. CharansIflgh, S/o Sri PrenSuh R/o 328 
New Delhi, 	

•VV5 

C.S. fle;i, S/0 Late Srj H.S. Negi, R/o S-Iv, 
Roaci, New Delhi, 

R.K. Chopra, S,'0 Sri 1-lans Raj Chopra, R/o E4, Fastt f Azad Nagar, New Delhi, 

8, D.R. hul1ar Sb Late Sri Lal Chand Khu13- /o 
60/43, Kalibari l'iarg, DIZ Area, New Delhi. 

?'.N, Chopra, S,'o Late Sri S.D. Chopra, 94, 

	

Dagh, TL"PE' 	, New Delhi. 

Sarrpat Sahnj S/c Srj N.L. Sal -mi, R/o 165- 	'ur 
Vihar, Phase xx,  Poc)cet...c,  

P.(, iirar, S/o Giri Raj Pa:shad, 
 

I';urya Enclave, Pitam pura, Delhi. 

hiss Sarla Sachda D/o Sri Kanaya Lal 

Flats, Naralna, New Qelhj 

13.RK, Aroa, Slo 
It. Sri. G.F1, Arora, R/o 22 	 V  

Indra Park Palam Road, New  

14, R.tj. Sharma, S/o 
It, Sri Ram Dharj Shar-a, fl/c 	 V  

40-P /-ram Bagh, Type..-B, New Delhi. 
V 	

13. S.R. Ghaj, S/o Late Sri. P.R. Ghai,I/o Zec. 3/928 	,V• V 

R.KPurm, New 1jelhi. 	
- 	 •. 	

- 

, 	\ 

VP 
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S Sri Bhanshyfl, s/o Lt. ri 1kama Iam, P/o vii]. & 
:1 

Post Karala, elhi. 

IshWar Singh,S/P Lt, Sri Raja Pam, P./oVil].. 

Balaflr,, p • O •  IahadUrgath. £)ist. Rohtak (Haryafla). 

Surinder Singh, .S/o Sri J.B. Singh, Plo G-39 

tanakpUrU, tv Delhi. 

Srnt. 
Veelam aaichand. W/o Sri Arun Kurnar ajchand, 

R/o 9, 1,j0USCXfl Viliar, eW Delhi. 

iajinder 1Kunr Arora, 5/0 late Sri O.k. Arora, 

P./o H.No. 494, Circular Road, Shahadara, Delhi. 

Kasturi J1, 5/0 Lt. Sb. Banshi Ram, rio 4161/65 

Ga].i Shahtara, Ajmeri Gate, L,elhib 

Applicants 

By .dvoct 	Sri 14.L. Ohri 

Versus 

Union of Inc. ja through the Secretary, NinistrY of 

Fince, Dept. of I..evefiue, North Bock, New Delhi. 

I'.  

S 

¼..-•* 

2. The Secretary, MinisttY of Personnel, FubliC 

Grievances 
and Pensions, Dept. of Personnel & 

Training, New Delhi. 

/ entral Board of Direct Taxes, 
3, The Chairman, C  

MinistrY of Finance, £partflWflt of Revenue, North 

Ne . Ilhi. 

Iesponc3cnts 

By Advocate U.P. Uppal 

I. 
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Oil 

•. Origina1IpplicattonNo. - 	- - 	 -. 	..., ..' , .. 	
,.v e.• 	' 	' 

'1L! fc)  Ji 	 tI 	
( 

Brahm Dass, Directorate of Field Pub11citt, Ministry 

of lnorrriation & Broadcasting,East B1ock4, Levej 3, 
' 

L.K. Puram, New ilhj'Y. 

H.K. Mahto, Direátórate 'ófFie1d Puolicity, 

Ministry 6f1 & B, 1 	r'n1ew Delhi.. 

Sukhdv flaj Sharma, .)iectroate of Field Publidty, 

• 	Ministry ofI& LR.K. Puram,New.Delhi. 

J.K. Garg, Dlrectorateof Fielá Publicity, Ministry 

I & B, R.K. Puram, New Delhi. 

V.S. Negi, Directorate of Field Publicity, 

Ministry of I & B, R.C. Puram, New Delhi. 

Mrs. Harbans Ahuja 6  Directorate of Field Publicity, 

Ministry of 1 & 13,a.K. rurzn, New Lelhi. 

Mrs. Kashmi Narwaha, Lirctorate of Field 

Publicity, Ministry of I & B, R.X. Puram, New Delhi. 

N.S. Srivastava, Regional Office, Directorate of 

Field Publicity, Ministry of IQ B, Vicihan abha flarg, 

L&ickno 

Vishan Das, Rcgional Office, Directorate of Field 

Publicity. Ministry of 1 & B, Ch.ttranjan Mars, 

Jaipur. 

Mrs. Shricevi 'run flOraiwar, 1egiona1 Officex 

Directorate of Fi.ekL Iu1icity, Ministry of I & B, 

Vidya Vihar, Punc. 

i. 	Shrnia, P.e4 ora1 

•t.L-. 

t 

••• 	i 



V 	of I BSector34, Chandigarh. 

r 

12. DeshRaJ. ,DirectorateOf Field Publicity. .. 

............' 

	
0 

Ministry of I & B, R,K. Puram, New Delhi. 
) 	 . 	 .. 	 ..... 

5,. 	
0 

13.,De6h r.aj, Regional Office Dte. of Field Publidty, 
1.'..., 	

• 	 '- t 	 . 
?ssam Region, Guwahati. 

14.V.. pa&nandabhan, aegiona]. Office,JJte. of Field 

Pu.Dlicity, Ministry of I & B, Tamil::Nadu Region, 

Madras.' 	
0 ' 

0 	

0 	
0 	

....'Applicants 

By Advocate : Sri V.S. R.. Krishna 

Versus 

Union of india through the Secretary, Ministry of 

• 	 I & B, Shastri Bhawan, New DeThi. 

The 8ecretary, E.eoartinent of Personnel & 

Training, Ministry of Personnel & Public Grievances 

& Pensions, Ne _Jclhi. 

The Secretary, Ministry of Finance, North 

Bock, New Delhi. 

The Diector of Field Publicity, East Block 4 

Level 3, R.K. Puram, New Delhi. 

Respon.entS 

By Advocate : Sri M.'. Su3an 

1 	••" 	 s.d.. 	

0 	
•0 

• OiDER 
Sj 0 

	

0 	 0 ••  
0 	 •, 	 D.C. VERMA, 

0 	 ' 	 0 	
•'''''•' 	0 	 -. 	 ' 	 S 	 '• 

in the threr O.,.S, thc pplicant 3re 
0. 	 0 

, 'St 
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in the Central Secretariat. As the points involved 

3 Q,A.s are canmonjtIjsJbejng aisposed o 
by a single order.  

• 	 In °.st. No.' 	 are 
- 	

bR 'lworkjng as 'Crime Assistants nd S'tenographersc.rae 'C 
• 	

thepa tment . ,of Central ,  Bureau o  

Investigation (in short C..I.).;tcache cffice of 

the Ministry of Personnel & Public Grievances & 

• Pensions, Govt. of lnia. 

t  
3• 	 In O.A. No 985/9324 aplicans are 

Assistants in the office of Director General of 

incane Tax (INV), North, New Delhi which is attached  

office of Central Board ofVirect Taxes, Ministry 

of Finance, eoartment of P.evenue. 

4• 	In 3.. 	. 546/94, 14)liCtF 	E 

workinc as Stenographers Grae-1I and tS3jstar 

in the Directorate of Fe1d Publicity (in short 

DFP), Ministry of Inrmation & Broadcasting. 

5. 	 All the appljrants who are working as 
ecc-t Steno Gr.II of the U.1il. !.548/9 4  

ssistants or Stenocraohers Grade-I]/,ere recrnenjed 

pay-scale of P. 1400-260C/_ by th 4th Pay Cissjo 

(in short P.C.). The same recom-nendatjor was made 

by the 4th P.C. to the Assistants and Stenora,hers 

Giade-II (P.ii.) who are workino in the Centra 

Secretariat. However, by a subsecuE1t 0.!:. No 

2/1/90 CS,4 cJate331.7.90.revjsecj scale of pay 

of V 	1(Ar 	Onn 4, -k 	 - • 	 • 	 J.J 	 V.L1& 	Lc11 	or  

- 	
- -- 



• 	 ' 

1nbi 	
StenogP- 

411 

o 	ta 

	

rj 	scales 	 aton other 
ler 

41Z 	 -. c- £ -.. lihichWereOt Extera. i 

J. 

V 	 -
in 

theCerZttal Secretariat SezyiCeS 

L &C• 	 • 

(in, short c? ' 
Secretariat cnographe1 

Jt e± ices (inShOtt .SSuhere th 
pO5tS wcre, 

1 	jcompab1e grades ait same 
t 	 - 

	

V 	' 	
ycalesnthC rnethO of recrUit1flt trough 

• 	 .3;H.J 	
t 

i° 
1ooefl 	iipet.(tive exazninc1t 	

was the same. This 

ii the 	 _i ernlOyeeS of various 

- Govt ' 	ac;r3.e VeQ elOye 

• 	 ntra l/dep r t 	ih il 	•As in different 
- 

BencheS of the Tribunal. 
• 	:i 	;j. 	 • 	 r'' 	-- s1 

•-•• 	•• 	- 	 .•..-•.-. $3 

cc 	6. 	
BefOre jscUSing the facts of, each case, 

• 

it woul3 be better to transVeSe thc.Case law on 

• 	
. 	the poiflt. 

In th case of anhir 3in11 Vs. UnOfl of 

lnia & others 	
1982 SC, 877) th aeX court 

• • 	 haspeldS beloW 2 	 • 
- - -- - 	rts and 

'it is true -that elutW 	. .----- 
equatiofl of py are matters primarily for 
ExeCUtiVe Government and expert bodies like 
the Pay Ccmraissiofl and not for courts, ..P41  

wherP t hig ar eiU_tt is • 

• all relevaflt 	
. the 5aTfl, 

	

- . 	_o 	 idefltic 	pOEtSflY not be 

treated differefltiaUy j the 1nntter of 
•thtir pay merely because they belong 

differen aep8rtt1Cnt5. Of courses if 
officerSOf the arne ranketf0tm0i55i 
fUflctiopsand the pCs duties an 

- 

 of,  the pOStS eldby 
•responsi3ti 	

thei 

such 0fficer5 may not be- heard to 
• . 	

rflilar paymerelY be 
compl 	

ofj5Sj _Cause 

the posts. aie 	the 	rank and the 

	

• - 	
nomenCte is the same." •: 

It is 4e11_kfl0W that hre an e and 
thete ar diffCeflt gradcs in a service, 

- 	 : 

with
i qulifi 	

for entry j 

0fttO varYi 
partiCUle1 	

ae,thE hjhEt aric  

.1.' 

•f•- 

 

- 



r. 
•eithr academic qua1ifjcaj5 or 
based on length of serice, reasonibly 

ntowo grades With ifferent scales of 
.payTheprincj&eQf,equa1 py.for equal 
work'wouBbe an bbseract"doctrjne not 

to be alicd tto ttu AIR  1962 SC 1139, 'istjrjs},ed " 
• It is true ththjnc1e of "ecl 

pdyfor EquaLwo 	not czprss.l 
declared byour:órjstitütjon to be 
fuñdamntal r1ght..,Eu it certainly i s  8 
Coflstjtutjoa1.goá1.", - 

i-) 

Construu&jnc,  rrtic1t 14 and 16 in th 
light 1E' 4 the prearnbJ and Article 39(f) 
it is clear that the princiDle " • pay -ior-. deducjl e ffoi those 

• 

	

	Articles -anzLi maybe pro -3erly apl!d to 
'cases for -1ur1equa1.ca5 of pay besed cr 
no class.ificatjor, or iLrational C185S1f1Ct.. 

'-ion though thQse &aing the different 
scales of pay do Identical work un.r ne 
se?loyer..'! ...... 

The principle as laid down in nbi 
1. 	 •, 	 ;. 

Singh's case (supra) has been reitQ.'atcd in the 
case of Mewa P..an Kanojia Vs. All ±ia Institute of 

Medical Sciences and others (A.r.j. 1989 (i) DE-Ce 654) 

in the following Worce : 

IS 
 The doctrine of "Eual Pay for e. iai ork'1  •X5 not expresSy declared B .tuame.r-

teJ rich: un.r th: COnstitution. But  
Article 39 (dO. read with 'rticjes 1 
16 of the 	 declares 
constitutional goal, enjoining the- tat 
not to deny any person equality 	c: 
law in matters relatin, to employiter 	- 
including the scales of pay. Article 3 (a) 
read with -. Articles 14 and 16 of th 
COnStjthtjon enjoins the State that whxe 
all things are equal, persons holfi-
Identical posts, perforn'iing identici 
and si.inilar duties uncr the same 4erylOyer 
should not be treated differently in the 

• 

	

	 matter of their pay. The doctrine o 
• 5 Equal pay' for equal york" is not 
one, it is open to the State to prcibe 
different scales of pay for cifferent post 

• 

	

	 having regard to educational qualifjcatjon5 
duties.and responsIb1ijes of the poct. 
The principle of "Equal pay for e;ual ':crk 
is applicable when employees holdirn the 
s3me rank perform similar functions anct 
discharce similar d6ties and responsibi.1it. re treated.,di ere ntly . ThQ'applicat io , 
of the doctrine wni.ild ari.e whr 	11p1oyee6 

4 	
but €ej re 

• 1• 



-3 

r - 
. 	..•,. 	•. • 

- 	 - - — - 

.1 
-' 	 Thn' d ewof tieboié #1  the principle of 

70 

work TM  isapplicable when 
-. - 	 1 . 	• 	• 

rank 	perOrIfl similar 
nployees ho .iiflg the same.. 

'fUflctioTisanÔdischare . 5imilar duties sand 
- 	

' in the 

mátter'relatingtothesC1e0fpayi 	hile 

dealing with the parity of the pay-scale in the 

case of State of U.P. & others.Vs. J.P. Chaurasia 

& others ( 1989 SC (i&4 71), the apex court 	 I P 

relied 	on the earlier decision including Randhi.r 

Singhs case (supra) and the case of Bagwandas Vs. 

State of Haryana (1987 (4)SCC 634) and observed 

as below 

"Primarily itreiuires among others, 
evaluation of duties and responsiblities 
of the respective posts. More often funct-
ions of two posts may appear to be the Sam 
-e or'sirnilar, but there may be difference !• 
in degrees in the performance. The quanti- 
ty of work may be the same, but quality ( 
may be different that cannot be determined 
by relying upon averments in affidavits 
oE irteresteô parties. The equation of 
posts or eation of pay must be left to 
the Executive Government. It must be 
determined by expert bodies like Pay 
Commission. They wou]d be the best judge 
to evaludate the nature of duties and 
respoaiblities of posts. If there is any 
such determination by a Commission or 
C!anittee, the court should normally 
accept it. The Court should not try to 
tinker with such eqqivalence unless itis 
shown that it was made with extraneous 
consideration. 

8. 	 In vie.: of the above, the Court should 

f ' .. 
	 normally accept the decis ion taken on t1 basis of 

recomnndations of the P.C., which is an expert 

body to determine pay-scales. Hoiever, in case 

r 

- 

i.t is 	found that for 	extraneous considerati 

-r..by a cub5elueflt St.atc action.or in action I 

1- ',. .-• 

q j'• 



feel it necessary, 
for the purpose.. 

	

w: 	 . .. 
.O&providing iuce;to interfere ith th brdrs • 	 •''' 

issued by the executIve •, 	•• 	, 
amon9st. others, are ai 	 -. 

(i)thepaycjj 
ommitted to 

	

. 	

•\ • 	
CflSder the paysca0j.50 	

of any partjcu1a 
Service, or :.,.: •,: 

(11) the'Pay—COMMission recommdect  
• 	certain Scales based Pn noc1assificat0 or 

• 	irrational ClaSsificatIon or 

(iii) after 
recomnendatjon of the ?ay 

ccmin4ssjonjs accepted by the Govt., there 
is 

unjust treatment by SUbS€UGnt arbitrary State. 

action/or inaction In other words the subs€qun 

State actjo/jn action 
results in f3vour1e 

treatment to 
Some and unfair treatnent to othr5. 

9,. 	
In the case of all the above three 

• ZitUZtjOrS COurts intcrference is absolu -01Y .  
necessary to undo 

the fljustice. Aggrived  

employeee have a richt and the coujts have 

Jurisdiction to renedy the unjust treatment metted 
 

by arbitrary 5 tate action or in action. 

r 
1. 

J 

10. 	
In view of the principle of law 

derived as above, facts of each case has to be 

examined separately to find Whether the eppi 

of the three O,A, are entitled to haegj 

pay-scales revised on the basis of the o.:. o 
the Cot. of 1Ind1a dated 31.7.90, 

11. 	 0.4. Zo 144 

• 	••' 

• 	 • 

I. 

AL 
I ;c 
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44  

in thetdepartinentàf C,B,I.whith is .a attached 
- - 	. 	,- . 	- 	 . - .. 	 • 	• 	 • 	. - 	 - 	- 	 . 

C. 	 .............- 	.,h;.. .., • 	
' office of Hini..stry of Personnel, Public Grievances 

& Pensions, Govt. 	 is stated in the 

denied inthéCounter reply that 

-  prior
..  to4.11.1967 1 all the.nu.nistcrial posts 

............ . 	. 	. 	 r'--'. 
in C.R.I. (Head Office) "lei 6 manned by Personnel 

belonging to CSS, 	CSSS and CScS services. 

it jE. also not denied thacfor the first time, 

the Ministry of Home Mfairsvide its letteY dated 

• 	. 24.11.197edes9nated, post of Zssistant to- - 

....Cre Assistant and Stenographer as Personal 

-. 

	

	1ssistant inithe departrnettt of C.E.I. with a 

specific mention that the redesignated posts 

would carry the same scale of pay and allowances 

• . 	as at present and there would also be no change 1  

in their classificatiofl'. The result being that 

the Assistants ani P.r.S in the departmant of 

C.B.I. stcd auoatica1y e>rcludd fran the 

purview of the CSS, CSSS and CSCS cadres of the 

!-:inistry of Home Affairs. 

12. 	 In para 4.8 of the O.k., it is 

cicarly stated that th&'quality and nature of 

work, functions, duties and rcspnsibilities of 

the Secion Officers vis-ai-vis Crine Assistants, 

Grade 'C' Stenographers vis&-vis Personal Assistai 	1, 

of C.B.I. are identical and similar in all 

respects 	This fact 	is not denied by 

the respndcfltS in their reply. . Is regards the 
- 	 . 	 . 

nature of work, functions, duties and rcsponsibliti-, 

es of th Crime Asistaflts.&fld Giade 'C' Stenogra- 



- 	
Assistant andGrade - C tenogr ers I  Saphf the ' - 	4t 	iry, rt 	•.M' 

rc-'CiVil Secretar a , e are Of te view, are 

identical nc similaz n Uespects The 
judgment 

nJA. Np.. 
j: 	 r76O/88 

 
in the case of, Puran Chand & others Vs. 

.Union ofndia & othersthe fo1lo"ing paraçrph 
4 	

;. .... • - .. . 	
sofar it relateso, .work and 	ties of the ssistant 

• 	 . 	 .. 	 • 	 . 	 S 	

• 	 .... 	 - 4 

in the cSS and Crle/ssjtants of the C.L.I. are 

concerned, is very rele'ant and so extracted 

• 	•. below: .  

	

The tinistry of Finance have not 	/ 
agreed with.. the rpcorrnendatjc.ns of the • 	. 	.• 	.•,. Department of Personj without explain_ 0 

	

	
ing as to. Shrthe work done by the 
Crime ssjstants in the C.B.I. on their 
pranotjon as office 	 is of • 	lower Category. or resjonsjb1jt 	. From 
the noting in the, file of Z-iinistry of 
Personnel, it is quite clear that the 
Minis'trY'6f Personnel have reached the 
Conclusion that there is a pwity htweer 
the duties and respDnsftlitjes of the 7 	 . 	
applicants with these o f  the assistants 
and Section 3fficers in the CSS and as such they should be entitled to "eua1 
pay for equal work". They should be 
entitled to the sane fc.jujtj 	The 	H 
.iprre Court has 9lrea' held that 
"ual oay should be paid for e.- uai work 

13. 	 Thus, from the ocents on record, it 

is fully established that th€re is parity between 

the duties and responsjblj€jes of the aplicants 

in u.A. No. 144-A/93 with those of Assistants and 

Stenographers Grade 'C' in the CSS anj CSSS, 

14 0 	 As regards the paysca1es prior to 

4th P.C., the scales of Crime Jssistants of the 

C.E.I. anj the hssistants of CSS cadre5 were 
• 	 S 	 ' 	

S 

\ . 425-800/_ and those of Personal ?ssistants 

I of the C.B.i. and Etenographers Grade 'C' of 

	

CSSS cadres were also R. 425-60ü/_. The 4thpC 	• 



, . 
tA 

9 	 .4 

• i. :.. 

( ä6epted.by.:thcG0\ 	
1. 

1 ç 

rs:t nfthQ. 	• ,?. 

st \che cicommenoations of the 4th P.C. 

1 '  has beenquoted in para 4.14 of the O.A. The 
r 	

4 

. 	relevant pbrtion"Of the 4th £.C. ps,,5uqted in,,the 

F 	

given  

- .. - 	/ •• 	 . 	 , 2he Ecale of R.42S-800/- covers 
poets of Jtssistant ,#nc stenorapher in t 

.Itfferent m.nistries/d€DartZrefltS. aucj.itor 
un.er etc. -' The recruitrre't is 

• 	
. •: . 	

• • .I•••• 	
• éithef through competitive examination or 

po:nqtiOn from h,scalc Of P.330560/ 
- 	I 	 ' 

_6.42. Thereare three other scales which 
• •"'''' 	 "aresearnents of the scale.pf 	425-Bad-  

and these are . 425_700/-. R.440-.750/- 
('()) and Fz. .440_750/-(at (a)) ..Te - 

	

'categories of.posts covered by the scale 	•: 

of P... 425-750/- are engineering ass.stant 
dorcC.r5han an2 allIrdia raaio, 

se&ectlon graae i''spctor of telegraph  
anj assistant superintenent (tele.raph 

• 

	

	 ' and telephone) in P&T *and. ctoc vcrifc 
It: ,ril. Zys. 

 
The 	of • 440-75c/- 

• • 	a (c) Fnz. the scale of . 440750/- at 
(e) are for trained graduate teacher5, 
the scale of k,. 440-750/- at (e) having 

• been introduccd subsequent to the report 
of the Third Pay Corniss ion, appointment 
t, all these posts is partl.y by promotion 
from the scales of R.. 330-560/- an 

• 

	

	p,r.425-640/-. and partly by direct 
recruitment. 

a- 

• 	•'• 

, 

8.43. the scale of p. 470-750/-. covers 
categoric-S of posts like scientific assis-
tant in departments of atomic energy and 
space, tradesman inthedeprtment of 
space, section controller in the railw6ys, 
assistant foreman in the, deatrnent of 

• 

	

	energy and grade IV officers 6fthe. 
Central Thormation i ervice(CIS).' 
ppoinzment to these cateorie of posts 

mostly byprotiOfl from the level 
P. 330-560/- and P.. 425-700/.. There 

is  also direct recruitment foz certain 
catcgDties of posts like reporter in 
Mllnia a.c*entific ssiztant in 
de 

 

rrmnt of Snace anô for qrade 1V of 
• 	 '....... . 	• 	 • 	 • 



Jtl 

	

- 	 1 

	

1 	 - 	 r 

V0'J 	r& 	JL.g 	 . 	 • 
' 

il:'.1 	cY 'o 	 P9mqti9tO these are made 
.from more or : eSS si1arle1s, we 

a 	teories of pasts 
rj 	 t 	4ythj scal6s7'of (a) 

(c) 
.P.440-7o/_ j(.d).,,470_750/ad (e) 

4,) -)i 	 EE3.44O-75D 	nay12iegrouped to;ethe: anj 
give' the scale Of, &c..1400..4C...1600...5o.,. 

• 	 .- 6OO/. 7 nrespEctbfthe 1..teories..of O5tZ: (jfl the scale of 
. 470750/ wherc oraQuates in sc ic n cc- 

aM6.frectly:.recrujted, we recrnd that 
• 	. 	suitable - hicher$takt may be civen 

in the scale 
: 	 EBs._60s.2, 29 :1Jtt\,t 

- 	 - 	

- . 

	

. . ............. 
	 -J: 	 . 

16. 	Thus, it ; s clear that after consiaer 
- various fdctors to attract',ersns of re;ujred 

an with a view that 

•• 	- 
be Co

.
ererit 	nc should 

differences in 

" the nature anrespoflsjb1jtjes of the various posts • 	•....I. 	 I 

and to avoid frur-ir- 	3__•________ 
---• 	- 	 puyees a.n COrnparinç 

• 	his lot 'ith his cnppers and to minimise the nurn_ 

bEr of pay-scales,. the .pay-comiijsjon made the 

above recomrn.1atjS on th hasj5 of iutie5 ai 

responsiblities of various posts. The concp of 

"Equal pay for equal work" as principle for 	eterinin 
-c 	the salary of the Goverrint enployees 	was 
also taken note of. 	The 4th P.C. observed in 

para 7.12 that " in the absence of any distincishing 

features, anployees of the Central Govermnent in 

different branches should be raio eually 4  if their 
work was acjudged to be of cqa1 value." ' 

.17. 	•. . 	 The learned counsel for the rsspoidents 	S 

• 	 • 	 " 	 • 	
• 	 : 	 • 	

• has contested the claim of the app3icants on the 
• 	 • 	 . 	 • 	

.5 	 • 	
• S 	 • 	 • 	 • 	 • 	

5. 	

S ground 	each department had its o1n metucs o-f  
- 

• 	

cruineitnd- 	me/cu3 	 cann. 	h 

•• 	H. 	•... 

I 

-. 'ç. 

I' 



/ 

• 	' 	 : 	 • i 	- 

\ L  is mee3.y on the groundth.he 

	

f.A. 	10/) j. 	 - 
'not satisfy the COnaitiQflS 1.ai4 down in P&T ).M. 

t1:: ': 	I • 

tdtdated 31.l.gO. 	notherjor 'i tent4.Ofl  ds4cbi 	is 
4.- 	 . 	
': t 	'( 	... . 	 ....... 

1that the : nature of orkefOrmed by th ssisafltS/ 
t 	 .- 

of the 

l IC 	 Govt. ofJI iandd 	
one of the 

pj j ners, wQ 	g in ; 	I. are quite 

	

.tiifferent an&the..pO$ 	
different qualifiCat10, 

havediUerent, 

( 	
source of ePtZy and as such tnere canrot be any 

• parity to justify the grant,of the revised hi:hc 

Ve 

nay_scaleS t0the petiticflerS.... 

': 	 .••'. 	,' 	 .. 

'18. 	• It has been already discussed above 

and found: est.3bliShed th4 sofar the 'work, duties 

and respônsibilities of the applicantS as Crime 

• ;sistants and p.'.s are concerncd, they are equal 

to that of thUr countXpart5 working in the 

Civil ecretriat jp r,e cre of LE..-  

it has also been found that even the dertrneflt of 

Personnel- had found parity between the duties and 

r 	.• 

I.:. 

responsibiities of the applicants working as 

Crime r.ssistant with that of Assistants of cs. 

The matter was examined by 4th P.C. and 4th 

recocnmen1ed the same scales to both th categories-
'by 

of employees. 	It is/che subsequent
l actioni.e. 

issue'°f O.M. dated 31.7.0,6dSp.-Y has,beefl dr 

• created between the employees of CSC anc the aDoli- 

caits .pf' :thjs 

dated 31.1.90, 

revised , pay-sc 

p.. ..$S.ist3nts an.i 

case. x>:xxxxx 	Cven in 0.t. 

it is mentioned that" the same 

le will also be, aplicable to 

Steno raphzrs in othcr 	rfti0?' 



0 
\2.J 

I.  

L . 

: 

 

drvicies :i 	 hëCentraj 
M - 	 . 	 . 	 . 	

. 	 •'C 	 _T+% 	 ••. 	 •. 	. 	. 	.. 

but where 	
. 

 

same classification anc pascales ahc the nethod 

- of recruitnLent 
' r 

' is also thesame. ThiSc-part..of the O.M. has been 
1. {t 	 ::r' 	•. 	.: 	 . 

examined by thev.4OUBP, the Tribunal. 

Assistants & Stenographers Grade 1 C' working 

in the deôàrtint of Cehtralitaministrative 

ib.thl, Border Security Force, Indo Tibetan 

Border po1icè,,entraL Industrial Secruity 2orce / 

and Bureau of Police & Research Development were 
parity with bssistants of CS anti Steno Gr'C' of CSSS, 
granted,y the Tzibunal. it is also - ;otthwhile 

mentioning that there was no provision for 

drectrecrUiCfltt0the post concerned in 

Border Scvrit',FOrCe and to.the post of .ssistants 

in Central Ainistrative Tribunal. 

Besides the above, this point has been 

already considered by the apex court in the case of 

Bhagn Das Vs. State of Haryana (1987 (2) I.T.J. 

479 .. Therein, th6 contention on behalf of State 

was that the respondentswere selected by the 

subordinate . service Selection Board after competing 

with candidates from any part of the country and 
applxcnt s 

that normally thseleCtiOfl at best is limited to the 

candidates from the cluster of a few villages only. 	-' 

Iepelling the arguments of State's Counel, the  

apex court has held as below $ 

- ' "We need- not enter into the merits of the 
i rese ctive modes of1etibi Assuming that1 . 

the selection of the petitioners -has been 
limited to the cluster Of a few villages I 

..sQndentfi U to 6 were selected 
by another mode wherein they had faced . 

Ero nfl. 



: 

• 	JL C41. L.:.ir'.: 	u io 
rl 

Las itniler the fact th 
ei* Was made in one 'aor.'ii 

)Uld hardly be:relevant :fran the 	'. 
Lview of . 0Equal j Pay for equal 

WwA n -.  uUCt,Vjne. it Was ento..thé:State 
to resort to"a I selectjon process where tt 
..e candjdaes from afl over the courtry 
might have competed if they. so  desired. 
If however they del1berate1ycoseo.. 
limit theiselecticn.of the cahdjates 

.frana cluster of a few viIlagesitwj1x 
not absolve-the State from treating such 
cancLidates disadvantage of the selectees 
of,. inacdiscriminatory manner to the Once 
they are appointed proviced the work 
done by the cancidates so sêected is 
similar in nature." 

(Enphasis made ) 

Thus, in view of the above discussions, 

r the applicants are entitled to the scale of 

Ps. 1640-2900/... at ar with the Assistants and 
• 

Stenographers Grade ScSwking in the CSS and 
- 

CSSS cadres. 

21 	:• 	
o. 985/93 

The applicants , in this case, are 

Assistants'jn the office of .Lirector General 

of lr.come Tax (INV) North, New 	lhi, in the 

pay_scal es  of Ps. 1 400-2600/_.. 	The office of 

the Director General of 1nccxtie Tax is an attached 

office of the Central Board of Direct Taxes, 

Ministry of Financeq,. Departm ent of Revenue, New Delhi 

The applicants are holders of Group 'C' !on 

Gazetted post.. The case of the apDlicants is 

that by a)14 previous P.C, parity was. naintained 

between the applicants nd their court erprs 
•' 

working ±nthe CSS cadr 	In para 43. of the 

O.A,, the P?_SCcz1es of Assistant lrn the of fice 

of Central Board of Direct Taxes and Cntraj 

Secretariat Services has been given, shich is as 

below z 	 • 



	

I 	
b 

	

/ 	

1) 	
4 r 

	

oq 11L 	. 8 i 

	

.T' kC 4 •1r 	. 	 eviedby 	....Scae'ofpay:of': 
Assistants ii the attachd 

	

,- .j.- •;; 	:(j' 	 officêof Centr1 Board of 
Direct Taxes & Central 

j, 	 tI  Secretariat Service 

• 	 ç - f 1stPaycorrduisjon 	Rs. 160-450 

	

r 	 2nd PaylCommissjon 	R. 210-530 

	

3rd Pay Conunisibn 	R. 425-8C0 

• 	 4th PayCmnission 	Ps41400-2600 "• 

22. 	 The 	fct has not/deniec by the 
0 	 . 	 I 

respondents in their reply. The scale of Assistants 
• 	.. 	. . 	 . 

	

workino in the Central Secretariat Service were 	I 

been 

V 

• 	.. 	.• 	 . ( I  

revised by 0.M. 	dated 31.7.90 but w.e.f. 1.1.1986. 

-' 	 Assistants working in the Central Secretariat 

were given.the pay-scale of Ps. 1640-2900/- in place 

of Ps. .1400-2600/-. 	The same revision in the scale 

of pay of thc applicants was not made 	and the 

representation 	was rejected by the order dated 	I 

4/912.92 (innexuie-2). 	The grouns for rcjcctlon 

given in Annexure-2, is as bè&ow z 

Item 	Assistants in the 	Assistants in the 
Central secretariat 	Directorates of 

thCB 

Classification 	Group'B' 	 Group 'C' 
(Non-gazetted) 

Method of 	Part'y by 	Direct. 	1(C% by promotion 
Recruitment 	iecruitme it through 	from .UCs.There is 

UPSC and party'by 	no L'irect Recruit- ;. 
prcmotion.fromUL)Cs ..ment 	. 	. ., 

3.Nature of L'uties Assistants in the 	The L,irectorates,6f 
&'responsibilities Central Sècretar_I th 	CBbT not deal 

iat contribute to 	with any poficy 
,policy making of the . matter. The nature 

I 
Govt. of India 	of cuties an 6  resp- i ti,•.: 	t 

• 	 0 • 	• 	 •onsibilities 	of 	• 	.1 ;j):, 
Assistantsis routind 

• 	
0 	 0 	 . 	

• 	•• 	0 	 ...• 	 • .....nd 	clerical. 
4. Promotion to 	Assistants in the 	Assistants 	the 	• 

riiCli)YL 6 16 A,  e 	Ccnt:Ql 	 at 	Uirectorates are eli- i 

C. 	 cr 	rpIto:"to 



 41,1 

- 0 	 - 	 as wel16S 	the soale of 

0 	 • :. 	

. 20003200 po per Recruit 

- 	 went Rules (Group 'C' Non- 
• 	

: 	. gazette. 	1. 

23. .. 	As zegardsihe grOL!Jc çf rejectiOfl at 

.xzxx 2 Jr; concerned, we.fneetnot,.discuss  

tharnndetaj1,t 	
been air eaJ 

examined and 
Lfound not tenable intheearlier 
	 144_A/931 

in 	
in pare 19 

ithe casebfBh' 	
s Vs.State of liaryana. 

n  

f 	
at Sl No. 1. 

ts rear S lassifiCatioT? comerned, ti;e'POtW 

• 	was discUSSed by th e  Myxx= £rnakUm Eench 

in its judgment dateu 26.7.95 

	

No. 276/95 in the case of K.R. ChandaCeh 	,• 

Kunji Vs. The SecretarY, ..partineTt of Revenue, 

of Finance,Central Secretariat, New 
Del!L 

The r.nakulam Bench has held as beloW $ 

"It was aroucd further that 'ssiStafltS 

in the External Affairs !.aniStry ,  are 

i 	rou '' !hi 	
cist&tS in the

nis 
-ss-Crt 	iE 	•OU? '', 

exactly is the. gri9vaflC of te ppliCc'-

ts. eccording to them two classes who 

are similar re iif2erfltlY treated by 
dividiflg them into Group'3g. an 'C' 

Therefore, the argmtet of resondefltS 
would only establish the case of dis- 

crimirlation and not. justify it." 

third point 	is 	that the 
• .The 24. 

ana responsiblities of the nature.of.dutiS 

- 	

. 	 ssiSt3fltS in the CenttUl Secrctdriat4,ip 
to 

contribUte to policy .aing of 
	of India 

wheea5 and 
.e aopliC ants who holô the posts of 

tants in CB 	co not deal with any 
poliCy 

3 

and do only routine 	r 	
clerical job 

ratter 

The ov cif:.J.-an2rna'Ulc1fl iencb in 
5 	 • 

• 	 •• 	•050 	 0 

0 	 0 	 • 	
•.s• • 

5 
•. 	 •:. 	 • 	 •-• 	 • 	 - 

5 	 • 	 S5 	

• 

. 

- 	 0 	 •• 
• 	

0 	 • 

0 •  

5 	 0 

-. 	 •• 	• 

t:! 

0 •  

St . .. 



- 
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- 	
of Kearenue, Ministry of Piiiance, Central Secretariat 	' 

'NewDeThj, deciddd 
	0fl 200e95, 	ra••'• 

	

• - 
	

was also 4vOnsiderjng 

in the Enfor 

- for the scale of  IL,,j l64 O-29oO/,cfj:j 1986 

/ similar groundwas taken,and,jnaku1&,n Bench 

observed we fine it..jffjcult to endorse the 

view that Officials at a comparatively lower 

level like ssistants in the Ministry have anythin 
	 t 

td with policy matters in the real sense." 

25. 	
We arein full acreenent with the 

views e>pressed by the Ernakularn Bnch. on the point. 

	

• 	 •• 	'• 
26,  

Assistant5 in th Central Secretariat are eligible 

for praflotion to the post o! Section Oicer in 

the p?_5j 	o :. 2 C(5c.. 	• 	:az 

on the ocher han, the Assistants in the 

Liirectorates are eligible for promo:.on to the 

post of Senior Techr.jcal Assjstant/Te_bfljcl 

ieearch •- 	- . 	 .n cn scle of L.. 1640_2900/_ 
as well as in the scale Of  p. .2OQO_32,/.. Which is 
Group 'c' 

Non_Gazetted post. In other Words, the 

case of the respoyents is that scale of 

P. 1 640_2900/_ is an intermeditaory scale between 

I the post of Assistants an: Technical research 

ASsiStdflt wk- jch is a prioUonal posts of the 

li- 	who, 	e #c:k.ng  i. thsczjr of 

' V  



tt 	 .1.1 

r 

• :' . 

	
.. 

S .. 	 .. ... 

I,esearch AssiStantL(Sce, 
: thereafter TechfliCa.l 

Ihtl 1 eJ L& TJ 	t? O £'oq 	1iPb 
P... 

T. 

	

that die to ine, 	atorY 
3 

were not ivcfl U- c sceles of P. jIj 

also not SUStainable. T1I.S point has alrea...ly 

been coniercd. ma similar ,mattcr..,by.t.Hflh e 

Supyme Court in the case of Union of lndiL. 

rhashi5 
Kar &tbErS (1995 SCC (L&)jQ. 

- 

The ape cOUEtS dealing th th,e 
5caie given 

t 	uchtsmena 	
11 in C:lD..aO° 

Factories. A sirnilar 	
.i thC 

before us 	
scale, was 

taken before the apex court andthe same was 

repèl-leC in the follO'ing :ords .s 

'A 

ttSri 	GosTi, learned.er.iOX 

ounse1 appearing in support of the 

	

as well as thc srei 	l'vE 

s€tjtiofl! ar the rvi: CtitiDfl, 

h- urC 	
O 

	

tr.t ti.? Ch..-CEl O 	1Ct 'fl 1  

in rflztflC 	Ct31'-5 £5 	
ro: 

the channel of tne pLOO:iOfl in 
inasmuch as in C?.iD there is no furtt.er 
.ramoti0fl after a persOfl reaches the 

scale of )raUght!! 	
Grade I while in 

Ordnance Factories a draughtsl is 
entitled to be promoted as Chargernan 
Grade 11 anz) thereafter as Chargeman 

Grade I ane as Foran and that the 

• 

	

	
Grade II ahich is the, 

post of Chargeflafl  
pr1Oti 	

post for draughtSm was 

in the. pay_Scale of pc. 425-700 would 
result in placement of i)rauht5mafl in 
the saii payCa1e of . 425700/- oul. 
result in Drauchtsman bcin placed at 

the samelPVe1 as the promoti.flal post 

of chargctnn Graie II and therefore, 

• the benefit ..o 	. 
the reviSi0fl of pay_ 

scales under OffiCC.0m cated 
.otbeeXtcfluea to the 

jjraughtsman in Ordnance/tni 	
On 

behalf of the rendGntS't5 -jsputed 

	

th •thre are no prOmoti0fl 	ch.nCeS 

Lor 	9JChtTfl 	GradE;I4fl 	This 



1. 	 -. 

I..  

•1 

I 

datéd 03l984:If ucl:A)rughtsmen are 
otherwise entitled to ich revision in 
the pay-scale on the basis of the said 
mnorandtxn. 

1 

-. 	 ... 	 .-. 

28. 	In the case.before us, Assistants in 

the Directorate áttachedto CBDT•ánd, Zssistants 

in CS were in the same scal prior to issue of 

O,M. dated 31.7.90. Thus, for more than 4 decades 
Directoratei. all the previous 

since estab1islnent of 	 sior 

till the 4th P.C.., the parity of the payscales 

between the two were ivaintaine6 • There is 

.nothinç on 2ecord to show that after recornuendation 

of the 4th P.C., wbich was accepted by the Govt., 

any new developments occuxed to create differenciat-

ion between the status of the Assis:antsorkin; 

in the 4)ixectorates attached to cr and that of 

CSS. 	
The O,M. dated 31.7.90 has, thus, created 

ths-parity between the two and, therefore, the 

order dated 4/9.12.92 refusing the pay-scale of 

ns 1640-2900/.- to the applicants can"ot be ststaired 

on the ground of discximinatiOfl. 

- 
11q 29. 	 In our viec, th - refore, the present 

I!. arr,licants are ent.tt3ed to th scaics of - 
Aw 

I p 1640_29Opar 3wJ 'h th 1ltsstste nts In the at  

— 

- 	 - 
• 	 - 	 -\ 

pp 
.•L 	I 	-' • 	-' 	

4 

- 

•0 	

,,:\. 	 ' 	

• a_ r. 

Y. 
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ii j ic 	çStenogr 	rs apC p,rade_II and sslstants in the 

iX 	n' 	. 
iáté'f ild 'Pblièity, Ministry of ,. 

77 t 	 iFç NIP "n 
s)mc) nformaUbn'& Br'oa8cstingI Both the post W 

' 

" 	 be'ldn o'Geier C,entrl ervice, Mon-Gaettec 
'......:. 4  'tk  

ministerial post fld areat present in the scale 

of 	14CC_260W_.,.The1rect0ra.te .o Field 

:Publiity':was a articipatip;pfice..in the. 

Cencral 	 Secretariat 

I Stenographers (ervice from its inception. The t 

psts sanctioned for the brp were inc1co in 

the auhorised permanent strength of v.he inistry 

.1 .' 	. 	 of Information & Broadcasting and manned by the 

• 	 Personnel o the saic Ministry upton 1975. • jhereafz 

er, LFPws exclydedJ_frorn the purview of the 

Central Secretariat Service/Central ecretar.iat 

stenogra3hers Eervice. .kt.that time, those who 

had opte.d for the iX'P were .rtained in the 'P 

with their ori;inal stcus, pay, scalss etc. 

The 0.!. dated 31.7.90 is thc cause of nrievance 

to the a)plicants. 

31. 	' 	The main ground for rejection of the 

claim of the a-r,licants is U) that the method 

of recruitment to these posts in theirectOiate 

is_through onen ci)n; (ii) chat the 

pay-scales for the poet of Stenographer Grae-11 

I' .  

in the I',P was p, 425-70C/- which was subsequently 

revised to p •  1400-230C/- on the rcomraendatins 

of 'the 4th P.C. ardlater on it was again revised 

to R. 1400-2600/- ,e.f. 1.1.1986 by the ministry 

of Firncc- ; b.N. dated a.5.90(1ii) 

• . 	
(•1 

r' 

I. 

I . . 



• r. 	

mtiii1 •c.:j:I;ein 

32. 	
!ç 	 isdénied that 	Aht from 

- 0 	 - 

theear .1971,.the scles 	fStenographers and ..................................................................... t - 

Assistants in the DFP were comparable to the scale 
•-.. 	b. 

of.Stenographersand'I'.ssistaflt.;inthe Central 
• I 	 .. 	. 	 ' 	 '•- 

. .. 	Sàcretüiat.fl.A ; cortarative.täb1é"showing the 
• 	 . 	 :- 

• 	 .• 	..... equation of. posts .andpayscaleshas been given 

in para 4.12 of the O.A., and is being reproduced 

belad 2 	:1 	•. 	•• . 	 •• 	 i . 	 -: 	 ••. 	 k 

"Year 	Pay_Scale ofay Scale o y €a 1  
stt a 	teno in eAssttsj? 
eno.in€he Central Sectt. 	& stefos i.,. 

000 	
DFP 	 other organi-L.  : 

• 	 I 	 '.• 	

. 	 sations like 
• 	ITBP, CISF, 	• 

Cabinet Sectt,: 
. -as also in 	. 

* 	. 	 EPR&D AF1,IB - : 
CBI,SSB RAW 
ESF 

1971 	210-530 	210-530 	210-530 

C 0 1  Z ZQU EIII T. UPON RECOV14ENDATICVS OF 3RD PAY COMMISSIOI 

1973 	425-800 	42.800 	425-800 

CONSEUENT upa' REcO 	bhTIJNS OF 4Th PY C.IZSICZ; 

1986 	1400-2600 	1400-26C0 	140C-2600 

Upon issue of GJI Ministry of Personnel OZ'1 No. 

2/1/90-cs .IV dated 31.7.90 (Ann.A-1) revising the 

pay-scales of Stenographers Grade'C' and l'ssistants 

from Rz. 1400-2600/ to Ps. 1640-2900/- to be 

effective retrospectively from 1.1.1986 in the 

Central secretariat Service. 

1986 	. 1400-2600 	1640-290C 	1640-2900 " 

• 	 . 

.1 .j•&• 

0 

• • 	 . 33' 	The applicants til] the year 1975, were 
• 	 . 

• 	 0 	 ' .0 • •  

• f •0 	 0 	
•'.. '0 



' 
participating in the cSS/cssS nd were discharging ' 

thoir duties of Stenographers Prade U and Assistar 
i 	'r 	r 

. . 	 fl the. same manner :asthe...of: 5teno9ra)hers and 
r 	rn' ct 

I Assistants in the CS$/c,SS W bas been aserted 
4 t 	 , 

incpara4.7 of the o.A, that the job contents of 
p 

in 

	

.

. 	 .. 	.• 	 .: 
- 

the E'P was absolutely the same as in the comparqbi 

departments..Ithasbeenfurther asrted'that 

status and responsJ.blities of the apnlicants in 
.. 	• 	•.. 	.?. 

f the DFP is in no.ay infèriór than in any of te 

comparable posts in th CSS.. This fact to has 

not been denied inthereply. Thus, as regards 

work, duties and responsiblitics of the applicants •. . 
.. . .

... 	
. 

vis-a-vis their counterparts in the CSS/CSSS 

are concerned, is not in dispute that they are 

comparable.  

. 	The 	point th*t there is no 	 .. 

provision for ,irrct recruitment .oi tr.. basis of 

open con:)etition, has already been discussed 

and found not sustainable, in our discussiQns 

In the earlier O.h,& above. 

The other point is that pay-scale of 

Stenøgra,hers Grade-Il of L?P was only Fs. 425-700/-

whereas those of CSS was p. 425-800/-. It is 

not disputed that the scale of 1s. 42570 e/- was 

• 	- 	 revised,to R. 1400-2300/-, but the scale of 

f 	 Stenograhers Graae II of .FP was subseqent1y 

revised to P. 140(2600/-, by O.t•. cated 4.5.90 
4. 	. 	 . 

j) f 	w.e.f. 1.1.1986. Thus, th benefit of the scale 
F!1

..  .. 	. 	. . 	. 	 . 	 . 

31 	of R. 1400-2600/- Was made available to Stograher. 



N. 

may be ,reasons,"the Government in ts oPh WIS 

	

I 	 ,v 	iJ 	1.1 S tJ or 	_. 

	

...... 	:hought it proper 'rto '  bring fthe:StenO!fhErS 
LI fbA .  

Grade-Il of DFP atpar with ss.1ioiever,by 

	

U 	 r F Id... 	..L.-.-.-.-.-----r T....r 
J1,t.bdJjupUgflea ordet a€ed317.9O difkrenti-scale 

4 	 . 	 4)VcLJ 	nI I 	 I 

	

4 	 was çiven toICS1 biSteno)aPher Gt1L1,)f 
; S r 00dQ L f1 Vital 

'sorreiother departhents. {rher0ufl 	 o.ne_  
j,,.1 

'j )1 	 • 

	

H 	....t 	 tq't 

..a hi;her pay-scale has notheen I our tc-nab2 
1 .....;....... 	.' 

in.vie of various àpe: court judments by the 

	

..... 	:i 	A. 

	

. 	Tribunal in various cases. in the case bcfre 
I 	 k 	

I 4 	 I 

us,, we are of.. - the.'viell. t):.at 	.CSE cf  
-.' 	:njj 	• 

ap].icants who are t':orkinc as Assistants 
. ............ 	 •. 	 .............. .... 	 ...... 

	

j . 	.. 	• 	. 	¶ .. 	.1 	.... . , 	. 	.. 	. 	. . 
StenocraoherS Grae-.l in n.e 	P cGnnt be 

.................... 	.. 
discrimiflatd. . 	. 

;•, 	 _.:.' 	. i.'• -.. ... .•. 

H H 	 . 	• . H. 

36 0 . 

has been a 

t h e matter 

apcartS 

o.f the 5th 

Thc third point th..t since .5th P.C. 

inounced by the Governrent E ru 

will be taken-up .lth t.em, t 

shoul wait till :he : ccoercats 

'.C.., is ais not :enab1e. 	:rc 

.4. 

4. 

applicants are clein. ing parity w.e.f. ..1.19E5.. 

The (,overn.'n€flt h3s, after, put:ifl the 	nt! 

at par with CS/O3SS created a discririntiC 

by issue of O.M. ated 3..7.9O and hence this 

matter can be well decided by this Triben. 

37g. 	in our view, therefore,, the 

ao,,licants, in t is casc', are also e-'1tleQ to 	- 

thc1e of .., l64C29(C/- as their cour.terparts 

in the s's/.SSS. 

38. 	. 	Ir vi 	of our .ii:CüSsiOfl5 ri abovE-, 
. 	 . 	... 	. 	. 	. 	.. 	

. 	N. I r . 
ll the thr ee ).a e allo.'cd an the re,nder.t  
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YV 0 
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scale of P. 164O29OO/—, the 

to date of fiiin 	of the respectie9.S. 	$\ 

the fixation of pay ti]1 b 	eff cctFie. However, 

w.c.f. 1.1.1966. 	if any OZ 	applicar.t has, 

in the meanu'.ile. thrirg the peder.cy of th 	
case, 

retired 	he %-,
ill be riven consequefltil benefits 

thereof. 	The ockr ant.. a.rectiOrS 	
ivcfl in 

" 	

t 
th 	case shall be cp1ied with by th 	respodefltS 

within a period of two months w.e.f. the date 

C 	.UiCti 	oc this order. ,O I.. 

39. 

the case, 

F.e:r1b€r (J) 

in the fact5 and ci.rcustdflCeS of 

thGre shall be no orer a s to cO5tS. 	H 

CO 

141 - 

lh' 	 1D 

4;11. 

c 

/ 

S..., 
.5. 

I 

Vk.  

;;'f••:i 
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prj it I 	I 	
((lviI / 	 (ci) • .1, 	

./96 U  C 	1j5 
(I 	tftr' 	

;icuI nn 	(I;Icg 	
19.1.11996 	

(uV Ito 
U QnLtJJni1u st 

La Cl ye 	 Princ1 al enc1i, 1w 
in U •  A. No.935/93  

of Jtrii a c< 

PeIHk1, (s) 

Versus 	

f, r (-*O v f-'Vdlan Lai. tu 
(Wj'( 

i.A.1(c/dal) in 	SLP) 
DIOS 	1 1 • 7 	' 	

I h i s / I 	PjIf 	
(s;) W/Wpr .nII.uf 	h)f 	•)(ii•• C011ri ( 	

' 	to o true COPY IlOfll)In Mr . 	

Agrw al 
101 "ble Mr. JUttc 1.1 • •  Io 	 ,1anav 	

etr:r tJ 
tt 1 't , Mr. Justice 	

. 

'U 
 p 	 ttfl 

"rilfiti rc)r the pe;Ii(,fl, (;) 

Hr. R Vgop' 	
Ltduy, Sx'.A,, Mr 	, 

	

'l'erdol, Adt,M0 &tahma 	ri, Acp.j and  Balarm. L)as 1  Mv 
rr the IterpO1 	

My 1 	. K 1  Aggarw Olt 
A,:( Caveath r) 

a 

	

UPON I'eartrtg 	
ii4t)e Court made the 10110 w i lIg  

ORDEA 

balay eondoned 

Lhe EPecial leave Petittôn is cUued on 
werjts1 

7 
(V. I. '  1 M4A) F6 (. B. Uü ii; ilast:c?' 	

tsourt 14as(x• 

.1 

( - 
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• 	1'II0 Joint Secretary(P&A), 
2-nd 

l)irector of Grievance. 
Ministry of lnformation&' 13'Casting,. 

' 	'A'Wing, Shawstri Bhawan, 
New Delhi- i 10001. 

Sub:- Grievance Petition of Sb. N.Das, Steno2rapher-Gr.II of DAVP-reg. 

Sir, 

In response to Min.ot 1&fl,Admn.iV Section's LD.No.5/6/2002-Adnin.IV did. 13.1.05 and subsequent 
it's kiter of even no. dtd. 03.02.05,on the above subject, kindly refer to the endorsement letter of DAVP 
J.D.No.A- 12033/ I /2002-Adnin.l(Part) dtd. 04.02/05 to Sh.G.S.Pundir,US(A),Min.of l&B and also its 
cndorsemcn letter of even no.dtd. 11/22/2/05 to him, the original of which are addressed to Sh.Dinesh Arora. 
Section Officer, MUC,Min.of l&L3. But, so far, I neither received the due benefits nor any decision in this 
regard. 

Mcaiiwhije, I talked to Sh.N.P..loshi,S.(),MUC,Min.of l&13 over phone on 15.03.05 and p.3.05 while I 
have been informed that the file has been referred to the DOP&T/Law Ministry respectively. 

Sir, you may kindly be aware:tliat the decision is pending almost for 10 years and I do not know ho.w 
much time will further be required to get the., legitimate claims /Ministry's decision. As stated earlier (hat I was 
sekc(cd (hr ougli Staff Seleetion Commission and not by aiiy Depatimeiit and hence consldeuing all thç 
facts narrated by me in my several gilevances supported with various required papers , I think personally 
that the decision for its implementation is unnecessarily being delayed causing harassment to me like anything. 

Further. I am to mention here that the Expenditure Secretary, Ministry of Finance had a meeting 
with (lie staff side of All India Audit and Accounts ASSOCiatiofl,Distt.Chal.iflhild(t!P) on 15.02.1999 tuid 
the views as opitied by 'the Fxpcndituré Secretary as indicated in the letter No.AtAIIIQ/01-5199 dtd. 23.02.99 
in regard to the pa-scak of Slenogiuphet (ii.!!, the extract of (he vie s is tepioduced below' For kind 
ink)nhiatiOn, perusal and necessary action. 

"Iii many departments the Stenogripher-Gr.11 were in the pay-scale of Rs. 1400/- -Rs.2600/-have been 
granted the upgraded pay-scale of Rs. 1640/- - 29001'- and also implemented by the Government. The result is 
that Stenographers Grit in some departments have been assigned the higher grade of Rs.5500/- - 
Rs.9000/- it is still Rs.5000/- -Rs.8000/- in other departments where they could not go to the Tribunals or 
where the decision of CAT could not be implemented before the pay-scales of V CPC were implemented. 
The ExI)eIl(li(IIIe  Seen1ar' said (lint (',VI' decision shotiki be hiipkinenletl beroie UIIy contempt $)Ct1t1011S 
are hkd." 

Iii the light of the above. I would request ou to please take some paitt for its expeditious 
inipleineiitaion/dccision SO that I beinga junior staff keep my faith and regards to the Superiors for ever. 

Thanking you, 

Yours faithfiilh 

(R.N.Das) 
teiiogi'apliei-C'ii.l 

Regional 0111cc, DAVP. 
Ntiii.oI I&B. Nabin Nugar. 
,Ianipath.(l ii ahaii-78 1024 

I)ate: 
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ll19 .Joint Secrctary(P&A) 
And 

)ircctor of (irievances, 
_MM'isiry at l&f, 
'A'\Ving, Shastri Iliawan, 
New Delhi- i 10001. 

- sv 

Sub:- Grievance Petion-Other Service matters in respect of 

Sh.R.N.Das,Stenographer Gr.1I/'C',Regional Office,DAVP, 
Guwahati- regarding. 

Respected Sir, 

With reference to my letter dated 3.12.03 on the above subject, I have the honour to draw your kind 
attention under COmpuIsiofl again to the eflC(A that ,I received a letter on 31.12.2003 ,lssued by ihe 
l)y.I)irector(Adnm.I),J)AVP,New' 1)clhi, intimating Inc.vide its letter No.A1 2033/1 /2002-Admni dated , 
23. I 2.200 that the matter relating to the revision of pay-scale etc. was still undet consideration in 
consultation with the Min.of l&13 and the decision taken by (he Ministry would be communicated Wipe ii 
(IIIC course. I am enclosing Iicre 1 i1li a copy each of the nhovc two letters For your ready reIrcnc , 
and kind interveni ion ptcasc(Anu ljurc-'A&IJ), 

Sir, I am sorry enough to 	ntion here that it is almost j 	aistcn) passing away but, I httv 
received the clue and genuine be idfits as requested for in my Grievance Petitions time to time hOHY 

	

H 	.. 	. 	. 	 . 	 , 	. 	 . 	, been colntnuniLakd the Ministry ldccision so far despite there is clear guidelmes ontamcd in the M,i 1st 
of Pct-sonncj Pul,lic. (Jrlcvanccs dio Pensions 'D 0 Letter No K-I 101 1/5-2003-PG dated 3fh  May20tha 
the pelitionir should be inlornie Of the progress of his/her grievancc ii And it may, he stated that, wh'ri tiô 
decision has met been takeny th Ministry for last 10 years, it may he presumed that obviously thcrëas 

merit and this should he considerd favourably without lutthLr loss of time and energy in all respects 
Sir, though it may be irrlevant but I like to say here that my Home Town is at KoIk1ita(.West 1 

Bengal). I hwK served at R0,DAVP,Guwahati(NE cgion) being promoted wrongly from KoIkuta,fiom 1  
August'18 to December'95. transferred to DAVP.11qrs along with the post and served there from J:.muaiy'96 
to July'97 and again transferred along with the post to REO,DAVP,Kolkata and served there from 
August'97 to Nov.'2000 and fur4ier transferred to Guwahati and have been working Croin Dcc.'2000 to till 
dale. 

I however, on the above subject, I have requested heibre Director ,DAVP, conveying in details so as' 
to take necessary and proper action administrativet,by the Deptt./Ministry as well. I am also:enclosing 
herewith it copy of the letter alapig with its enclosures , addressed to the 1)Irector, 1)AVP,New Delhi, Ikr your 
kind perusal mmd immediate relief froiu this long pending niattcr(Annexure-'C). 

I believe in right carnst Sir, that perhaps you would be kind enough for its convincing if you would 
kindly take some pain to go through the merit of my case narrated in the enclosed copyof my letter to the 
Director,DAVP.Ncw Delhi. S  

Your kind and soonest flivuuuthle action Is highly expected In thIs regai'd1 	 ' 

Ihmikitig you, 

You,s tiiith1ihly, 
[ricls: I )Annexure-A&E3' 

	

2)Copy of letter to L)ircctor a(y 	 Iø 	0 5 
its enclosures. 	 ( R. N. Das) 

Stenographer (Jr.11/'C 
Regional OfTice:l)AVP:Guwahati 

l)n(e:ld.0l .05. 	 1ii 

W'-$.- 	 1u. 	 ()"U 	Ie 

Gy.  

UVLl- 	 C 
/ b,i-t4' O 



To 	) 
The l)ii4ctor, 
DAVP-MThof 1&B, 
New Delhi-fl 0001 - 
- 	 (Through Proper Channel) 

Sub:- Grievance petition for revising the pa-sca1e from Rs. 1 400/--Rs.2600/- to Rs. 1640/- - 
Rs.2900/- w.e.f. 1.1.1986 on the basis of O.A.No.548/94 of Prinicipal Bench of the CAT, New Delhi's 
judgement dtd. 2/2/1996 and from Rs.5000/- -Rs.8000/- to Rs.5500/- -Rs.9000/- w.e.f. 1.1.196 in respect of 
Sh . R .N . Das,Stenographer Gr.Il/' C' ,Regional Office, DAVP,Guwahati and other service matters-reg. 

Rci:l)Letter No.42/4/239/2002 —Al) lV(PO) did. 12.8.02 of Sh.V.K.Sek1i,Uflder Secretary to the 
Govt. of India ,Min.of l&l3,New t)elhi(Copy enclosed- Annexure' A'). 

2)1 etter 	No.A- 1 201 3/1 /2002-Admni 	dtd. 	23.12.2003 	issued 	by 	1)y.Director 

(Admn . I),1)AV P,New l)clhi(Copy encloscd-Anncxurc- 13'). 

Respected sir, 
I have the honour to draw your kind and proper attention sympathetically on the above subjects and 

fi,r the decision of the Ministry as indicated in the letter under reference (2) above which is still awaited, 
though as per Ministry of Personnel, Puhlc Grievances and Pensions' letter dtd. 5.3.2003, the petitioner 
should he informed of the prOgress of his/her grievance. 

Sir, I have been writing on the above revision of Ipay-scale for about 10(ten) 
years. But, the reason for keeping it nonimplemented/ufldeCided over the matter by the Deptt./MinistrY as 
well for such a long years causing me irritated because of deprivation from the legitimate claims since 

August'88 and onwards , is notknown to me. 
On the above matter, I like to state here that I belong to Kolkata (W...jig?.l). I applied and 

appeared in the All India Open Competetive Examination conducted by the Staff Selection Commission in 
1980 for the post of Stenographer Gr.11l/'D' in the pay-scale of Rs.3301- -5601-(revised as 1200-2040/-

&4000/- -6000/-) and was appointed at Regional Exhibition Office. DAVP.Kolkata in iuly.1982 in the post 
of Stenographer Gr.11l/'D'. And afterwards, I was offered promotion for the post of Stenographer Gr.11/'C' 
at RO,DAVP,Guwahati as sanctioned vide Ministry's letter No.3/8/8I-Bud./DAVP/DS(I)dtd.  

28.1.1982(Conv E.nclosedAnncxUre-'.C')it1 the pay-scale of Rs.1400/- -Rs.2300/- which was revised it 

subsequently to Rs.14001- -2606/-(ñow R9.5000/- -Rs.8000/-) wrongly. and I joined in Augustl988. I was 

also transferred to DAVP,Hqrs. in Dec.1995 to DAVP,Kolkata in JuIy,1997 and to Guwahati in Nov.2000. 
But, the candidates joined in Delhji including DAVP and other places in the poast kof Stenographer 
(ir.11l/'l)'ili the same pay-scale of Rs.330/- -560/-(revised I 200/--2040/.4000/ 

 while promOtC(1 to 

the post of Stenographer Cr.II/'C' or PA they have been given the pay-scale of Rs.1640/- -2900/-(noW 

Rs.5500/- -9000/-). It may be found that there was absolute anomalies towards pay-scale and also in the 
designation despite the rank mature of the jobwas same. Moreover, there was clearly mentioned in the said 
judgement that even the similarly placed persons having similar nature of duties, posted in any corner 
including the villages/remote areas of the country, pay-scale would be the same and jthere should not be any 
discrimination. Again, it may bereiterated that the Supreme Court has given the similar view for a 
particular case published in time Swamy's News In Agust'04. A copy of the same Is also enClOsed for 
ready reference and kind perusal(Arimexure-'D'). 

Though, I had been appointed through the Open Competetive Examination conducted by the Staff 
Selection Commission in All India basis and not through Employment Exchange or through 

Advertisement published in the News papers for a particular post and for a particular Department, I 
do not understand why I am not given the due benefit so far as like the benefits given to similarly placed 
persons and treated me other categories of employees wrongly by the Deptt. And thus, I have been holding 
the post of Steno.Gr.il"C' as yet ,otherwise perhaps, I would have been eligible for the post of P.S during 
23 years of service in I)AVP. In this regard, 1 am enclosing herewith a copy of an extract taken from the 



Swarny's. Master Manpál for 1)EX)s and heads of Offices towards mode of recruitment etc(i.e.Recrtiitmcnt 
hIiafl' Seketion Commission- I I (iv). Allotment of candidates by the Comñlsslon, for ready reference, 
perusal and necessary àction(Ahhèxure-'E'). 

Accordingly, it seems that prior to Commission starts, if the recruitment made either through local 
,J —Employment Exchange/Central Enployment Exchange/Advertisement in the News papers for it particular 

poMt iiiiI ror a. Jillrikilnt i)eptt., oiil', scnlorlty lists would be prepared by the cOncerned Deptt.,. Only, 
while like me, the candidates selected through Staff Selection Commission for various posts, common 
Inter-se-Seniority list would be 'prepared in the state/Region by the Deptt., after it was ascertained 
from the Commission which hád'flot been done. 

It may be mentioned here that the other categories of officers appointed through UPSC/thróugh open 
Advertisement etc., and posted in vàriöus parts of the country are drawing the same payscale those who 
areJ. Ds/ROs/Eos/Sos/Aos/FEOs/Exh.Astts/SrArtists/TA(M) etc.etc. 

Furihcr,fliio say that. as I have come to know ftom DAVP Admn.l Sec., 1 am going to be given 
upgradation promotion in the pOst of Stenographer Cr.I in the pay-scale of Rs.5500/- 9060/- In stead of 
the pay-scale Rs.6500/- -10500/-of P.S( which should he promoted like from Or,llI/D' to Gr.II'C'or PA to 
(ir.l or l'.S). It may hcmcntioncd hrcthat Regional I)ircctor is also eligible for one P.S.  

in view of the above,' I. shall be highly grateful, if you would arrange to give me the due benefits 
accordingly or intimate me the 'Ministry's decision immediately without killing furthermore time as this has 
already been delayed by 'taking l() years which also proves that there was a merit to my grievance, to avoid 
any litigation in the matter in futur.. 

Thanking you, 

Encl;as above 

(Annex ue-A-E') )d Cjçrj  

Date:lO.Ol .05. 

Yours faithfully. 

joi( o 
(R.N.Das) 

Stenographer Gr.H/'C', 

REGIONAL OFFICE;DAVP;GUWAHATJ 
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SEWQS 

To 
Sh.V.K.Sekhrl, 
Under Secretary to th e  Govt.Of India, 

Ministry of I&B, 
'A'WIng, Shastri Bhavan, 
Dr.Rajendra PTiad 1oad, 

jeyDeIhl-110OOi 

Sub:- Grievance Petition- Other service matters.. 
Ref:- Leter No.42I4I239I2002- 	IV(PG),Dtd. 12.08.02. 

Sir, With due respect, I would like to draw your kind attention on the above subject and 

reference. Sir, I am enclosing herewith a copy each of letters dtd. 29.7.02 and. 3.9.02 so far 
received from my Deptt.,HqrS.,New Delhi, for your kind perusal and action. 

As advised in the above cited reference ,accordingly under compulsion I am to state here 

that I have not received the due claims so far from my Hqrs.,New Delhi. And thus, I am still 
of revised 

being deprived from getting the legitimate claims such as nonin1plem!nthti
0h1   

pay-scale from Rs.1400/- 2600/- to Rs.1640/- -2900/- w.e.f. August,198$ applicable to me, 

on the basis of Judgement dtd. 2.2.1996 vidë OA No.548/94 of CAT Principal Bench, New 
Delhi and from Rs.5000/- -8000/- to Rs.5500/- -9000/- w.e.f. 1.1.1996, 

benetlfu!!4ati0fl of post as per DCP&T's letter dtd. Aug9• 

Meanwhile, I requested again to the Dy.Director(Admn.I),D 	,New Delhi on 29.11.02 

on the above subject and the same has been duly forwarded by this office vide letter 
NQ.GHT/RO/A20012/10/01248 dtd. 29.11.02. I am also enclosing herewith a copy 

esA of the same for your kind perusal, ready reference and immediate action on the matters. 
In view of the above, I would request you to kindly look into the matter so as to settle all 

of my long pending cues and relieve me from all mental anxieties without further delay. 

Thanking you in anticipation,Sir. 

Yours faithfully, 

Encls:as above 

Date:04.12.02 

1 

6Jatiy1v/ elrt*vJ ~t& 

(R.N.DAS) 
Stenographer Orade-1l/'C' 

Regional Office, DAVP, Mm. of I&B, 
Nabin Nagar, Janpath, Guwahati-24. 



\ 
'Io 
Sh.Sndhir,Shäflnà, 
Joint Sccrctary(P&A) 

And 
Director of Grievances, 
Ministry of I&B, 
'A'Wing, Shàstrl Uhavan, 
New DeLhi-i 10001. 

Sub:-Grlevance Petition - Other Service matters. 
Sir, 

Kindly refer to letter No 42/4/239/2002-AD IV(PO) dtd 12 08 2002 of 
ShV.K.Sekhri, UnderSecretary .tOthe Govt. of India, Mm. of l&B, New Delhi, on the 

above subject. I am enclosing herewith a copy ofthe same for your ready reference and 
kind perusal 

Sir, I understand from the cndorscment copies of DAV1' I D No A-12033/1/2002- 
Admn I dtd 297 02 and subsequent of its even no dtd 03.09.02, that the decision on my 
grieváñces is still awaited.' I am also enclosing herewith both the copies for your ready 
rcfcrcnu, kind perusal and necessary action 

Sir, 1 am surprised to state here that at most 8 years have been passed away to take 
a decision on my grievances for, its implementation and thus I have been depriving from 
getting the due claims in regard to revision of pay-scale as was requested for earlier and 
also thupgradation of Post as has already been restructured in the ratio 40 40 20 of the 
Cadre of Non-Secretariat Stenographers/tA" 'vu)l VC. bAAk I tveu #0 j414Qi. 

I am writiOg this again, because till today 1 have neither received the benefits nor 
any decision about the progress of my Grievance Ptttion 

With a view to the above facts, I would seek your kind intervention on my 
grievances so as to seille the cases expeditiously and accordingly. I may not have to 
disturb you time and again. 

Thanking yOu, Sir, 	 . 	 — ,L,n hA,da,a.i,,v/A, 

Encls;as above 

Date: 03.12.2003 

(RAGIIABENDRANATII DAS) 
Stenographer- 001 

Regional Office, DAVP,Mi.of I&B, 
Nnbin Nagar, Janpat.h 

Guwahati-781024(ASSAM) 



1L1 
By S need Post 

Government of India 
Ministry of Information & Broadcasting 

Directorate of Advertising & Visual Publicity 
3rd Floor, PT! BOiLdiñg, Parliament Street, 

No.A-12033/1/2002-Admn.I 	 New Delhi, dated 23-12-2003 

Ofike. MemOrandum 

Subject:- Representation of Shri R.N. Das, Stenographer Grade II, DAVP for 
enhancement of his pre-revised pay scale from Rs 1400-2600 to Rs 1640-2900 
we f 111986 as per CAl, New Dcliii's order In 0 A No 548/94 flIed by 
AAsistants and Stenographers Grade —II of DFP. 

The undersigned is directed to refer to a Grievance Petition dated 3 122003 of 
Shn R N Das, Stenographer Grade IL DAVP, Guwahati on the subject noted above and 
to say that the matter is still under consideration in consultation with the Ministry of 
Information & Broadcasting In this connection the Ministry has sought some additional 
information in respect of Stenographers in the Directorate of Field Pubhcity (DFP) 
Accordingly, DFP has been requested to furnish the requisite information for onward 
transmission to the Ministry. The matter is being persued with the DFP to expedite the 
information. The decision taken in the;i tatter will be communicated in due course. 

(PuranSingh) 
Dy. Director (Admit) 

A1R.N. Das, 	 I ThioUgh RO, DAVP, Guwahati 
Stenographer Grade II, 	I 
Regional Office, 	I 
DAVP Guwahati 	I 

41 
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1. YO 

BY SPEED 1OST 

No. A-12033/I/2002-A111111.I 
Government of India 

I)iiector ate of Advertising & Visual Publicity 
(Ministry of Information & Broadcasting) 

Soochausa Rhavan, C.G.O. Complex, Lodhi Road, 
New Delhi, l)ated the 16th  August 2005 

QFFICE M MO RANt) U M 

Subject 	Representation of Shri R. N. 1)as, Stenographer Grade- II (now Stenographer 
Grade-I), Regional Offlce I)AVP, (3uwahaii regarding enhancement of pie-
revised pay scale of Stenographer Grade 

— Ii as per CAT, New Delhi's Order in 
O.A. No. 548/94 filed by Assistants and Stenographers - 11 of DFP. 

The undersigned is directed to teler to a Grievance Petition dated 03. 12.2003 of,  Shri 
U. N. I)as, Stenographer Grade - II (now Stenographer Giade - I), Regional Office, DAVP, 
(luwahali on the subject cited above and to say that the matter has been examined in 
consultation with the Ministry of 1nfirmation & Broadcasting, Ministry of Law & Justice, 
1)epatlment of Personnel & Training and Ministry of Finance, Department of Expenditure. 
The Department of Expenditure has agreed to thisJ)itoratpwposaIforextensjono 
jcnefiisofIheCAT'g Order dated 19.01. 1996 inS .LA .No.s548/94, I 44-A/93 and 985/93 to 
SJIjJ.N, Das,Stenraher Grade --Il (now Stenographer Grade 

•- 1), Regional Office, 
[)AVP, Guwahati fqr revisiokt qLpay scale of s. 1400-2600 w.f. 01.01.1986 and from 
KS. 5000-8000 to Rs.5 500-9000 w.e.f. 01.01.1990 .   Asjer the ex ant policy1  the benel it pf !!Y judgement/order of Cowl/Tribunal cannot be extended to the non-applicants. Further, the 
Igher pa scale of Rs. 1640-2900 has b ii1cied t the Assistants7Sinos in CSSICSSS 
and the same has not been.exteuded to the similar posts in subordinate offices/autonomous 
olganizations. A cpyof the Ministry of 	 U.O. No. 
205/E.1ll dated1 3O.06,2005 along with their O.M. No. 6(3)-IC/95 dated \15.U4.2004 is 
endosedlbrreadyrcference 	 \ \ 
End. As above. 

 
(ASll0(KI.iMAR) 

DEPLJ1Y t)IREC1oIt (ADMN.) 
lELE. 2371 7023 

Shri It. N. l)as, 
Sicuogmapher (iade —I, 	(Ihiough Regional Office, I)AVP, Bangaloic) 
flegional (Mike, IMVI', 

kt  
huh. 

F"' 
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(2Opy to 

Regioj Offi 	(Sun 
S. C. llukdar Assistatit d1tor), DAVp Guwahjj 

ifitimalion  
IeqtIcs(c that the flcIosed O.M.addressed to Shri R. N. Das, Steflograf)J 

	(iik I Regjoi( Office DAVp, Guwaf,atj may Please be got delivered to hit nn to Ibis Directorate 

Miiii5t1 of Information & Broadcasting Adinnjv Section 
Shastrj EThaV' U, 

New Delhi 
Mthj 	

of lnibrmnatjo,1 & Broadcasting (Shil S. V. Knjshrian US 
( C)L .sLim,st I I3havan, New Delhi wi1i IeIBrefce to their ID. No No. 

1/35/2003 Mt!c date 
06.07.2005 	
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O.A. No.298/2005 

- 

LL 

Sn Raghabendra Nath Das 
	 Applicant 

Vs. 

Union of India and others 
	 Respondents 

COUNTER AFFIDAVIT/REPLY ON BEHALF OF 
RESPONDENTS 

Background of the Cise. 

Shri R.N. Das presently working as Stenographer Grade —I in 

the Regional Office of Directorate of Advertising & Visual 

Publicity(DAVP), Ministry of Information & Broadcasting at 

(juwahati was initially appointed as Stenographer Grade-UI in 

the General Central Service in the pay scale of Rs.330-10-380-

EB-12-500-15-560 w.e.f. 9.7.1982 in DAVP, Regional Office, 

Kalkota. He was promoted as Stenographer Grade-il in the 

scale of Rs. 1400-40-1800-50-2300(pre-revised) in DAVP 

Regional Office, Guwahat w.e.f. 18.4.1988. 

As per the recommendations of the Fifth Central Pay 

Commission., the cadre of Stenographers in non-Secretariat 

office of DAVP was restructured. In January, 2000, the then 

existing 2 posts of Stenographer Grade-il and 8 posts of 

Stenographers Grade ifi in DAVP was restructured in the ratio 

of 40:40:20 and 2 posts of Stenographer Grade-I in the scale of 

• (r (A) 



5500-175-9000 were created w.e.f. 24.1.2000. Shri R.N. Das 

was promoted against one of two upgraded posts w.e.f. 

24.6.2005 at DAVP Regional Office, Guwahati. 

PARA-WISE COMMENTS 

 Contents of para I is a matter of record. Hence, 

needs no reply. 

 No comments. 

 No comments. 

4.1 & 4.2 The contents of these paras are matter of record. 

Hence needs no reply. 

4.3 In reply to the averments made in this para, it is 

submitted that only the Hqrs. of DAVP in New 

Dethi is a participating Office of CSSICSSS and its 

Regional 	Offices 	at 	various 	places 	are 	not 

participating in Central Secretariat Scheme. 

	

4.4 	As already mentioned in the background note, the 

applicant was appointed as Stenographer Grade-ill 

in the General Central Service and he does not 

belong to the Central Secretariat Stenographers 

Service (CSSS). The promotional avenues and 

hierarchies mentioned by the applicant in this Para 

pertain to the CSSS Cadre in Secretariat offices 

and these are not applicable to the applicant. 

	

4.5 	It is a fact that the Stenographers Grade-IT in the 

Directorate of Field Publicity (DFP) are drawing 

A 
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the scale of pay of Rs.5500-9000/-(revised) at 

present. They were given this pay scale on the 

basis of the judgment of the Hon'ble CAT 

Principal Bench in O.A. No.548 of 1994. The 

applicants in O.A. No.548/1994 were given the 

benefit of the pay scale by DFP in pursuance of the 

CAT' s order dated 19.01.1996 without consulting 

Ministry of Information & Broadcasting/ Ministry 

of Finance! Department of Personnel & Training. 

The matter was subsequently considered in the 

Ministry of I&B in consultation with DoP&T, Mb 

Law and M/o Finance and it was decided to allow 

all the applicants and similarly placed persons, 

who were placed in the higher scale of Rs. 5500-

9000 in- consonance with CAT's order dated 

19.01.1996 to continue in the said higher pay scale 

on personal basis. Further, it was decided to revise 

the pay scale of the post of Stenographer Grade II 

in DFP, downwards to Rs. 5000-8000!- for all 

future incumbents. Therefore, there is no case for 

upgradation of the scale of Stenographer Grade II 

in DAVP on the basis 	of parity with their 

counterpart in DFP. The consideration for giving 

this scale to them was that the DFP was a 

participating office in the Central Secretariat 

Service/Central Secretariat Stenographers Service 

from its inption. and the post of Assistants and 

Seographers in IF;P were inciued in the 

autwnzei permnnt strengt1 of the Mmstry of 

(ri Dv.Dir.(A) 



X%4'~p 

A 

Information & Broadcasting and manned by the 

personnel of the said Ministry upto 1975. 

Thereafter, DFP was excluded from the purview of 

the Central Secretariat Service/Central Secretariat 

Stenographers Service. At that time, those who 

had opted for the DFP were retained in the DFP 

with their original status, pay scales, etc. 

Therefore, it is clear that there is no discrimination 

in the matter of pay scale of the applicant as he 

belongs to the General Central Service in a non-

secretariat office and the pay scales of 

Stenographers in non-secretariat offices have been 

different during different pay commission times. 

He has been given the appropriate pay scale 

recommended by the Pay Commissions for non-

secretariat offices from time to time and at present 

he is in the pay scale of Rs.5500-9000/- which is 

the scale recommended for Grade—I Stenographers 

in the restructured cadre in non-secretariat offices 

by the 5th  Central Pay Commi, ssion. 

The Fifth Pay Commission had considered the 

issue of pay parity between Stenographers outside 

the Secretariat and in the Secretariat and had not 

recommended the same. This has also been 

accepted by the Government. 

4.6 	The contents of this Para is a matter of record and 

(c.)DyDiT(A) 
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4.7 	The applicant is trying to confuse the issue with 

his averments in this Para. It is only the Assistants 

and Stenographers of CSSICSSS Cadres working 

in the Hqrs. office of DAY? who are drawing the 

pay scales recommended for this category of 

employees in the Central Secretariat. 

Stenographers in non-Secretariat offices were 

having different pay scales in Grade-il and Grade-I 

of their service always. 

4.8 	Averments in this Para could be correct to some 

extent. But, the respondents do not have any 

official rcords of the pay scales drawn by the 

Stenographers of the sub-ordinate offices 

mentioned by the applicant in this Para to verify 

his claim. The fact is that Mlo Finance (DIo 

Expenditure) was seized of the issue of grant of 

higher pay scales to their Stenographers by v&ious 

autonomous organizations who have adopted the 

higher pay scales inadvertently and therefore they 

issued an office memorandum on 15.04.2004 

withdrawing the benefit of the higher pay scale of 

Rs. 1640-2900 (pre-revised) from all the 

autonomous bodies of Government of India which 

were erroneously granted by them. The case of 

Shri R.N. Das, for grant of the pay scale of 1640-

2900 was taken up. with Ministry of Finance 

(Department of Expenditure) through the Ministry 

of Information and Broadcasting. The DIo 
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Expenditure vide their reply dated 30.6.2005 did 

not agree to grant of the said pay scale to the 

Applicant on the ground that this pay scale is 

restricted to the Assistants/Stenographers in 

CSSICSSS only. 

4.9 & 4.10 The contents of these Paras are a matter of record 

and hence no comments. 

4.11 	The averments in this Para are not correct. The 

applicant was initially appointed as a direct recruit 

Stenographer Grade-Ill in the pay scale of Rs. 330-

560, which is a group 'C' post. He was 

subsequently promoted as Stenographer Grade -II 

in the pay scale of Rs.5000-8000 (revised) on 

18.4.1988, which is also .a Group 'C' post. A 

Stenographer Grade-Ill in CSSS who holds a 

Group 'C' post gets his next promotion to a Group 

'B' non-gazetted post in the scale of Rs.5500-

9000. The matter regarding pay scale was 

considered by the Ministry in consultation with 

DoP&T, Ministry of Law and Ministry of Finance 

and after due examination of the relevant factors, it 

was decided not to extçnd the upgradation of pay 

scale in respect of Ass•istants/ Stenographers of 

CSS/ CSSS to similar posts in other non-

Secretariat offices. 

The Department of Expenditure vide their O.M. 

No. 12(3)-E 111(B) 199 dated 10.2.99 has clarified 

that designations are not the sole determinant of 

(t 
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pay scales and there are many other factors viz. 

eligibility, minimum educational qualifications, 

nature of duties and responsibilities, work load, 

professional skill and proficiency which are 

considered while deciding the pay scale 

appropriate to the post. 

The associations of Stenographers have urged that 

there should be complete parity between 

Stenographers in non-Secretariat offices and in the 

Secretariat in matters relating to pay scales, 

designations, cadre structure, promotion avenues, 

level of stenographic assistance to officers in 

technical, scientific and research organization, etc. 

The matter was examined by the 5 "  Central Pay 

Commission. "The Commission had observed that 

as a general statement, it was correct to say that the 

basic nature of a Stenographer's work remained by 

and large the same whether he was working with 

an officer in the secretariat or with an officer in a 

subordinate office. The Commission was of the 

considered view that the size of the stenographer's 

job was very much dependent upon the nature of 

work entrusted to that officer and that it would not 

be correct, therefore, to go merely by the status in 

disregard of the functional requirement. By the 

very nature of work in the secretariat, the volume 

of dictation and typing work was expected to be 

heavier than in a subordinate office, the 

requirement of secrecy even in civil offices of the 



secretariat could be very stringent. Considering the 

differences in the hierarchical structures and in the 

type of work trans acted in the secretariat and in the 

subordinate offices, the Commission was not in 

favour of adopting a uniform pattern in respect of 

matters listed in the preceding paragraph. To our 

mind, the observations of the Third CPC are as 

relevant today as they were at that point of time 

and we are not inclined to overlook them totally. In 

view of the above mentioned distinguishable 

features, we do not concede the demand for 

absolute parity in regard to pay scales between 

stenographers in offices outside the secretariat and 

in the secretariat notwithstanding the fact that 

some petitioner stenographers •Grade II have got 

the benefit panty in pay scale through courts. 

However, pursuing the policy enunciated by the 

Second CPC that disparity in the pay scale 

prescribed for stenographers in the secretariat and 

the non-secretariat organizations should be 

reduced as far as possible, we are of the view that 

Stenographers Grade II should be placed in the 

existing pay scale of Rs.1600-2660 instead of 

Rs.1400-2300/Rs.1400-2600. The next available 

grade of stenographers in non-secretariat offices 

Rs.1640-2900 (Grade I)". Therefore, to say that the 

pay scale of the applicant and similar non-

Secretariat Stenographers in the Regional O{ftçes 

of DAVP is comparable to the pay scalç, of 

ir(ft) 
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Stenographers of CSSS is not correct. The 

applicant is not similarly placed, has been 

explained in reply to Para 4.5 above. 

The SUpreme Court in judgment quoted in Para 8 

of CAT, Principal Bench New Delhi's order dated 

9.7.1997 in O.A. No.1629/92 has observed that it 

is the function of the Government which normally 

acts on ..the recommendations of Pay Commission, 

to revise pay scales. (CA No.7127/93 in the case of 

Shri P.V. Hariharan & Others). (Copy enclosed). 

	

4.12 	The representations submitted by the applicant 

were duly examined by the Govt. at the level of the 

Ministry of Finance (D/o Expenditure). A copy of 

their reply dated 30.6.05 has already been annexed 

at Rh. 

	

4.13 	As explained above, the representations of the 

Applicant were examined and replies were given 

to him on the basis of the Government policy with 

regard to the pay scales to be given to 

Stenographers in non-secretariat offices. 

	

4.14 	The averments in this Para has already been 

replied to in Para 4.5 and therefore not repeated. 

	

4.15 	The averments in this Para are personal views of 

the Applicant and therefore no comments are 

offered. 

t- 
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4. 15A 	Special thoughts and consideration were given to 

the category of Stenographers outside the 

Secretariat by the 5 th  Pay Commission in paras 

46.27 to 46.43 of their report. Though the 

Commission had observed as a general statement 

that the basic nature of Stenographers work 

remained by and large the same, whether he was 

working in Secretariat or in sub-ordinate office. 

But due to various micro factors of their work, the 

pay commission did not concede the demand for 

absolute parity in pay scales between 

stenographers in offices outside the secretariat and 

in the secretariat notwithstanding the fact that 

some petitioner stenographers Grade-TI have got 

the benefit of parity in pay scale through courts. 

Therefore, the 5 th  Pay Commission recommended 

varied pay scales to the Stenographers of 

Secretariat offices and non-secretariat offices. On 

his promotion to Stenographer Grade-I, the 

applicant was given the pay scale approved by the 

Government for Grade-I Stenographer in non- 

secretariat offices. 

	

4.16 	The averments in this Para have already been 

replied vide replies to various paragraphs above. 

No further comments are needed. 

	

4.17 	No comments. 

yr Dv 
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5. 	REPLY TO THE GROUNDS 

5. l& 5.2 	That in reply to Para 4.5, it has been explained that 

Stenographers Grade-il in DFP were not similarly 

placed as the applicant. Therefore, the applicant is 

not entitled to the same benefits, which are 

available to Stenographer Grade-Il in DFP. The 

applicants were given the benefit of the pay scale 

by DFP in pursuance of the CAT's order dated 

19.01.1996 without consulting Ministiy/ Ministry 

of Finance! DoP&T. The matter was subsequently 

considered in the Ministry of I&B in consultation 

with DoP&T, M/o Law and Mlo Finance and it 

was decided to allow all the applicants and 

similarly placed persons, who were placed in the 

higher scale of Rs. 5500-9000 in consonance with 

CAT's order dated 19.01.1996 to continue in the 

said higher pay scale on personal basis. Further, it 

was decided to revise the pay scale of the post of 

Stenographer Grade II n DFP, downwards to Rs. 

5000-8000/- for all future incumbents. 

As per the observation of the Supreme Court in 
judgenient quoted in para 8 of CAT, Principal 

Bench, New Dethi's order dated 9-7-97 in O.A. 

No.1629/92, it is the function of the Government, 

to revise pay scales on the recommendations of 

Pay Commission. 

5.3 	As explained in reply tO. Para 4.3, Stenographers 

, Gradeil of CSSS and Assistants of CSS cadres 
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who are posted in the Directorate of Advertising 

& Visual Publicity by the Ministry of Information 

& Broadcasting, who are the controlling authority 

for these cadres, belong to Group 'B' non-gazetted 

post. But the applicant belongs to General Central 

Service (GCS) and Stenographer Grade-Ill and 

Grade-il in this service are Group 'C' posts and 

therefore these are not equivalent posts, although 

all these categories of employees are initially 

recruited through open competitive examinations. 

As explained in Para 4. lithe designations are not 

he sole detriment of pay scales and many other 

factors are considered while deciding the pay 

scales. 

	

5.4 	Mlo Finance vide their O.M. dated 15.4.2004 

clarified that the DOPT's O.M. dated 3 1.7.1990 

cited by the Applicant is meant exclusively for 

Assistants/Stenographers of CS S/CS S S Cadre. 

However, since the applicant belongs to GCS, the 

said O.M. is obviously not applicable to him. 

	

5.5 	in reply to various preceding Paras, it has been 

clarified that the applicant has not been 

discriminated by the Government in the matter of 

pay fixation and there is no violation of Article 14 

of the Constitution in his case. 

	

5.6 	No comments. 

r 
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5.7 	As far as pay fixation and other fmancial issues are 

concerned, Ministry of Finance (D/o Expenditure) 

is the Nodal Ministry. The reply given to the 

Applicant by the Respondent on 16.8.2005 was 

based On the advice tendered by the Nodal 

Ministry and it is considered proper. 

	

5.8 	This is a matter of the applicant's opinion. No 

comments are required. 

	

5.9 	The grounds raised in this Para have already been 

discussed in earlier Paras and not found tenable. 

	

5.10 	As aiready explained in the above Paras, no wrong 

has 'been perpetuated on the Applicant. He was 

initially appointed as Stenographer Grade-Ill in the 

scale of pay of Rs. 4000-6000(revise4) and on his 

promotion as Stenographer Grade-TI and 

Stenographer Grade-I, he has been given the pay 

scales of Rs.5000-8000 and Rs. 5500-9000 

respectively. These are the scales recommended 

for these categories of posts in non-secretariat 

offices by the 5th Pay Commission and therefore 

no injustice done to the applicant. 

5.11 to 5.13 These ate repetition of earlier averments. The 

reasons for granting higher pay scale by the 

Hon'ble Court to the Stenographers of DFP have 

already been explained in reply to various Paras 
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above. Since the Regional Offices of DAVP have 

never been participating in CSSS and the 

Stenographers working therein have always been 

recruited in the General Central Service as per the 

recruitment rules for these posts, there is no 

absolute parity in the two services and the ground 

mentioned by the Applicant for treating him at par 

is not sustainable. The applicants were given the 

benefit of the pay scale by DFP in pursuance of the 

CAT's order dated 19.01.1996 without consulting 

Ministry of Information and Broadcasting! 

Ministry of Finance! Department of Personnel & 

Training. The matter was subsequently cons i4ered 

in the Ministry of Information and Broadcasting in 

consultation with Department of Personnel & 

Training, M/o Law and M!o Finance and it was 

decided to allow all the applicants and similarly 

placed persons, who were placed in the higher 

scale of Rs. 5 500-9000 in consonance with CAT's 

order dated 19.0 1.1996 to continue in the said 

higher pay scale on personal basis. Further, it was 

decided to revise the pay scale of the post of 

Stenographer Grade II in DFP, downwards to Rs. 

5000-8000!- for all future incumbents 

As explained in Para 5.2 as per the judgement 

made by the Hon'ble CAT in C.A. No.7127/95 in 

the case of Shri P.V. Hartiharan and others, it is 

the function of the Government to revise the pay 

... r-.9ç 
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scales on the recommendations of the Pay 

Commission. 

6 	No comments. 

No comments. 

In view of the replies given to various Paras above, 

the application is 	devoid of merit and this 

Hon'i?le Tribunal may be pleased to reject it. 

PRAYER 

In view of the facts and circumstances, as brought 

out above, in reply to the various Paras of the O.A., and there is 

no merit in the original application filed by the applicant and 

therefore this Hon'ble Tribunal may be pleased to dismiss it. 

RESPONDENTS 

i fr (SL);Dy.Dir.(A) 
• VERIFICATION 

Verified at New Delhi on this 29th day of August 

2006 as contents of the above Reply/Counter Affidavit are true 

and correct to the best of my knowledge and belief and nothing 

material has been concealed there from. 

RESPONDENTS 

To fT7 	
'. 

• TIEROUGJI  

Dated: 29.08.2006 

Counsel 
Central Government Standing Counsel 
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IN THE CENTRAL ADMIUNISTRATWE TRIBUNAL 
GUWAHATI BENCH: GUWAJIATI. 

O.A. No.298/2005 

In the matter of 

R.N. DAS 
	

Applicant 

Versus 

Union of India 
	 Respondents 

AFFIDAVIT 

I, P.M. George, S/o Late Shri P.T. Mathew, on behalf of Union 

of India, do hereby solemnly affirm and declare as under: 

That I am competent to file the Reply/Counter Affidavit 

on behalf of the respondents and well conversant with the 

facts and circumstances of the case and competent to 

swear this Affidavit. 

That Accompanying Reply/Counter Affidavit on behalf 

of Respondents has been drafted by my Counsel under 

my instructions and the contents of the same has been 

repeated herein for the sake of brevity, prolixity and 

repetition and the same may be read as part and parcel of 

this affidavit. 

VQ LSVW~i 
 
/Dy. Dt 

U. 
t 

teth 

S 
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VERIFICAITON 

Verified at New Delhi on this 29th  day of August 2006 as 

contents of the above affidavit are true and correct to the best of 

my knowledge and belief and nothing material has been 

concealed there from. 

DEPONENT 
(4 	T'/P. U. GEOROE) 

. 
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I 	 ;oeIr1rne 	of lidia 	.. 
'1 	Ohuctorate of Field Pu1)iici1 

(Minisfry 9f lB) 	
. 

Now Delhi 66 date 28' April 200 

To, 	/ 	• 	 . 	 ...:. 	. 

• 	 . 	
The Pay & Accounts Otficet. S,  

Ministryofl&B. 	. 	 I 	 . 

• • 	. 	New Delhi! M'umbai/. ciiennai/ Kolkatal Guwahati! Lucknow. 	 . 
• 	 ....-I 	 I 

0• 	
I, 	 / 	 0' 

Subjebt:- 	Upgradation 	of 	Pay 	Scales 	to 	Assistants 	and 

Stenographers 	Grade II in DFPin pursuanceof CAT's order 

. 	 hOA No.548 of 1994— regardiny. 	. 	. 	.. 	
. I I  

0 •°  

'Si., 
•. 	

V 	 . 

1 he Ministry of 1913 in oiisultation with Ministry oF Law and Ministry of 

I- i!lande has decided vide their ID. No. 20/18/03-IP&MC dated 7.10,2004 (copY 

-enclosed) to llow all the al)Plicaits and similarly placed perons, whd were' 

1iftàb iii the IliqhOr scala ru Rs. 15O0-900O hr coiionaflCO with CAT's order 
dated 11911.190(3  lii GA No. IU of 1 99'l , to continue iii Uro said higher P°Y scale 
on personal b?,sis and the pay scale of the posts to be revised downwards to 
Rs.5000-8000.lor all future incumbents. Ministry of l&B has further decided to 
revise the Reduitnient Rules for tire posts of Assistans and Steflogral)her Gr. ii 

to make . their. pay scale In ks.5000-8000 and till the Recruitment Rules are 

revised, Iurtlier appoirituiieriet/ prorliotion in the grades of Assistan/ 

Stenogmphei Or.11 be stopped \vith immediate effect. 

Yours faiU'iFully. 

• 	

S 

0 	
(Madiiu Dalefti)'. 

Dy. Director(Admn1) ' 

fI
• 	 0 	 I 	 0 	

• 	 I•.•, 	
, 

	

Copy to 	 ' 	 , 

• k 	.., 	 I 	All Regional I-loads. DFP aloncjwiti1 its eciosure.for information and'41. 

	

It 	 necssary actKni 	
I 	

I 	v1/tI1' 
• 	. 	 '.11:. 	...J 	2.. 	All Suction HOrdS. Dl P (Ilqis.).t  

3 	I Shri J K Garq Asstt C&A Section DFP (I lqrs) for necessary action, 

4 	All dealing assrtan1s in Admn I Section 	
nI $"  

IlIc. 	• 	 • 	• 
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1' 	I 	 GoveIunexof India 	 i H 	

. 	 I jl/Jf( 	I1? 

M±riitry of InforivaLjon & Broadcasting 
-110 001 

Whr jsj Lil La LNaii,  N ew  I  

Subjoct: Upgradatin of Pay Scales 
to Assistants and S(enograper Grade ii in 

pursuance of GAl's 
orUer In OA No 548 of 1994 roarj 

-. 	Reference ..5L invited, to (his Minislrys ID. note of even number 
 10.05,2004 on (he subject cited above 	/ 	
doted 

2. The matter has been considcreu iii the Ministry in Consultation with the Mb 
Law and M/o Finance It lla

S been decided to allow all the applicant and similarly 
placed pCrorrs, Who Wore placed iii the higher scale ol fls, 5500-90001- in 

----

consonance with CFs order dated 19.01.1996 to continue in the sid higHer pay 
scale on personal bsis. The pay scale ot the posts be revised downard5; tb Rs. 

, 	all ful 	incumbents. 	 H' 3 	
DIP may ISS(Je I1ecessii y order aecor (iiilqly. 1 he Recruitnieni Rules For the 

posts of Stenographers Grade II and Assistants ill DFP may he revisc-à to make their 
pay scale Rs. 5000-50- In the rlrcIirrtjrne till the RRs are rvised further 
appoiiltmonU promotion in the grade of ASSiStW'iU Stenographer Grde Ii may be 
stopped with immetha(e eFfect. 

4. 	1 
 This has the ippr0viiI of Joint Secretary (P). 

I °  
( 'J 

pr is l, t. i) 

Officer on Special Duty (IP) 

- 	 H 

'H 
"I." . 

Dip (Shri Bairaj Sun, Direc(ür) 
M/0 ia B 	I .D. N u2U/'l li/u 3-i P & MC 	dr (oct 

H 

or'110L2004 
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I( 	
& BoodcsUncj ny please  

tI1eir.po1esnpre'pacjes teIzitiriçj to. the extensionol the :  beneiftuf 
iCAl7 spde1dated 19 1 96 in OA Nos 5'1U/Y'1, 114A/9 and 985/93 

	

ed byAAsslsta,its and Stenocjrphet s G 11 of L)rP(M/o 1&.U),, -c L1 	4 )jcIjcBDuresiecuveiy, to Sh R N Dds, Stenographer G 1i (e- 
DAVP for revision of the pjy scifie of Rs 1400-2600 to Rs / 

160-2900 w e 1. 1 1 86 and from Rs 5000-8000 to Rs 5500-9000 

matter has been exar nined iUiis Department and We 
t SaiTle hdS not 1jcp_ 	Uqs1(Iceape, je 	Lp o ftcyft 	, "enefl o'm' JujJ'fflent/p,Ueroi Cowt/CAI cannot beexeric]ed t 

	

t1it tlOflZppIiCdILLS I UI Iliet, the higher I))Y sLa\e o11 	Uci-0 	VI 

	

higbccri restIcted to the ASSI 	r1tc I/StLrw In C's/CS$S aml t h I S 0 tue has not been extended to the similar posts in dUtoricmow H orqar1Iza1Ions/subQr(Jfl3 	offices. TIre enclosed OM :Jated lb .4.200 
Yissued In this reçjard may also be per used. 	 . 	• 0 

JS(Pcr) has seen. 	
•. 
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IN THE CENTRAL ADMIN!STRATtVE TR!BUNAL 

• 	 GUWAHAT! BENCH: GUWAHATI 

In the matter of: - 	 cz 
OA. No. 298 of 2005 

Shri Raghabendra Nath Das. 

Union of India and Othei. 

-And- 

In the matter of: -. 

Rejoinder subniitted by the applicant in 

reply to the written statements 

submitted by the respondents. 

The applicant above named most humbly and respecthdly begs to state as 

under: - 

That the applicant categorically denies the statement nade in paragraphs 

4.3 and 4.5 of the written statement and begs to state that he is performing 

the same duties and responsibilities as that of employees of Headquarters 

of DAVP in New DelhL Moreover, the Directorate and Adverting and 

Visual Publicity under the Ministry of Iniorina lion and Broadcasting is a 

parlicipating department under the CSS/CSSS/CSCS Scheme which is 

evident from "The Central Secretariat Service Rules, 1962". Therefore, 

when Lite DAVP is participating office under the CSS/CSSS/CSCS 

Scheme as per the Central Secretariat Service Rules 1962, in that event it's 

Regional/branch offices will be autonaUcally part of it, especially when 

the applicant was appointed through Staff Selection Commission after 

being qualified through all India competitive examination, as such 

classifying the Hqrs. of DAVP in New Delhi is a participating office of 

CSS1'CSSS and it's Regional Offices at various places are not participating 

in Central Secretariat Scheme that too witho Ut any supporting document 

is vague, arbitrary, and such classification is opposed to the Central 
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Guwahati Bench 

Secretariat Service Rules, 1962 as well as 

and 16 of the Constitu lion of India. 

Copy of extract of First Schedule of the Central Secretariat 

Service Rule 1%2 is enclosed herewith for perusal of 

Hon'hle Tribunal as Amiexun- A. 

That with regard to the statement nade in paragraph 45 of the written 

statement the applicant begs to state that the sinilarly situated 

Stenographer Gr. II of Directorate of Field Publicity under the Ministry of 

Iniorina lion and Broadcasting were initially denied the scale of pay of Rs. 

164CL.2900/_, however on being approached before the Hon'ble CAT 

Principal Bench by those Stenographer Cr. II through OA No. 548/1994 

the when similarly situated Stenographer Grade-il in the Directorate of 

Field Publicity are getting the scale of Ps. 5,500-9,000/- by virtue of the 

judgment and order dated 19.01.1996 in OA No. 548/1994 of Hon'ble CAT 

Principal Bench, the present applicant being ;shnilarly situated 

Stenographer Grade- II under the same Ministry of InfrinaUon and 

Broadcasting cannot be denied Lite benefit of the scale of pay of Ps. 5,500- 

That with regard to the statements made in paragraph 4.7,4.8 and 4.11 the 

applicant begs to staLe that the dulies and responsibilities of Stenographer 

Cr. ii in the Headquarter, DAVP, New Delhi and duties and 

responsibilities of the applicant is same, as such denial of scale of pay of 

Ps. 5,500-9,000/- to the applicant is highly discriminatory. Moreover, the 

applicant is not comparing with the duties responsibilities of 

Stenographers of other departments but praying for same scale of pay of 

P,s, 5.500-9,000 1/- of Stenographer Cr. II who are working in the same 

deparimnent i.e. Headquarter DAVP, New,  Delhi since the duties and 

responsibilities of the Stenographer Cr. II in the Headquarter, DAVP and 
the applicant is same. It is also relevant to jnention here that once a benefit 

is given in terms of direction passed by a competent Court in that event 
the employees identically situated are also entitled to the same benefit. In 

the instant case the applicant is identically situated in terms of rank, 
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tus, scale of pay of to his counterparts worIeDfrtöiaeo 

Field Publicity under the same Minis try who were ranted the scale of Rs 

5,500-9,000/- in contpliaice to the direction passed in OA No. 1548/1994 by 

the learned CAT Principal Bench, New Delhi, as such the present 

applicant is also entitled to the benefit of Rs. 5,50Q-9.000J-. 

That the applicant categorically denies the statements niade in paragraph 

4.12, 4.13, 4.14, 4.15, 4.15A, and 4.16 of the wrlib?n statement saves and 

except which are borne out of record and further begs to state that he is 

entitled to the benefit of scale of pay of Rs. 1640-2900/- w.e.f. 22.08.1988 

and corresponding revised scale of Rs. 5500-9000/- w.e.1: 01.01.19% since 

the respondents have accepted and intplemented the judgment dated 

19.01.1996 passed in OA No. 548/1994 in favour of the identical situated 

employees working in the subordinate offices like DFP and other Central - 

Governnient departatents. As such denial of the said benefit to the 

applicant attracts violation of Article 14 and 16 of the Constitution of 

India. 

That the applicant categorically denies the statements made in paragraph 

5.9, 5.10, 5.11 to 5.13 of the written statement 

save and except which are borne out of record and further submits That 

when the respondents have extended the benefit of scale of pay of Rs. 

L640-2,900/- (revised Rs. 5,500-9,000/-) to the identically situated 

Stenographer Gr. IL working in the Directorate of Field Publicity,  under 

the same MitdsLr in terms of the direction passed by a competent Court 

of law in that event the applicant being identically situated entitled to the 

same benefit. Therefore, the respondents are duty bound to extend the 

benefit of scale of pay of Rs. 1640-2900/- (revised Rs. 5500-9000/-) to the 

rnra 
- 

n 	lrnl 

That in the facts and circumstances, the applicant reiterates the 

submission made in the Original Application and further submits that he 

is entitled to the reliefs prayed for and the Q.A. deserves to be allowed 

with costs. 
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IN 

VERIFICATION 

£ Sri Rtgltabendra Nath Das, aged about 48 years, working as 

Stenographer Grade - I, in the office of Regional Office, DAVP, Guwahaii, 

applicant in the Original Application, do hereby verify that the statements 

nade in Paragraph I to 6 of the rejoinder are true to my knowledge and 1 

have not suppressed any,  material fact.. 

And I sign this verification on this the ______ day of October 2007. 

A4ekLdJh 
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